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Thursday, December 8, 1960/Agraha-
yana 17, 1882 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Closure of Textile Mills

#*779. Shri S. M. Banerjee: Will the
Minister of Commerce and Industry
be plcased to refer to the reply given
to Starred Question No. 525 on the
18th August, 1960 and state:

(a) whether some more closed
Textile Mills have been re-started;

(b) if so, the number of such mills;
and

{c) whether these mills have been
started with technical and financial
help from Government?

The Minister of Commerce (Shri
Kanungo): (a) to (c). Yes, Sir.
Four more closed mills have restart-
ed thus bringing the total number of
miks restarted during the year to 12.
Out of the four mills one mill reopened
with financial help from the Govern-
ment of Maharashtra and the others
restarted without the direct interven-
tion of Government.

Shri S. M. Banerjee: In reply to a
previous question it was stated that
Government have appointed an autho-
rised controller to take over three
mills, two in Rajasthan and one in
Ahmedabad. I want to know whether
those mills have been taken over by
Government and, if so, whether they
have started functioning.

1519(Ai) LS—1.
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Shri Kanungo: Which are those
mills?

Shri S. M. Banerjee: In reply to
Starred Question No, 535, it was stated
that Government are taking over
Edward Mills, Co. Ltd., Rajasthan;
Mewar Textile Mills Ltd.,, Rajasthan;
and Hathising Manufacturing Co. Ltd.,
Ahmedabad. May I know whether
those mills have been taken over?

The Miaister of Industry  (Shri
Manubhaj Shah): We have already ap-
pointed a controller for Edward Millg
Co. Ltd., Beawar, Rajasthan as well as
Mewar Textile Mills Ltd.,, Bhilwara,
Rajasthan. As regards Hathising Manu-
facturing Co. Ltd.,, Ahmedabad, the
case is now going up to the Supreme
Court.

Shri Tangamani: How many of those
four mills have been re-opened? Since
the last occasion when the question
was put some more mills have been
closed down as, for example, the
Ganapathi Mills in Madras State. Has
it come to the notice of the Govern-
ment that more mills have closed
down since August 1960, as for ins-
tance the Ganapathi Mills in Tirunel-
veli?

Shri Kanungo: I am not aware of
the Ganapathi Mills. The four mills I
have mentioned are: Rai Bahadur
Bansilal Abirchand Mills, Hinganghat;
Savatram Ram Prasad Mills, Akola;
John Princess of Wales Spinning
Mills, Agra; and Sitaram Spinning
and Weaving Mills, Trichur,

Shri S. M. Banerjee; I want to know
the total number of textile millg
which are closed still and the steps
taken by Government to see that those
mills are re-opened,

Shri Kanungo: Obviously, all the
mills that have been closed cannot be
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re-opened; because, some of them can-
not be re-opened.

Shri S. M. Banerjee: I am not ac-
cusing the Government. I want to
know the number.

Mr. Speaker: How many mills have
been closed?

Shri Kanungo: I think the number
will be something like 27 or so.

Shri Ramanathan Chettiar: Is it a
fact that nearly one-third of the total
number of mills in this country are
uneconomic? If so, what steps Gov-
ernment are taking to render financial
and other assistance to those mills?

Shri Kanungo: It is not correct to
say that one-third of the mills are un-
economic. We have got about 480
mills and it cannot be said that one-
third of them are uneconomic. Those
mills which are uneconomic and which
can be rehabilitated, Government are
providing them with opportunities for
making them economic by giving addi-
tional spindles. Also, when any mill
is credit-worthy the National Deve-
lopment Corporation finances it with
loans.

Shri Warior: The hon. Minister has
just now stated that the Sitaram
Spinning and Weaving Mills have
been re-opened. May I know whether
all the sections of the mills have
been opened or only the weaving sec-
tion but not the spinning section?

Shri Kanungo: I am not sure about
it. Last time my information was
that the whole mill was burnt out.
Now my report is that it is re-opened.
As to which sections are closed yet,
I have no information.

British Citizenship for Phizo

+
o780, J Shrimati @la Palchoudhuri:
* \ Shri Ram Garib:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the
Naga rebel leader Shri A. Z. Phizo
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recently applied to the UK. Govern-
ment for grant of British citizenship
to him;

(b) whether the UX. Government
have made any reference to the Gov-
ernment of India about it; and

(c) if so, what has been Government
of India’s reaction thereto?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) to (c¢). Our High Commission in
London was informed by the UK.
Government that it had become neces-
sary for them to take a decision on
Shri Phizo’s claim that he should be
treated as a British subject.

The UK. authorities discussed this
matter with our High Commission offi-
cials and decided that on the strength
of the evidence furnished by Shri
Phizo, they were prepared to regard
him as having been born in the
former British India; after independ-
ence Shri Phizo had become a citizen
of India under the provisions of the
Constitution; by virtue of that citizen-
ship, he had the status of a British
subject under the British Nationality
Act, 1948.

In a meeting between our High
Commission officials and the represen-
tatives of the U.K. authorities it was
accepted that Phizo had been given
the status of a British subject speci-
fically on the basis of his Indian citi-
zenship and that if ho applies for a
passport, he would be referred to the
Indian authorities.

Shrimati Na Palchoudhuri: Is the
citizenship only for one year and
after that it will be reviewed again
or is it a permanent citizenship?

Shrimati Lakshmi Menon: Any
person who has domiciled in the Unit-
ed Kingdom for one year has the right
to be registered for citizenship.

Shrimati Ila Palchoudhuri: When
Shri Phizo landed in London, wag it
with an El Salvador passport that he
had?

Shrimati Lakshmi Menon: He had
an E] Salvador passport. But he was
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allowed to land in the United King-
dom on the basis of evidence of iden-
tification furnished by Rev. Michael
Scott and Mrs. Ursula Bowers. He
did not use the El Salvador passport
for that purpose.

st aaw fag . feat @Y
fafesr fafza=faa #1 Y wfrwr faar
T § I9F [|WA Y IHF FUC AT
¥fam & o TS & 99w |
s ferger & @mar s ?
(st wamgRAT AgE): Wi S Aoy
SaTe AT S9N qg AgT Fgr v fw
fafemr fafesmfag &1 st mfas
fear 7T & 1 ag wer W fE $feaw
fafeq ag & fafew T 0 & 9
weg AR gfaun fewd fafes i g,
afe faamm § fafew gasiee #7
1 UF &2ew faar sirat § 9% ag fafew
aaTE Hgl gu AT SR TR
wew faar T, §9 #1¢ fegent agi
WY AT FTATEET ® AR qF § A
o7 Jt IERr @ faewr & 1 @i
9g dqgf Wew ¥ @ AFT § | Afww
A qTEIE FY ITHE TE g, AT 98
AR Tgi ¥ A e gfem ¥
wi a3 o fafew fafess @ &
g AW § 9= fF a5 e agt ¥
¥ asd &

Mo Tw guw fag : fadw ok
AT & A T AT AT TEI EAg
FTETT & IR @A U AR fEey
¥ Ay Arrfow 1 gy, fafew s
F Y gy glawg 7 w7 a9 fr
w1 W A ag qArfes qwHar § fw
g9 Iv% favg ORMT §, I JNT-
Twit #1 fafes g * I9R@T AT
uIX Oy wiw & 9Q fFag Sy
Frfer gt ¥ ¥ 7

t SgTT AgE 4R W@
TN T wwAY g3 T FG | I
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TR WX FI1S AT AW, 3feqa
fafesrr, $eie § QY Y # & gu P
Y § I A g7 I FirareraT avd £
Tt e Ty w1 A w4
AY I FAAFT F A AW FT ALY
frTer g § 39 &Y T T AT
F1 agl fiFra 999, 95 IHFT T
59 &% 5 F1% aw oFgfem oy
WIRH, AR AR I AT F A G 1
8 1 &, T T R ey A
FATH I3 AW § |

st wow fog ¢ I Fr oA
g & 5 e weere & fafer g &
Fwagn A A o o
et #1, for w5 fergems & s
¥ yanfas $E qFgy w7 § I AN
T | AT AT o< ¥ qg A ag
g

S AP AGE ¢ WY I AH
are g ® § av of ey F A w7

ot worre fag o oY fEAY & AT
El

ot SEETE AgE ;S A,
AT AT GWH FT AT A AT R | T
wafes aaar w1 7 g®@ qhEAr |

st ®o &0 fgadt :  w|T WA
7t wgRw I T[@ATY AT FAT FG@ FF
T AT T T wagfew £z
FO & fafasr § 39 Tt § ge
¥ %1% amiee fwr & 7 afeogl
qY SHET & 747 faewel AR F9 g% a8
uFegTfeaw fedt 9 &Y wwarEsT ] 7
o T T ¥ 99 fF qw & 10
& oAER A feer oF de afwe
& w1 w10 § v s 3 aew 9

w2 Er g ?

RUR UGS I T - )
QY ar frard awir & 1 ag s fesy
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& Freaa gare § a1 o T § O
feam fedy &1 ?

wt Ro ®to @At : gwgfemw
Fedt & I ¥ a1 o O F gy §
a1 1 T § A fF 98 OF o gEre
g

t wEgTAT™ Age A A,
¥ A0 & 9T gFAr, 99 9F 5 W
fERafizmdar ¥ F W F
fad w1 adl avar §, FAF @
fre a9 sady wwar €0

=t wo o faqd : AT qyF
waaq ag 41 {5 i uwarfeaw fedr
wT A1 T PTG T FoAg X
FATAT AT AFQT AT | F JA4T 1807 §
f& ¢2, 23 @&l ¥ gwEgrfsmw fgdy
¥ grreg § fargmm &1 g AR
AT FY FEC F A1 F18 forar qgy
g2 & a1 adY, 9 SuHT A7 wH g !

! AAGIAR AgE A q, F
A B F qAT@ET @E L @I E
THF AT F3 T% I AT G & |
T gaTd graaifs oF mA § 9L § "A(H
& &, wtfE I 13 € | @l 9y
a8l afer o qent & arg gy @t
g &, AR 9% AR § §F A9 q@-
17 g5, T g1 TR § a9 qF A
fa@ w7 & 9ga FrH IO AR W@
¥ g & 39 ), wfEw ol a5 wgi
aF qA AT § A AHAT FARK A
agi agr 1

Shrimati Mafidla Ahmed: Is it a

fact that Shri Phizo, with the help of
some Britishers, has started some sort
of a campaign against India d a
pamphlet entitled “The Fate 6f Naga
People—An appeal to the World” is
being distributed freely? If so, what

action is being taken against such
evil propaganda?

Shri Jawaharlal Nebhru: Right at
the very beginning when Shri Phizo

DECEMBER 8, 1960

Oral Answers 4500

went there we drew the attention of
the UK Government to his activities
there. They replied that if he keeps
within the law of the United King-
dom, they can take no action against
him, because in this matter of people
carrying on publicity, agitations and
propaganda they give a certain lati-
tude to people. They said. “If he
offends against our law, we will take
action; otherwise we are unable to
take action.”

Shri P. C. Borooah: Has the Gov-
ernment of India any information
about Shri Phizo’s carrying on con-
tacts with the hostile Nagas?

Shri Jawaharlal Nehru: At the
present moment we have no what we
may call direct new information but
obviously he must have. In the past
he has done so through devious
methods. Directly it may be difficult
but through indirect methods, mno
doubt, it can be done.

Some Hon. Members rose—

Mr. Speaker: We are going away
from the question of citizenship to
that of contacts with the rebels and
so on. Next question.

Shri Hem Barua: May I ask a sup-
plementary, Sir?

Mr. Speaker: I have allowed several
supplementaries on this,

QA /EE Wam : § 7€ TW
&S g, qA W AT I
Mr. Speaker: F3{ St | I have pas-
sed on to another question.
FATT WX ATAEOAC AA A N
drgart

T TR W ¢
*9z¢,{ FMo T gun fag :
[ &t o @o faro farez :

F4T WEW WM g7 FATA AV FA
4T fF

(%) 37 af fogy wrdal ¥
fasaq ¥ fega dara o AREATT
N grar &
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(@) sad @1 o fera wa@w
¥ ¥ g fraa-feay drgardY

() 3% fasm & wamw ¥ few
THIC &7 wfergal a sgfaart &1
YTH-T FET 927 ; AR

(%) s7 sferrgat 7 sgfaami
R FW F faF 70 W @A W@
a1 miY Io7F 5T ® § 7

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) to (d). A
statement is placed on the Table of
the House.

STATEMENT

Owing to the advice of the local
authorities that for the sake of the
safety of their liveg Indian pilgrims
should not visit Western Tibet, only
36 pilgrims (15 from Lipulekh, 17,
from Kungri Bingri Pass and 4 from
Mana Pass) went on pilgrimage to
Kailash and Mansarover. The pil-
grims continue to face various difficul-
ties e.g. absence of proper Rest Houses,
lack of transport at reasonable rates,
restriction on “Parikrama” of Kailash,
etc. As will be seen from Noteg in-
cluded in the White Papers on Indo-
Chinese relations, various representa-
tions have been made to the local
authorities as well as to the Chinese
Government but these have not yield-
ed any result so far,

St N TR ;T THA F A
¥ ag w1 g f5 wrw Afa-
Tl 1 g5 wa | fv i
aifaal & wow o A w@r F faF
afz=slY fosaa A arm 7 s Tnfed,
& S 9vgaT g fe oS 3% arht o
% v fFft & @ra wE g g,
oY * o T 7 W Q| A g
ar &1 NN gfywfal & == &
ag @i @ s 5 {fF T8 W
HTETEN 91, I999 91, 79 a7 5
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F @ F AR H AL A T QA
Tifed R #fas ¥ wfys ot &
frifre e s wifed ?

qqW WA AY WE-wT oW
(vt wagTAT™ AgE) : R aw AR
YA § FE grear A gwn 1 Afew
W A1q FT =4 g fasaa ¥ wigwrfay
% fead & gae wifsfmi & A
FE g A g, OF woie aq
aH A ] 1 wEw qF g AT
W & afgyr 37w aew & o
W EIEET g1 I | WX g9 F3 0%
3f% woft aF grear @ g qufad
ATERT GO SR QY T S wy awt
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g wrfed

Shri Hem Barua: In view of the fact
that these Indian pilgrims are denied
the right of fulfilment of their religious
obligations, may I know the reasoms
adduced by the Chinese Government
for this? Is it due to the abnormal
situation in Tibet or is it some sort
of a mild reprisal against India?

Shri Jawaharlal Nehru: I do not
understand about the right of people
to travel in other countries.

Shri Hem Barua: Under the agree-
ment of 1954

Shri Jawaharlal Nehru: There is no
absolute right. There may be disease
which prevents it. Hundred and one
things may occur. There may be
troubled conditions in the country in
question. When the Chinese authori-
ties say that there are troubles there
and they are unable to guarantee pro-
tection, one has to accept that they
cannot guarantee protection. There
the matter ends.

Shri Hem Barua: May I know whe-
ther the normal facilities that were
provided to Indian pilgrims on
previous occasions, namely, facilities
of rest houses, transport and all that,
are provided or not?

Shri Jawaharlal Nehru: If rest
houses are there, they are there—they
are not removed for six months—or,
they are not there. Mostly they are
not there.

o Mfaz 718 : @ 79T § 0F
garT S} FoAr ¥, S {A gger Y
& 4 AR foEEr axwaTE 39
ad fren, fF gad goa anfeer ¥ wq-
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ATE@ F AW 4, AR 79 99 fF I
# A gy WHT FT GATT 9aT
T &, AT AT T AT A AT F AN
fir ATAEET X dAE AT A"
e @ ¥ afew w) fe
s ?
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Shri Jaipal Singh: Is the hon. Prime
Minister in a position to enlighten us
whether there is any credence behind
reports that gain currency that this
area is now under strong Chinese
occupation?

Shri Jawaharlal Nehru: I was under
the impression that not only this area,
but a much wider area in Tibet was
under strong Chinese occupation.

Shri Jaipal Singh: Stronger occupa-
tion than before.

Shri Jawaharlal Nehru: Strong or
stronger: I do not know to distinguish
between them.

Mr, Speaker: What the hon. Mem-
ber wants to know is whether they
have established their military camps?

Shri Jawaharlal Nehru: I am ven-
turing to say that these camps have
been there all over Tibet or a great
part of Tibet, not in that pilgrim route.

Dr. Ram Subhag Singh: May I know
whether the Government have con-
tacted any of the pilgrims who have
returned from Mansarovar or Kailash
and why the Chinese authorities rais-
ed objection that they should not do
parikrama around the Kailas moun-
tain?

Shri Jawaharlal Nehru: I am afraid
I am wholly unable to wunderstand
how it is the right of anybody to
travel in another country in spite of
troubles, revolutions, revolts, etc. I
cannot understand it. We have not
directly, contacted those pilgrims who
went. But, indirectly, people who
have contacted them have told us that
they had some difficulties, but, never-
theless, they went and came back.

Property Left in East Pakistan

+
Shri D. C. Sharma:

*782. { Shri Ram Krishan Gupta:
Shri Ajit Singh: Sarhadi:

Will the Prime Minister be pleased
to refer to the reply given to Starred
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Question No. 1179 on the 7th Septem-
ber, 1960 and state:

(a) whether negotiations regarding
the movable and immovable proper-
ties in East Pakistan have concluded;
and

(b) if so, the result thereof?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (b). The
Honorary Secretary of the Association
of Indian Property Owners met the
Member, Board of Revenue East
Pakistan, on the 22nd of September,
1960 at Dacca. No progress was made
besides the Member promising to
examine individual cases of property
owners sent to him in small batches.

Shri D. C. Sharma: May I know if
our Deputy High Commissioner in
Dacca is carrying on some kind of a
negotiation with the Pakistan Govern-
ment on the subject?

Shri Sadath Ali Khan: Yes, Sir.
‘Efforts are heing made constantly at
-diplomatic level with the East Pakis-
tan authorities.

Shri D. C. Sharma: What was the
last date when the Secretary met the
Revenue Minister or somebody there
and whether after that anything has
happened?

Shri Sadath Ali Khan: The Hon.
Secretary met the Member of the
Revenue Board first in May, 1959 and
then again in September, 1960, and
brought to his notice these various
matters. After that, I do not think
the Secretary has met. In any case,
nothing very much has been done
from the other side.

Shri Hem Barua: In view of this
new friendship with Pakistan arising
from the signing of the Canal Water
trcaty, may I kncw whether a more
accommodative spirit on the part of
Pakistan, so far as this problem is
concerned, is discernible and if so,
whether a speedy solution of the pro-
blem is in sight?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): The answer has been given.
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The hon. Member is talking about the
future. That would be speculation.

Shri Indrajit Gupta: May 1 know
whether the talks and negotiations
also cover specifically the question of
remittance of profits of Indian owned
companies which are still operating in
East Pakistan and if so, whether any
progress has been made in that regard?

Shri Jawaharlil Nehru: I do not
know whether any present discussions
are going on on that particular matter
referred to by the hon. Member. But,
this question has come up, of course,
in the course of discussions previous-
ly.

Shri D. C. Sharma: May I know if
any approximate or rough estimate
has been made of the total value of
movable and immovable property left
in East Pakistan for which thege
people are making claims?

Shri Jawaharlal Nehru: I could not
give an answer to that question at all
at the present moment. But, I be-
lieve some approximate estimates
have been made. It is very difficult
to get any accurate figures because
the estimates are based on statements
of the people concerned, and they are
apt to exaggerate greatly.

State Trading Corporation

+
( Shri Vidya Charan Shukla:
Shri Morarka:
*784. { Shrimati Na Palchoudhuri:
Shri Khimji:
l_Shri Bimal Ghose:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question No.
1740 on the 30th August, 1960 and
state:

(a) whether the question of new
trade policy regarding the functions to
be entrusted to the State Trading Cor-
poration has since been examined; and

(b) if so, what are the results of
such examination?
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The Minister of Commerce (Shri
Kanungo): (a) and (b). The recom-
mendations made by the Estimates
Committee in their 86th Report, re-
garding the functions %o be entrusted
to the State Trading Corporation, are
still under consideration and it is
hoped to take final decisions.,at an
early date.

Shri Vidya Charan Shukla: May I
know if the Government have under
consideration any idea of issuing a
policy statement regarding the types
of business that the State Trading
Corporation will take up in future,
and if so, is that going to be part of
the Government announcement in
future? .

Shri Kanungo: No, Sir. As the
Estimates Committee has recommend-
ed, . first the functions have got to be
decided and then the question of policy
statement will be considered.

=t Wo 1o fGAF : a1 Wt W
1 w5 2z ifewm Fraem
F FW A q9g ¥ FETECMET T
T[T AT FTAFAR G @ AR gfe
A TN 7 oz ¥ qurs B, afg
&, A THR smaeAr FY geN P wE
g Faem § | gUR FH A/
ATEAT FY AT G 7
s w0 S gE qINAE
geen #1 faelt & g fasga o €0
ot Wo Ao @R : worw 7
Mr. Speaker I would only suggest
this to hon. Members. Some hon.
Members seem to be against the State
Trading Corporation, against its exist-
ence itself. Some other hon. Members
want it, Some hon. Members want
more and more functions to be given
to it. I won’t allow the question hour

to be utilised for a kind of eliciting
policy or announcing policy.

Shri Vidya Charan Shukla: Nobody
is against the State Trading Corpora-
tion jn this House.

Mr, Speaker: I am entitled to draw
inference from the manner in which
questions are put.
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Shrimat; Ila Palchoudhuri: May I
know whether a part of the functions
of ‘the State Trading Corporation, as it
functions today, will be given to a
subsidiary Corporation, which will
deal with scarce raw materials and
distribution ©of those scarce raw
materials? )

Mr, Speaker: Is there a proposal?

Shri Kanungo: This work is being
done by the State Trading Corpora-
tion at the time. No subsidiary is
necessary for that.

Shri N. R. Muniswamy: May I know
whether there is any likelihood of
expanding the functions of the State
Trading Corporation to include capi-
talist countries other than the mono-
lithic countries for which it was
originally started?

Shri Kanungo: It was not started for
any group of countries. In fact, trade
is going on all over the world.

Shri B. K. Gaikwad: Are Govern-
ment aware that this State Trading
Corporation, instead of encouraging
real traders in the country, supports
middlemen for reasons best known to *
them?

Mr. Speaker: Need not be answered.

Shri B. K. Gaikwad: You can omit
the reason, Sir

Mr. Speaker: I am not going to
allow a general aspersion of this kind.
I am trying to give opportunity to this
House to discuss the report of the
State Trading Corporation. All im-
portant reports are being discussed.
The House is being asked to sit for
some longer hours. It has been dis-
cussed in the other House. It will be
discussed here also. Such questions
lead us nowhere.

Shri Tyagi: Before any bulk imports
are effected by the State Trading
Corporation either of raw materials or
other things, is the Ministry consulted
and its sanction obtained with
regard to the quantity of the
import, and alsp with regard to
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the rate at which the State Trading
Corporation sells that raw material
here in India? -

Shri Kanungo: Yes, Sir. Any can-
alisation is always directed by the
Government. It is not done by the
volition of the State Trading Corpora-
tion. As canalisation is decided, its
methog of distribution and the range
of prices is also decided.

Shri Vidya Charan Shukla: Are the
Government dware of the great un-
certainty that is created in the market
because of the operation of the State
Trading Corperation? People are

Mr. Speaker: I am not going to
allow this question.

Shri Mahanty: May I know whether
it is the policy of the Government and
the State Trading Corporation to
issue letters of authority to  private
individuals and private importers?

Shri Kanungo: Yes, Sir. Letters
of authority are ‘issued when it is
directed by the Chief Controller of
Imports.

Shri Mahanty: Here is a pertinent
question. Here is the State Trading
Corporation which stepped into the
field for state trading purposes. What
are the reasons—it is not the Import
Controller.....

Mr. Speaker: Order. order. The
hon. Member need not argue with me.

Shri Mahanty: I am not arguing.

Mr. Speaker: If he wants to elicit
what are the grounds, instead of argu-
ing, let him ask, what are the re-
asons?

Shri Kanungo: That is a normal
procedure in all import licensing to
anybody. The State Trading Corpora-
tion is one of the parties which gets
a licence. Every party to whom a
licence is issued in certain circum-
stances  is permitted to  authorise
_szmebody else to deal with a part of
if
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Shri Mahanty: Is it a fact that a
certain amount of discrimination is
being maintained in this matter bet-
ween persons and persons and parties.
and parties?

Shri Kanungo: No, Sir.

Rajasthan Government Property im:
Delhi

*785. Shri Harish Chandra Mathur:
Will the Minister of Works, Housing
and Supply be pieased to state:

(a) what landed property (i) Rajas-
than Government and (ii) Rajasthan.
Princes have in Delhi; and

(b) how this property is utilised by:
the Central Government and what
return it gives to the owners?

The Deputy Minister of Works,
Housing and Supply (Shri Ani] K.
Chanda): (a) and (b). A statement is
laid on the Table of House. [See-
Appendix III, annexure No. 12.]

Shri Harish Chandra Mathur: May
I know the basis on which these rents
have been worked out and the portion-
of the rents being allowed to the
former Princes?

Sh-i Anil K. Chanda: So far as the
sharing of rent between the State
Government and the former princely
States is concerned, it is a  matter
entirely for them, There was an agree-
ment between the State Government
and these princely States. We do not
come into the picture at all. Roughly
speaking, except for Jaipur which
ghares it on a 50:50 basis, with regard
to the other properties it is about
two-thirds for the State Government
and one-third for the princely States,
that is, the Princes. So far as the
quantum of rent is concerned, these
houses had been in Government oc-
cupation for the last several years,
and the rent basically is what it used
to be when for the first time Govern-
ment took possession of these build-
ings.

Shri Harish Chandra Mathur: My
question has not been answered. What
was the basis on which the rents
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were worked out? They were in the
occupation of Government, and the
rent had not been fixed up except only
very recently. This point was under
consideration. What were the issues
which were under consideration bet-
ween the State Government and the
Central Government? When were
these issues settled, and what was the
basis on which these rents were fixed?

Mr. Speaker:
such great details?

Shri Harish Chandra Mathur: I am
only asking the basis on which the
rents were fixed.

Shri Anil K. Chanda: Fair and re-
asonable rent.

Shri Harish Chandra Mathur: What
is the basis?

An Hon. Member: Market rate.

Are we to go into

Mr, Speaker: I am not going to
.allow this question. The rent varies
from house to house, the conveniences
available etc. How can there be a
single basis for all the houses and for
all the property?

Shri Harish Chandra Mathur: There
are certain criteria on which the
rents are fixed. We are entitled to
know the criteria.

Mr. Speaker: No, I am not going to
allow the Question Hour to be utilis-
ed for eliciting such details. The
hon. Member knows the criteria, and
he wants to ask the hon. Minister what
those criteria are.

Shri Harish Chandra Mathur: I do
not know the criteria. How do I
know?

Mr. Speaker: Even then, I am not
going to allow this question, about
every small detail as to how the rent
is fixed for particular bungalows. It
is not a case of just one Prince, but
several Princes have got their houses
here, and in every case the question
will arise as to the proportion bet-
ween the State and the Centre. Are
all those cases to be brought up here
as if they are all important questions
in which a person who comes from
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Cape Comorin is also interested? 1
do not quite understand. I shall allow
only such questions generally as are
of an all-India nature in exceptional
cases, I shall allow questions relating
to individual cases where this House
has got jurisdiction. I am not going
to allow questions about every small
thing, as to what the details are and
so on. I have allowed one or two
general questions, but I cannot allow
questions going into further details
as to what the basis is and so on.
The basis is the ordinary basis. An-
other hon. Member here exclaimed
that it is the market rate. I am afraid
we cannot go into this matter now.

Shri Harish Chandra Mathur: It is
not at all an individual case. It is a
case between the Rajasthan Govern-
ment and the Centre. I am not
interested in individual cases. It is a
question between the Rajasthan Gov-
ernment and the Centre. There are
about ten big houses belonging to the
Rajasthan Government, and for which
rent is payable to the Rajasthan Gov-
ernment. We are entitled to know the
share of the Rajasthan Government.
I am not interested in any individual.

Mr, Speaker: What else is this? It
may be ten houses, or let it be even
a hundreq houses. Merely because the
Rajasthan Government are interested,
and the hon. Member comes from
Rajasthan, am I to allow questions
about details with respect to each one
of those houses? I am really surpris-
ed at this.

Mt Ho ATo AN : W@ TR
T Qe F e F g o
qaAYar gom § 99 Fqe Feq § 99
FIAR Tt & Tt F1 ey oFf fawr
W &, & Jar Avgar § R Ay oF
F gera I AFAET FT FETAT I
47 fear s @y & 99 f5 ag wEw
T & & aY gg ferar asmat Fr
3 fear 7 @y &7

Shri Anil K. Chanda: I have already
said that il is a matter to be settled
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between the Rajasthan Government
and the Princes.

Shri N. B, Maiti: May I know whe-
ther the Union Government are paying
rents for these houses regularly and
punctually?

Shri Anil K. Chanda: Well, it is a
question of book adjustment. I am
sure we pay our rents.

Mr, Speaker: That question does not

arise out of the main question.

=t st A ey - FqT F e
FH4T § % a4 3471 779 £8 TeAl
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Shri Anil K. Chanda: We are nego-
tiating with the Rajasthan Govern-
ment and also with certain other
States for tke purchase of the old
princely houses.

Shri ‘Tangamani: From the state-
ment we find that the rent that is paid
for these sev.n houses comes to about
Rs, 28,000. I would like to know whe-
ther there has been any alteration in
the scale of rent during the past five
years, or it i only what has been paid
five years ago,

Shri Anil K. Chanda: I believe the
amount was finally settled some time
ago. I am not quite clear about the
exact year.

Shri Harish Chandra Mathur: May
I know whether the Rajasthan Gov-
ernment want the release of certain
areas for their own use for the last
so many years, but this request is not
being considered, and if so, may I
know the reasons for the same?

Shri Anil K. Chanda: We had been
in negotiation with the Rajasthan
Government for the purchase of some
of these properties, and recently we
have come to some agreement. Four
of these princely houses would be
sold by the Rajasthan Government to
us. The prices have also been fixed
up. It is a question of our releasing
some lands in New Delhi for them
to put up a State guest house; we are
looking for a suitable site. That is
the present position.
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Evacuation of Barahoti

*787. Dr. Ram Subhag Singh: Will
the Prime Minister be pleased to
state:

(a) whether it is a fact that inhabi-
tants of Barahoti (U.P.) evacuated
that place due to Chinese pressure;
and

(b) if so, whether they have been
resettled somewhere?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (b). No,
Barahoti, which is situated at a height
of 15,000 feet, is just a camping
ground in District Chamoli of the new
Uttarkhand Division of Uttar Pradesh.
There is no village as such at this
place nor any residents. In the sum-
mer months it is used as a camping
ground by our revenue party and the
Indian and Tibetan traders coming
and going to Tibet.

There is a subsisting agreement with
the Chinese that neither India nor
China will send armed personnel to
Barahoti pending a settlement bet-
ween the two parties in regard to this
area. We have, however, been send-
ing revenue parties every year. In
winter months the revenue parties
also withdraw due to severe climatic
conditions.

Dr. Ram Subhag Singh: Assuming
that Barahofi is iust a camping ground,
May I know whether the Indians who
used to camp there previously camped
there also during the last summer
season and previous to that?

Shri Sadath Ali Khan: Yes, they
did, last summer.
&t W oW ¢ e, foge ax
S a5 qF 4% § A Fr@ww far
war ar fe oaret o gak weY
agl @ 9 qF TG IF A W Y
@ AT T qFA fwar W § WK
Far ag g fF o g5 S g
st Tt A § ?
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Shri Mahanty: May I know whether

Barahotj is at the moment under
Indian occupation?

Shri Jawaharial Nehru: Barahoti is
a small area which has been in dis-
pute as such before this larger dispute
with China came up, that is, for many
years, right almest from the beginning
of this decade, and talks have gone on
about it.

As has been stated, it was decided
that this particular pasture area should
not be occupied bv any armed troops
either of China or of India. Unarmed
people can go there, and we have been
sending our revenue officials during
the summer months.

Dr. Ram Subhag Singh: May I know
whether the cattle-heredsmen who
used to 7o there took their cattle there
during las{ summer?

ITIAME § 7T 9 a¥ qafad’ oy
TR ¥ fad 93 awfal #Y 99w F
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Shri Vidya Charan Shukla: Is it
a fact that in spite of our agreement,
the Chinese have been posting their
armed personnel on the plateau of
Bara Hoti even during the winter?
Have the Government any informa-
tion as to whether their armed per-

sonnel are still there during this
winter?

Shri Jawaharlal Nehru: No, Sir.
So far as I know, all this is not a
fact.

Shri Hem Barua: In view of the
fact that this Bara Hoti dispute start-
ed before the present India-China
dispute, may I know whether this
matter relating to Bara Hoti was dis-
cussed with Chinese officers here in
Delhi, and those officers refused to be
convinced, rolled up their maps and
went away?

Shri Jawaharlal Nehru: If the
hon. Member would refer to the
various White Papers issued, he will
find plenty of information about Bara
Hoti. We have had separate visits
here of Chinese officers to discuss this
matter three years ago—1I think it was
about 2% to 3 years ago. They dis-
cussed this at length. It did not yield
any profitable result. So those dis-
cussions were postponed, to take
place again. In the course of the re-
cent discussions, Bara Hoti was not
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discussed specifically, but presumably
it came as part of the larger picture.
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Coal Mines Provident Fund

*789. Shri T. B. Vittal Rao: Will
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Unstarred Question No. 1770-
D on the 18th December, 1959 and
state:

(a) ithe reasons for the delay in
furnishing the annual statement of
Members’ Account for the year 1958
to the members of the Coal Mines
Provident Fund;

(b) when the statements are likely
to be furnished; and )y !

(c) whether Government are aware
of the fact that there is considerable
delay in disposing of claims for re-
fund?

The Deputy Minister of Planning
and Labour and Employment (Shri L.
N. Mishra): A statement is laid on the
Table of the House.
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STATEMENT

(a) Delay in the submission of
Contribution Cards by a number of
Collieries and numerous mistakes in
the cards necessitating return of the
cards to the collieries for correction.
About 200 collieries have not sent the
cards.

(b) Statements for the year 1958
have already been sent to 1,22,669
workers. The remaining statements
will be issued as early as possible.

(c) Claims are settled as promptly
as possible, but this is delayed in
cases in which proper nominations are
not made and complete information
and documents are not furnished by
the members and the collieries.

Shri T. B. Vittal Rao: Last time it
was stated that the delay in the issue
of statements was due to the fact that
the strength of the staff was inade-
quate, and it was proposed to recruit
some staff. May I know whether the
staff in the Coal Mines Provident Fund
organisation has since been augment-
ed?

Shri L. N. Mishra: Yes, we have
strengthened the staff. The delay is
mainly due to three reasons: firstly,
the coal mine owners did not send
their returns in time; secondly, the
cards received from them were de-
fective; thirdly, there was some delay
last year consequent on the change-
over to the decimal system.

Shri T. B. Vittal Rao: From the
statement, I find that 200 colliery
owners have not submitted returns.
What is the number of the staff in-
volved in these 200 collieries?

Shri L. N. Mishra: 200 collieries
have not sent in returns; 800 have
already submitted returns.

Shri T. B. Vittal Rao: May I know
whether the industrial relations mach-
inery which appoints inspectors to
look after the interest of labour is
carrying out regular checks?
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Shri L. N. Mishra: Yes. It is as a
result of that checking that we have
learnt about the position.

Shri S. M. Banerjee: In part (¢) of
the statement, it is said:

“Claims are settled as promptly
as possible, but this is delayed in
cases in which proper nomina-
tions are not made and complete
information and documents are
not furnished by the members
and the collieries”.

What steps have been taken to
simplify the procedure and to see
that payments are made without any
delay?

Shri L. N. Mishra: The present sys-
tem has been working well. As I
bhave said earlier, the delay was
mainly due to two or three reasons.
We are prosecuting the defaulters.

Shri Tangamani: Is it a fact that
this statement of account which is
submitted covers only 65 per cent. of
the workers? If so, may we know the
time by which the entire strength of
workers will be covered? When this
matter was discussed here, we were
told that all the workers were general-
ly furnished with the statement an-
nually.

Shri L. N. Mishra: I will not say 65
per cent. There are more than 3
lakh members and we have got re-
turns for 1,22,000. We expect to get
returns about the rest shortly. I can
not give a definite time for that.

Shri T. B. Vittal Rao: The hon.
Minister has stated that prosecutions
are being launched. May I know the
number of prosecutions launched in
view of the fact that 200 collieries have
not submitted returns?

Shri L. N. Mishra: I cannot give the
exact number. But three or four
prosecutions are made every day.
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Tea Trade with Ireland

+
r’ Shri Raghunath Singh:
*790, Shri Hem Barua:
' Shri P. G. Deb:
LShri S. A. Mehdi:

Will the Minister of Commerce
and Industry be pleased to state what
are the prospects of tea trade with
Ireland and the result of two weeks’
visit of the Irish tea delegation?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
It is hoped that, as a result of the
goodwill and understanding establish-
ed by the visit of Irish Delegation, the
exports of Indian tea to Ireland will
increase in the future,

Shri Raghunath Singh: What is the
quantity of export of Indian tea to
Ireland at present, and who is com-
peting with Indian tea in the western
European market?

Shri Satish Chandra: I could
answer that, but the question relates
specifically to tea trade with Ireland,
and not all the West European mar-
kets. As far as Ireland is concerned,
our average export is 15—16 million
lbs, per year, out of the total con-
sumption of about 20—24 million lbs.

Shri Hem Barua: May I know whe-
ther it is a fact that thig Irish tea
delegation has said that Ireland is
ready to increase her quota of import
of tea from India from last year's 16
million lbs. provided India was ready
to offer tea at competitive prices, and
they also suggested that in order to
balance the trade India should be pre-
pared to purchase horses and wine
from Ireland?

Shri Satish Chandra: There is no
quota system in Ireland. They pur-
chase from any country at competitive
prices. We have been the largest
suppliers to Ireland and continue to
be so even now. There has been some
difficulty this year due to shortage of
a particular variety of tea which is in
demand. This has been so due to
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drought conditiong in the early part
of this year. Ireland generally takes
Assam tea. The position will be
soon rectified.

Shri Hem Barua: May I know whe-
sher it is a fact that at present Ireland
is purchasing only quality tea from
India, and she proposes to purchase
common tea provided it is offered at
competitive prices ag she buys her
common tea from Ceylon and Africa.

Shri Satish Chandra: It is true that
our common tea is not always compe-
titive as compared to teas offered by
other suppliers. The reason is
obvious, We have a large population
and most of the common tea is used
In India for domestic consumption.

Pandit Munishwar Dutt Upadhyay:
May I know what are the specific pro-
posals with which the tea delegation
came?

Shri Satish Chandra: A delegation
had visited Ireland sometime ago and
this delegation came on the invitation
of the Chairman of the Tea Board, I
should say, as a reciprocal gesture,

Shrj P. C. Borooah: To what extent
con we expect to export to Treland
our common tea as a result of the
visit of the Irish delegation?

Shri Satish Chandra: The purpose of
the Irish delegation was not to pur-
chase common tea, but to go round our
tea gardens and have a look at our
sales arrangements, especially to see
whether they could purchase more tea.
They are purchasing about 70 per
cent of their requirements from India.
We are anxious to increase our
Supplies.

Shri Ramanathan Chettiar: Is it not
a fact that Irish consumers want High
grade quality tea, and are we able to
export the quality they require?

Shri Satish Chandra: High grade
and common are comparative terms.
Of course, in Ireland as well as in
UK. they require very good quality
tea; and we are exporting quality teas
to them, They require some common
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teas also for blending. So, they pur-
chase quality teas from us and com-
mon teas from other countries where
they are available at competitive rates.

Jute Prices

*791. Shri Indrajit Gupta: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 15 on the 1st
August, 1960 and state:

(a) whether there has been a
fresh rise in Jute prices recently;

(b) if so, the reasons for the same;
and

(c) the steps taken by Government
to check excessive rise in prices?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) The rise in prices has been
partly due to shortage of supplies and
partly to speculative activities.

(c) A statement is laid on the Table
of the House.

STATEMENT

Steps taken to check excessive rise in
jute prices

1. Imports of jute cuttings from
Pakistan have been permitted on a
liberal scale.

2. Purchase of jute by mills within
the membership of the Indian Jute
Mills Association is regulated on the
basis of quotas fixed by the Associa-
tion.

3. Mills within the membership of
the Association have been permitted
to curtail production of jute goods in
order to adjust consumption of raw
jute to available supplies.

4. The East India Jute and Hessian
Exchange has been empowered to
regulate trading in any delivery in
transferable specific delivery con-
tracts in jute and jute goods,

Shri Indrajit Gupta: In the state-
ment which has been laid on the-
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Table of the House detailing the steps
taken to check excessive rise in jute
prices, there is no mention of whe-
ther any steps have been takn by
the Forward Markets Commission
specifically to check the speculation.
Could the hon., Minister tell us some-
thing about that?

Shri Kanungo: The last one says:

“The East India Jute and
Hessian Exchange has been em-
powered to regulate trading in
any delivery in  transferable
specific delivery contracts in jute
and jute goods.”

Margins have been set and direc-
tions have been given to get a few of
the non-transferable delivery con-
tracts which are being traded under
the guise of transferable contracts.
As a matter of fact, a special amend-
ing Bill is being introduced in the
House to check certain types of activi-
ties which cannot be controlled now.

Shri Indrajit Gupia: Is the hon.
Minister aware that on the 10th
November—only last month—due to
the tendering by Government itself
of an order indenting for 20,000 bags,
perhaps, for the purpose of packaging
cereals which could very well have
been done by using old bags, it has
contributed to the speculative boom
and the prices went up in two days
by over Rs. 5 per 100 bags?

Shri Kanungo: The market being
sensitive that particular tender did
affect the prices. But the require-
ments of that quantity by the Direc-
tor General of Supplies and Disposal
was very urgent and could not be held
up long.

Shri Hem Barua: May 1 know
whether it ig a fact that the jute mar-
ket. within the last few years, has
registered a fluctuation of prices,
because there was a rise the prices
and again there is a sharp decline
from the 7th October? There have
been unstable conditions so far as the
jute market is concerned. In view of
this, may I know what steps Govern-
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ment propose to take to curb the
specuuature elements which are res-
ponsible for the instability of the jute
market?

Shri Kanungo: I would say that
the violent fluctuations in prices is an
event of the last 18 months. Earlier
the market has been steady. Of
course, normally, there is a little
variation and it is bound to be there.
The basic problem is the unavailabili-
ty of adequate quantities of raw jute
of the right quality. We are making
every effort to increase the production
of the jute of the desired quality and
the efforts have been very successful
so far. But our demands are out-
stripping our supplies.

Mr. Speaker: Next question.

Some Hon. Members: The next
question is an important question, Sir.

Shri Tyagi: Let us kindly have the
next question, Sir; it is very impor-
tant,

Shri Indrajit Gupta: Let me ask
one more question, Sir.

Mr. Speaker: I have already allow-
ed him to put a number of questions.
All right; let him put one more
question.

Shri Indrajit Gupta: In view of
the violent fluctuations in prices, to
which the hon. Minister has referred,
which has had rather a drastically
bad effect on our foreign exchange
earnings, may I know whether there
is any proposal for requisitioning jute
goods in times of scarcity like this?

Shri Kanungo: We have not consi-
dered the question of requisitioning
yet because, at the moment, this
voluntary system of quota purchase is
in operation and it has given good
results.

Tripura Territory under Pakistan’s
Occupation

*792, Shri Dasaratha Deb: Wil] the
Prime Minister be pleased to state:

(a) whether it is a fact that 5 large
area known as Jalaiya area in Amar-
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pur and Subroom sub-division of
Tripura has been occupied by East
Pakistan;

(b) whether it is a fact that a large
number of tribals have been evicted
by Pakistan Government recently;
and

(c) what steps are being taken to
retain that area of Tripura which has
been within the Union Territory of
Tripura from times immemorial?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
J. N. Hazarika): (a) and (b). Reports
to this effect are being enquireq into
by the Tripura Administration.

(c) Further action to be taken will
be considered on completion of
enquiries.

Shri Dasaratha Deb: Not audible,
Sir.

Shri Tyagi: The territory has been
occupied; and what is the enquiry
for? (Interruptions).

Mr. Speaker: Order, order.

Shri Tyagi: Sir, I want to know. ...

Mr, Speaker: Order, order. Should
I not allow the hon. Member who put
the question to put supplementaries?
Will the hon. Minister repeat the
answer?

Shri J, N. Hazarika: (a) and (b).
Reports to thig effect are being
enquired into by the Tripura Ad-
ministration.

(c) Further action to be taken will
-be considered on completion of en-
quiries,

Mr. Speaker: Shri Dasaratha Deb.

Shri Dasaratha Deb: Is it not a
fact that the dispute in this area has
been continuing since 1952 and some
decision have been arrived at between
the Pakistani officers and the SDO of
Tripura?

Shri Jawaharlal Nehru: That is an

old-standing matter. It relates to a
small area between the river Feni and
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the river Ranga Feni on the west.. In
the decisions taken last year in regard
to Indo-Pakistan frontier disputes* it
was then decided about this mattér
that this requires further study from
both sides of revenue records etc.
relating to this particular small area,
and then the Governments will consi-
der it further. So, it might be said
this matter of this litt.. tract is a
matter of dispute and it s under
consideration. We are told that the
representatives cf Tripura and the
East Pakistan Government have not
yet completed their study of the
records.

May I say, so far as this question
is concerned, that it has mixed wup
two or three matters. One relates to
this area which I have said. Another,
a completely different thing, is when
it says something about a number of
tribals being evicted by Pakistan Gov-
ernment in other areas etc. Well; a
number of people have come; I think
25 families, tribal families, have come
from Cittagong Hill areas, to Indian
territory. To say that they have been
evicted or not may not be correct.
Probably, the movementg are due to
terrific cyclones that have taken
places. And, some people thinking
that they could, perhaps, get better
living conditions have come over.

Shri Tyagi: May I know why this
matter has been left to the Tripura
officers alone to investigate and
enquire into? Why did not the
External Affairg Ministry take pains
to look into this major problem which
pertains to external occupation?

Shri Jawaharlal Nehru: The Tripura
people will not decide the problem.
They are enquiring, from the revenue
records etc. and discussing it. It is
no good for a person going down from
here to conduct the preliminary
enquiries. Afterwards, they will
report and then the matter will be
considered at that level.

Shri Raghunath Singh: May I know
in whose possession the land is at
present; whether of India or of
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. Pakistan? Who is in possession of
_the land at present?

. Shri Jawaliarlal Nehru: It is diffi-
_cult to say—a small bit of territory
between two rivers—in whose posses-
‘sion it is. It is in the possesion of
the few people who live there, as far
as I know. And, it was suggested at
that time that no fresh people should
go there—l mean, go and stay there,
cither from Pakistan or from Irdia.
So, it has been treated as a matter in
dispute which not yet been decided;
and we are trying to avoid any fric-
tion there and have this matter
thoroughly enquired into. The rivers
shift and land which wag under water
comes out and goes in. All these
difficulties arise,

Shri A, C. Guha: May I know, if the
land is already in the possession of
Pakistan, whether the Government of
India will take up the matter with the
Pakistan Government so that, pending
final decision of the position of this
land, Pakistan may vacate the land?

Shri Jawaharlal Nehru: As I said,
I am sorry I could not give a precise
answer. But what I understand is that
no governmental authorities, Indian
or Pakistani, are established there
and functioning day to day. It was
decided that neither side should
interfere till this matter is decided.
That is. fresh people should not go
there from either side. That was the
decision taken and agreement arrived
at till the matter is decided.

Dr. Ram Subhag Singh: Tripura
was a native State and it acceded to
India. How could any territorial dis-
pute hetween India and Pakistan arise
on Tripura territory because its terri-
tory was well-known?

Shri Jawaharlal Nehru: The hon.
Member is referring to the origins of
this dispute which I could not answer
at the present moment, except to say
that this dispute hag been there for a

* number of years,

Shri Tyagi: Was it one of the items
of the Nehru Noon Pact and was it
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decided that this mater would be
further enquired into and an agree-
ment would be arrived at?

Shri Jawaharlal Nehru: I am sub-
ject to correction but I think this
was done last year when many other
matters were decided. It wag done im
October 1959 a year ago.

Shri Bangshi Thakur: May I know
whether the Government is in a posi-
tion to inform us about the origin and
area of the river Feni which covers
some square miles and which is
demanded and occupied at present by
Pakistan ag part of its territory but
which was actually an intergral part
of Tripura State which is now the
Union Territory of India and which
was also recognised by the Chief
Secretary of the then Bengal Gov-
ernment, during the British rule?

Shri Jawaharlal Nehru: I have not
understood this rather complicated
question. If the hon. Member writes
to me I shall enquire and let him
know. I fail to grasp his question,

Shri Dasaratha Deb: Is it a fact
that he border posts which were there
were removed by the Pakistani guards
and recently the Tripura Government
rehabilitated 160 tribal families in that
area and is it also not a fact that
these people have not been allowed
to enter that land by the Pakistani
guards?

Shri Jawaharlal Nehru: He is going
into entirely different things, Ome is
the merits of the argument in regard
to this little patch of land. I have
said that they are being enquired
into. What more can 1 say? The
other thing is about some tribal people
coming over here,

Shri Dasaratha Deb: Were not the
border posts removed by them?

Shri Jawaharlal Nehru: It is -a
matter of argument in that dispute.

" How can I go into factual ~matters
* when they are being considéered.
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WRITTEN ANSWERS TO
QUESTIONS

Exports

e7gy J Shri Rajendra Singh:
- " Shri Ajit Singh Sarhadi:

- Will the Minister of Commerce and
Industry be pleased to state:

- (a) whether it is a fact that the
Prime Minister called upon the coun-
try to be ready to go without certain
essential commodities to increase our
export earnings; and

(b) if so, the steps and measures
taken in this regard and results
achieved or likely to be achieved in
the near future?

The Depuiy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The Prime Minister made an
appeal at the National Development
Counci] meeting held on the 12th
September, 1960.

(b) This will be kept in mind when
fiscal policies are formulated. Volun-
tary restraint by the consumers can
also play an useful part.

D.Ps. Evicted from Mikir Hills, Assam

f Shri P. K. Deo:
*780. 3 Skrimati Renuka Ray:

‘Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether displaced persons
evicted from the Mikir Hills in Assam
have been rehabilitated;

(b) whether Government promised
to pay them full compensation for
their property lost in the Mikir Hills;
and

(c) it so, how far they have been
compensated?

The Deputy Minister of Rehabili-
tation (Shri P. S. Naskar): (a) to (c).
The total number of eligible displaced
families in unauthorised occupation of
land in the Mikir Hills was estimated

at 1800. Arrangements have been
made by the Government of Assam to
settle about 500 families on 3380
bighas of land in Mikir Hillg District
itself. Schemes have also been san-
ctioned for the rehabilitation of 28§
families in Nowgong and Sibsagar dis-
tricts. The remaining families will be
rehabilitated on 5400 bighas of forest
land at a distance of 5 to 6 miles from
the Mikir Hills District.

As the families in question were not
rightful occupants of land in the
Mikir Hills, the question of payment
of any compansation to them does not
arise. However, they were allowed
to reap their paddy crop and to sell
it before they were evicted.

Tapioca

*788. Shri Kodiyan: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) what steps have been taken by
Government to promote the industrial
utilisation of tapioca produced in the
country; and

(b) the expenditure met by the
Centre so far for the purpose?

The Minister of Industry (Shri
Manubhai Shah): (a) All possible
assistance is being given to the units
engaged in the industrial utilisation
of tapioca Products. Tapioca is being
used as a raw material in the manu-
facture of starch, liquid glucose,
dextrose powder, tapioca globules
(Sabhudhans) etc.;

(b) The units are in the private
sector and no expenditure has been
incurred by the Central Government.

Training of Teacher-Administrators

*793. Shri Tangamani: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Starred Question No. 914 on the
30th August, 1960 and state:

(a) whether the third course for
the training of Teacher-Administra-
tors has been started;



4531 Written Answers

(b) it so, the venue of the course;

(c) the number of students select-
ed by the Board and the number re-
commended by each of the Central
Trade Unions; and

(d) the duration of the course?

The Deputy Minister of Labour
(Shrj Abid Ali): (a) and (b). The
oourse is expected to start in Bombay
early in 1961.

(c) The trainees have not yet been
selected, It is proposed to admit 40
sandidates to the course of whom 20
will be selecteq by the Board and 20
nominated by trade unions including
10 from the four Central trade union
organisations.

(d) Five to six months.
U.N.O. Militia

*794. Shri A, M, Tariq: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that the
Deputy Minister of External Affairs
suggesied the “Creation of U.N.O.
Militia” while addressing the Rotary
Ladies Day Luncheon in Bombay on
the 25th October, 1960; and

(b) if so, whether Government con-
sidered the suggestion and forwarded
this to the U.N.O.?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon): (a)
No, Sir. No such suggestion was made.
It may however be recalled that the
Depuiy Minister was speaking on the
“Future of the United Nations” and
not on the foreign policy of India. In
the course of her address she men-
tioned that there was a school of opi-
nion which had expressed the need
for maintaining a U.N. force,

(b) Does not arise.
Corpora‘ion to handle Drug Factories
Shri Achar:
Shri Tangamoni:

Will the Minister of Commerce and
Industry be pleas2d to state:

*795.
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(a) whether Government propose to
set up a new corporation for looking
after the new drug factories to be
started in the public sector;

(b) whether the penicillin factory at
Pimpri also will be integrated in the
new corporation; and

(c) the total capital that is to be
invested in the new factories?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table of the House,

STATEMENT

(a) and (c). It is proposed to set up
a separate Company for implement-
ing the new Four Drugs Projects with
Soviet collaboration.—these four units
being (1) Antibiotics Unit at Rishi-
kesh; (2) Synthetic Drugs Units at
Sanatnagar, Hyderabad; (3) Surgical
Instruments and Medical Appliances
Unit at Madras; and (4) Phyto-chemi-
cal Unit at Munar (Kerala). The
total capital investment excluding in-
vestment on land, township and work-
ing capital is estimated to be about
Rs. 28 crores.

(b) As the Penicillin Factory at
Pimpri is a separate company and as
the collaboration has been with
UNICEF and WHO for penicillin
manufacture and with Messrs Merck
Sharpe & Dhome of U.S. for strepto-
mycin production, this will have to
be kept as a separate company. There
is, therefore, no proposal to integrate
Hindustan Antibiotics Ltd., Pimpri,
with the new Company/ However, as
the technical and administrative pro-
blems of the Drugs Project with the
soviet collaboration and Hindustan
Antibiotics at Pimpri and the organic
intermediates plant at Panvel (Maha-
rashtra) with German collaboration
will be somewhat of common nature,
a Coordinating Committee of the
Chairmen and Managing Directors of
these three Cos. is proposed to be set
up for discussing and reviewing com-
mon problems of these factories.
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Indiang in Burma

*796. Shri Subbiah Ambalam: Will
the Prime Minister be pleased to refer
to the reply given to Siarred Question
No. 1452 on the 12th April 1960 and
state:

(a) whether any reply from Gov-
ernment of Burma has been received
by our Embassy to our represntation
regarding difficulties experienceq by
Indians in Burma; and

(b) if so, the results thereof?

The Parliamentary Secretary to
the Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (b). Cer-
tain difficulties had arisen in regard
to the renewal of Foreigners Registra-
tion Certificates by persons of Indian
origin who were too poor to pay the
fees. A reply has now been received
from the Burmese Government to the
effect that they are instructing their
local authorities to enquire into the
cases of such persons who are in jail
for non-renewal of their registration
certificates and to make recommenda-
tions to the apropriate authorities re-
garding the remission of or exemption
from the regisiration fees. In the case
of those Indians who are not in Jail
but who are not in a position to pay
the registration fees, the local authori-
ties will simi'arly be instruc‘ed to lonk
into each case and to submit their re-
commendations to the appropriate
authorities,. Our Embassy is fully
seized of the matter and will continue
to render such help as is necessary.

Jamming of Radio Broadcast by China

( Shri P. G. Deb:
*791. { Shri Arjun Singh Bhadauria:
( Shri S. A. Mehdi:

Will the Minister of Iuformation
and Broadcasting be pleased to state:

(a) whether powerful radio sta-
tiong of the Chinese Government all
over the Himalayas are jamming radio
broadcasts of India; and

(b) if so, the steps taken to count-
ract the same? '

4534

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). In July last, reports were received
to the eflect that Cantonese and Kuoyu
broadcasts of All India Radio were
not audible in China due to strong in-
terference caused apparently by Jam-
ming. The origin of these disturbances
has not been precisely ascertained. It
is possible to take steps to clear in-
terference only when the origin has
been located. We thave recently
changed the frequencies of our Can-
tonese and Kuoyu broadcasts. No re-
ports of disturbances have of late been
received, however, inquiries are being
made.

Plywod Factory in NEFA

o798 ( Shri Ram Krishan Gupta:
* O\ Shri D. C, Sharma:

Will the Prime Minister be pleased
to refer to the rep'y given to Starred
Question No. 1178 on the Tth Septem-
ber, 1960 and state:

(a) whether the agreement with the
British firm for the setting up of a
plywood factory and some other like
concerns in NEFA area has since been
finalised; and

(b) if so, the main terms of the
agreement?

The Parliamentary Secretary to the
Minister of External Affairs (Shri J. N,
Hazarika): (a) and (b). A statement
is laig on the Table of the House.
[See Appendix III, annexure No. 13].

Tibetan Refugees

*799 S Shri Indrajit Gupta:
il Shrimati Renu Chakravartty:

Will the Prime Minister be pleased
teo state:

(a) the number of Tibetan refugees
who have deserted their camps in
India;
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(b) the present whereabouts of these
deserters; and ‘

(c) whether any communication has
‘been received from the Government of
Nepal on this subject?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
8adath Alj Khan): (a) and (b). De-
sertions from camps have been few.
Recently about 2000 refugees left their
work-sites in Sikkim. Some went to
places of pilgrimage and others to

visit their relations in India and
Nepal.
(¢) No, Sir.

River Feni

*800, Shri Dasaratha Deb:
: Shri Bangshi Thakur:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the
Government of East Pakistan unilate-
rally decided to prevent the use of
viver known as Feni which divides
Tripura and East Pakistan; and

(b) if so, the action taken in the
matter?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
J. N. Hazarika): (a) Yes, Sir.

(b). The matter has been taken up
‘with the Pakistan Government,

Recruitment of Controllers of Imports

*801. Shri T. B, Vittal Rao: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the rules for recruit-
ment of Assistant Controllers and
Controllers of Imports have not yet
been framed;

(b) it so, the reasons for the delay;

(c) when are
finalised; and

they likely to be

(d) the date when they will be
given effect to?
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The Minister of Commerce (Shri
Kanungo): (a), (b) and (d). Pending
finalisation of rules, tentative rules
for recruitment to the posts of Assis-
tant Controller and Controller have
been framed in consultation with the
Union Public Service Commission. Ac-
cording to these rules 75 per cent of
the posts in the grade of Assistant
Controller and 50 per cent in the grade
of Controller are filled by direct re-
cruitment and the remaining posts by
departmental promotion.

(c) These rules are now under dis-
cussion with the Union Public Service
Commission and steps are being taken
to finalise them very shortly.

Hospital at Bangalore

*802. Shri T. B, Vittal Rao: Will the
Minister of Labour and Employment
be pleased to state:

(a) at what stage is the construction
of a 170-bed hospital at Bangalore by
the Employees’ State Insurance Cor-
poration;

(b) the amount spent so far on it;
and

(c) when it is likely to be complet-
ed?

The Deputy Minister of Planning
and Labour and Employment (Shri
L. N. Mishra): (a) Ground floor sup-
erstructure work was in progress and
roofing for some portions completed on
the 31st October, 1960.

(b) Rs. 6,73,931 upto 31st October,
1960.

(c). December 1961.

Evacuee Movable Properties

[ Shri Ram Krishan Gupta:

| Shri Ajit Singh Sarhadi:
*803. { Shri P. K, Deo:

| Shri Assar:

| Shri D. C. Sharma:

Will the Minister of Rehablilitation
and Minority Affairs be pleased to
refer to the reply given to Starred
Question No. 647 on the 22nd August,
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1960 and state the progress if any,
since made in settling the issues pend-
ing between India and Pakistan in
regard to the movable properties of
displaced persons?

The Deputy Minister of Rehabilita-
tion (Shri P. 8. Naskar): A meeting
of the Implementation Committes set
up under the Indo-Pakistan Movable
Property Agreement, was held in New
Delhi on November 29 and 30, 1960.
The meeting reviewed the progress
made in regard to the implementation
of the Movable Property Agreement,
after the last meeting held at New
Delhi in April 1958. Consideration of
certain items such as transfer of
Jockers and safe deposits, status of
displaced banks and verification of as-
sets of Joint Stock Companies was
postponed till the next meetings of
the Committee to be held at Rawal-
pindi on January 17 and 18, 1961.

Accidents in Coal Mines

*804. Shri Indrajit Gupta: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the report of the Chiet
Inspector of Mines reveals an increas-
ing trend in accidents in coal mines;
and

(b) whether any special steps are
under consideration to prevent accid-
ents?

The Deputy Minister of Planning
and Labour and Employment (Shri
L. N, Mishra): (a). No.

(b) Yes Though the accident rate
bas shown no tendency to rise in re-
cent years, Government feliAhat as
coal mining was being greatly expand-
od and increasingly difficult working
conditions were only to be expected,
it might be advisable to make a spe-
eial survey of safety problems, Ac-
cordingly a Safety Conference attend-
ed by all concerned interests, includ-
ing experts engaged in research, was
convened in August 1938, As a result
of its recomendations six expert Com-
mitees were set up last year to study
various technical problems. One of
them has already reported; the reports
of the others will be received ag soon
as the technical studies are com-

pleted. Ag a result of these steps,
Government are now engaged in con-
sidering amendment of the safety le-
gislation, strengthening of the enforce-
ment agency, formulating measures
for training, education and propaganda
and generally tightening up safety re-
gulations.

Industries at Nilokheri

1497, Shri D, C, Sharma: Will the
Minister of Commerce and Indusiry
be pleased to state the number of dis-
placed persons employed in the indus-
tries at Nilokheri which have taken
loan from Union Government during
1959-60 and 1960-61 so far?

The Minister of Industry (Shri
Manubhai Shah): No. industrial units
took loans from Union Government
during 1959-60 and 1960-61. Hence
the question of employment in them
would not arise.

Ammoniam Sulphate

1498, Shri Morarka: Will the Minis-
ter of Commerce ang Indusiry be
pleased to lay a statement on the
Table showing:

(a) the production of Ammonium
Sulphate (in terms of fixed Nitrogen)
in 1950-51;

(b) the plan target for the First
Five Year Plan, the achievement dur-
ing the same period together with the
financial allocation and the amount
actually spent during the First Five
Year Plan period;

(c) the target for the Second Five
Year Plan period, the achievement
made so far, together with the finan
cial allocation under the Second Five
Year Plan and the amount actually
spent so far; and

(d) the reason, if any, for the short-
fall in achieving the physical targets?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (d). Two statements are laid
on the Table. [See Appendix III, an-
nexure No. 14].
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Superphosphates

1499, Shri Morarka: Will the Minis-

ter of Commerce and Industry be
pleased to lay a statement on the
Table showing:

(a) the production of superphos-
phates in 1950-51;

(b) the plan target for the First
Five Year Plan, the achievement dur-
ing the same period together with the
financial allocation and the amount
actually spent during the First Five
Year Plan period;

(c) the target for the Second Five
Year Plan period, the achievement
made so far, together with the finan-
cial allocation under the Second Five
Year Plan and the amount actually
spent so far; and

(d) the reason, it any, for the short-
fall in achieving the physical targets?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) ‘o (d). Two statements are laid
on the Table. [See Appendix III, an-
nexure No. 15].

Sulphuric Acid

1500. Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to lay a statement on the
Table showing:

(a) the prduction of sulphuric acid
in 1950-51;

(b) the plan target for the First
Five Year Plan, the achievement dur-
ing the same period together with the
financial allocation and the amount
actually spent during the First Five
Year Plan period;

(c) the target for the Second Five
Year Plan period, the achievement
made so far, together with the finan-
cial allocation under the Second Five
Year Plan and the amount actually
spent so far; and

(d) the reason, if any, for the short-
fall in achieving the physical targets?
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The Minister of Industry (Shri
Manubhai Shah): (a) The production
of Sulphuric Acid during 1950-51 was
99153 tons.

(b) Target capacity: 2.20,791 tons
No production target was fixed.

Actual installed capacity achieved:
2,42,000 tons.

Actual production achieved: 1,66,200
tons.

No financial allocation was made
as it is priva‘e sector. Money spent
was approximately Rs. 200 lakhs,

(c) Target capacity 5,00,000 tons.
Target production 4,70,000 tons

Capacity achieved so far: 4,75,484

tong
production 1959-60 3,15,454 tons.

No financial allocation was made as
it is in the private sector. Mcezy
spent in the II Plan period is appro-
ximately Rs. 350 lakhs.

(d) For the first plan, the target of
capacity had been exceeded. No
target of production was fixed. The
main cause of low production of sul-
phuric acid was due to lack of demand
for production of Phosphatic fertilisers.
Using sulphuric acid as a raw mate-
rial

For the IT Plan the target of pro-

duction is 'more or less likely to be
reached in 1961-62.

Soda Ash

1501, Sh=i Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to lay a statement on the
Table showing:

(a) the preduction of soda ash in
1950-51;

(b) the plans target for the First
Five Year Plan ,the achievement dur-
ing the same period together with the
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financial allocation and the amount
actually spent during the First Five
Vear Plan period;

(c) the target for the Second Five
Year Plan period, the achievement
made so far together with the financial
allocation under the Second Five Year
Plan and the amount actually spent
so far; and

(d) the reascns, if any, for the
shortfall in achieving the physical
targets?

The Minister of Industry (Shri
Manubhii Shah): (a) Production of
soda ash during 1950-51 was 44,650
tons.

(b) Dcvelopment of soda ash indus-
try during the nrst Five Year Plan was
as showpn below:—

C(flpacity Production

ons) (Tons)
Target' . Foo,000 i 80,000
Actual . 90,000 ‘80,524

There was no financial allocation as
the industry 1s in private section. The
total arwount spent is Rs, 75 lakhs
approximately.

(c) Decvelopment of soda ash indus-
try during the Second Five Year Plan
period is as under:—

Canacity Production

(Tons) (Tons)
Target . 2,53,000  2,30,000
Achieved 3,04,000  1,80,000
(Estimated
for 1960-61).

The total amount spent is estimated
at Rs. 17 crores. There was no
special financial allocation as the in-
dustry is in private sector,

(d) The capacity target has been
exceeded but the production is lower
than the target because of:—

(i) the delaw in
expansion
units; and

(ii) the lower production in the
new units during the trial
period. But as soon as sucess-
ful commissioning of the in-
stalled capacity is achieved,

commissioning
of the existing

the production target will be
reached,

Caustic Soda

1502. Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to lay a statement on the
Tahle show:ng:

(a) the produciion of caustir soda
in 1950-51;

(b) the plan target for the First
Five Year Plan; the achievement dur-
ing the same period together with the
financia! allocaiion and the amount
actually spent during the First Five
Yeor Plan period;

(c) the target for the Second Five
Yesr Plan period, the achievement
made so far, together with the finan-
cial allecation under the Second Five
Year P'an ard the amount actually
spent sc far; and

(d) the reasons, if any, for the short-
fall in achieving the physical targets?

The Minister of Industry (Shri
Manubbai Shah): (a) to (d). A state-
ment is laid on the Table,

STATEMENT

The required information is as
under:--

(a) Prodluction of caustic soda
during 1950-51 was 11,375 tons,

(b) Development of caustic soda
industry during the First Plan
period was as shown below:

Canacity Production

(Tons) (Tons)
Target 44,300 36,000
2 ctual 44,300 35,471

There was no financial allocation as
the indust‘rv is in the private sector.
(c) Development of Caustic soda
Industry during the Second
Five Year Plan period has

been as under:—

Capacity Production

(Tons) (Tons)
Target . 1,50,400  T,35,400
Achieved 1,65,000  1.20.000
(Estimated for

1960-61).
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The total amount spent is estimated as
Rs. 15 crores. There was no special
financial allocation as the industry is
im private sector.

(d) The capacity targets has been
achieved but the production
has been low due to delay in
starting up the new units
recently installed angd delay in
ordering machinery due to
foreign exchange restrictions.

Sulpha Drugs
1503. Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to lay a statement on the
Table showing:

(a) the production of sulpha drugs
in 1950-51;

(b) the plan target for the First
Yive Year Plan, the achievement dur-
ing the same period together with the
financial allocation and the amount
actually spent during the First Five
Year Plan period;

(c) the target for the Second Five
Year Plan period; the achievement
made so far, together with the finan-
eia] allocation under the Second Five
Year Plan and the amount actually
spent so far; and

(d) the reason, if any, for the short-
fall in achieving the physical targets?

The Minister of Industry (Shri
Manubhai Shah): (a) to (d). The
production of sulpha drugs in 1950-51
was nil,

The targets for the First and the
Second Five-Year Plans were 180 tons
and 450 tons respectively. No sepa-
rate financial allocation, was however,
indicated for this item in these Plans.
The actual production in 1955 was 80
tons and the estimated production
during 1960 is 133 tons. Production
wag based generally on imported 7late’
intermediates.

The shortfall in production in 1960
was due to the restrictions imposed on
the import of ‘late’ intermediates, us
it involved higher expenditure of
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foreign exchange than the import of
the finished bulk drug,

The units that were manufacturing
sulpha drugs from ‘late’ intermediates
which resulted, in little or no saving
in foreign exchange are taking steps
to change over to basic manufacture
and save exchange substantially.
M|s May & Baker are already instal-
ling equipment to produce 150 tons
and Atul Products 186 tons of sulpha
drugs per annum from basic raw
materials. In the Public Sector with
Soviet collaboration, installation of a
unit to produce 535 tonslannum of
sulpha drugs from basic raw materials
along with other synthetic drugs is
being established. The country will
be more than self-sufficient in most of
the sulpha drugs when all these plants
come into production by the end of
1963.

Penicillin

1504. Shri Morarka: Will the Minister
of Commerce and Industry be pleased
to lay a statement on the Table show-
ing:

(a) the production of penicillin in
1950-51;

(b) the plan target for the First
Five Year Plan, the achievement dur-
ing the same period together with
the financial allocation and the amount
actually spent during the First Five
Year Plan period;

(c) the target for the Second Five
Year Plan period; the achievement
made so far, together with the finan-
cial allocation under the Second Five
Year Plan and the amount actually
spent so far; and

(d) the reason, if any, for the

shortfall in achieving the physical
targets?
The Minister of Industry (Shri

Manubhai Shah): (a) to (d). A state-
ment is laid on the Table. [See Ap-
pendix III, annexure No. 16.]

D.D.T,

1505. Shri Morarka: Will the Minis-
ter of Commerce and Industry be
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pleased to lay a statement on the
Table showing:

(a) the production of D.D.T. in
1950-51;

(b) the plan sarget for the First
Five Year Plan, the achievement
during the same period together with
the financial allocation and the amount
actually spent during the First Five
Year Plan period;

(c) the target for the Second Five
Year Plan period, the achievement
made so far, together with the finan-
eial allocation under the Second Five
Year Plan and the amount actually
spent so far; and

(d) the reason, if any, for the short-
1all in achieving the physical targets?

The Minister of Industry (Shri
Manubhai Shah): (a) to (d). A state-
ment is laid on the Table of the House.
[See Appendix III, annexure No, 17].

Benzene Hexachloride

1506. Shri Morarka: Will the Minis-
ter of Commerce and Industry be

4546

pleased to lay a statement on the
Table showing:

(a) the production of
Hexachloride in 1950-51;

(b) the plan target for the First
Five Year Plan, the achievement dur-
ing the same period together with the
financial allocation and the amount
actually spent during the First Five
Year Plan period;

(c) the target for the Second Five
Year Plan period, the achievement
made so far, together with the finan-
cial allocation under the Second Five
Year Plan and the amount actually
spent so far; and

(d) the reason, if any, for the short-
fall in achieving the physical targets?

The Minister of Industry (Shri
Manubhai Shah): (a) to (d). A state-
ment is laid en the Table,

STATEMENT
(a) There was no production of
Benzene Hexachloride in 1950-51 as the
first factory in India was set up in
the private sector in 1953.

Benzene

®) First five year plan period
Target Capacity Actual Financial Amount
(tons per) licensed production allocation actually spent
annum
500 2,500 1,603 No separate allocations
(in 1933) were made.
© Second five year plan
2,500 6,600 . 2,609 No separate allocations
(in 1959) were made.

(d) Does not arise.

Para Amino Salicylic Acid

1507. Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to lay a statement on the
Table showing:

(a) the production of Para Amino
Salicylic Acid in 1950-51;

(b) the plan target for the First
Five Year Plan, the achievement dur-
ing the same period together with
thé  financial allocation and the am-
ount actually spent during the First
Five Year Plan period;

(c) the target for the Second Five
Year Plan period; the achievement
made so far together with the financial
allocation under the Second Five Year
Plan and the amount actually spent
so far; and

(d) the reason, if any, for the short-
fall in achieving the physical targets?

The Minister of Industry (Shri
Manubhai Shah): (a) to (d). The
production of Para Amino Salieylic
acid in 1950-31 was nil.
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In the First Five Year Plan, no
specific target was laid down for this
item, and the production in 1955 was
also nil,

The target for the Second Five Year
Plan period is 113-3 tons and the
estimated production in 1960 is 90
tonnes.

It is expected that the annual in-
stalled capacity will exceed the target
at the end of the Second Five Year
Plan.

Wool Development Council

1508, Shri Karni Singhji: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No. 202 on the
17th February, 1960 and state:

(a) whether the other recommenda-
tions of the Wool Development Coun-
cil have since been considered; and

(b) if so, the decision taken there-
on?

The Minister of Commerce (Shri
Kanungo): (a) The recommendations
are still under consideration.

(b) Does not arise.
Industrial Development of Rajastham

1509. Shri Karni Singhji: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No. 430 on the
25th February, 1960 and state:

(a) the amount utilised by the Gov-
ernment of Rajasthan, out of Rs. 5:15
crores granted by the Central Govern-
men* for the Industrial developments
during the Second Five Year Plan
period so far; and

(b) the reasons for not utilising the
unspent balance?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
information is being collected and will
be placed on the Table of the House
in due course.
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Single-Storeyed Tenements

1510. Shri Assar: Will the Minister
of Rehabilitation and Minority Affairs
be p.eased to refer to the reply given
to Unstarred Question No. 2357 on
the 20th April, 1960 and state the
names of all the colonies of Delhi
where such single-storeyed tenements
exist as referred to in the Press Note
dated the 1st June, 1956 issued by the
Ministry of Rehabilitation?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): 1, Kalkaji.

2. Malvia Nagar.

Jangpura.

. Lajpat Nagar.
. Patel Nagar.
. Moti Nagar.
. Tilak Nagar.
. Vijay Nagar.
. Malka Ganj.
10. Narela.

© P NHD e

Transfer of Civic Services in Displaced
Persons’ Colonies

1511. Shri D. C. Sharma: Will the
Minister of Rehabilitation and Minority
Affairs be pleased to refer to the reply
given to Unstarred Question No. 925
on the 18th August, 1960 and state the
latest position with regard to the
progress made in the proposal for the
tragsfer of civic services in the dis-
placed persons’ colonies in Delhi to the
Delhi Municipal Corporation?

The Deputy Minister of Rehabili-
tation (Shri P. S. Naskar): Services
in two more colonies, namely, Jang-
pura and Serai Rohilla, have since been
comp'etely taken over by the Munici-
pal Corporation of Delhi, In the re-
maining colonies action is being pur-
sued.

Electronic Equipment

1512. Shri D. C. Sharma: Will the
Prime Minister be pleased to refer
to the reply given to Unstarred Ques-
tion No. 937 on the 18th August, 1960
and state the progress made so far in
the proposal to increase the oroduc-
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tion capacity of the Atomic Energy
Esablishment, Trombay, regarding
eiectronic equipment to enable it to
meet not oniy its own demands but
also those of scientific, industrial,
medical and educational institutions
throughout the country?

The Prime Minister and Minister of
External Affairs (Shri Jawharlal
Nehru): In implementation of the
programme for the first two years of
the five-year scheme, additional staff
and the purchase of additional equip-
ment have been sanctioned. As a
result, 1400 instruments have been
manufactured so far during the year
1960, as against 871 wmanufactured
during 1959. A target of 1600 instru-
ments is expected to be reached by
the end of December 1960. Approxi-
mately 200 instruments have so far
been supplied to institutions outside
the Department.

Tea Exported to US.S.R.

1513. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the quantity of tea exported to
U.S.S.R. during the year 1959-60;

(b) how does it compare with the
year 1958-59;

(c) the steps taken by Government
to increase the exports to U.S.S.R.;
and

(d) how the prices of tea there
compare with the prices in India?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). The quantity of Indian
tea exported to the U.S.S.R. in 1959-
60 was 23,261,000 lbs. compared to
29,081,000 lbs. in 1958-59.

(c) (i) The bilateral trade agree-
ment with the U.S.S.R. provides for
the export of Indian tea to that
country.

(ii) A Tea Delegation from the
U.S.S.R. was invited to visit India.

(iii) The Tea Board has constituted
a Regional Export Promotion Panel
for the U.S.S.R. and East European.
Countries.

(d) India supplies unblended tea in
bulk to the U.S.S.R. It is graded and
packed to suit the requirements of the
people there. It is not possible to
compare the prices in the U.S.S.R.
with those obtaining in India.

Uranium Deposits
1514, Shri D. C. Sharma: Will the:
Prime Minister be pleased to refer to-
the reply given to Unstarred Question

No. 957 on the 18th August, 1960 and
state:

(a) whether the latest reports of
investigations regarding  uranium
deposits occurring in Salem District
have been received; and

(b) if so, the nature thereof?

The Prime Minister and Minister of”
External Affairs (Shri Jawaharlal

Nehru): (a) Yes.

(b) As a result of detailed foot
surveys in villages Pakkanadu, Irupalli
and Oravapatti in Salem District
normal radio-activity has been detect-
ed in patches of Calc-gneissic rocks.
This radio-activity is mainly due to
Uraniferous Allanite. Analysis of a
few preliminary samples from these
areas showed assay values upto 0'1 per
cent uranium oxide—generally the
higher values being for Thorium than
Uranium.

Sub-surface exploration by drilling
is in progress and five boreholes have
been drilled so far. Ore horizons
showing values between 0-04 per cent
to 0'09 per cent U808 have been
indicated during gamma ray logging,
from shallow depths to deeper levels
upto 250 feet.

The work is still in progress.

Re-Modelling of Tehar Village (Delhi)

1515. Shri D, C. Sharma: Will the
Minister of Rehabilitation and Minor-
ity Affairs be pleased to refer to the-
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“reply given to Unstarred Question
No. 973 on the 18th August, 1960 and
state the progress made so far in re-
modelling the village Tehar, a refugee
«colony in Delhi?

The Deputy Minister of Rehabilita-
-tion (Shri P, S. Naskar): The revised
-estimates received from the Municipal
‘Corporation of Delhi included provi-
-sion for the acquisition and develop-
ment of additional area for which the
Ministry of Rehabilitation could not
take responsibility. The Corporation
were, therefore, asked to furnish
revised estimates in respect of the
-original area of 40:34 acres. They
have been received only recently and
.are being examined.

Leather Industry in Punjab

1516. Shri D, C. Sharma: Will the
‘Minister of Commerce and Industry
be pleased to state:

(a) what specific steps have been
taken to develop the leather industry
in Punjab; and

(b) what changes have been made
in allocating funds to the Scheduled
‘Castes and other organisations so that
they may take to the leather industry?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). Infor-
mation is being collected and will be
laid on the Table of the House in due
~course,

Work and Orientation Centres in
Punjab

1517. Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Government have
.approved of any scheme for starting
Work and Orientation Centres in
Punjab in 1960;

(b) if so, the number of Centres to
‘be started during the above period;
:and

(c) the nature and extent of finan-
.cial assistance to be given to the State
Government in this connection?
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The Deputy Minister of Labour and
Planning (Shri L. N. Mishra): (a) Yes.

(b) Three.

(c) The Government of India bear
the entire recurring expenditure and
give a grant-in-aid equivalent to 60
per cent of the expenditure relating
to construction of buildings and pur-
chase of equipment. During 1960-61,
Central assistance on these items is
expected to Rs 1228 lakhs and
Rs. 4.575 lakhs respectively.

Fertilizer Plant at Itarsi

1518, Shri D. C. Sharma:
*_ Shri Birendra Bahadur Singhji:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No, 1007 on the 18th August, 1960 and
state the progress made so far in the
proposal to set up a fertilizer plant
in the public sector at Itarsi?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
In the answer referred to in the ques-
tion, it was stated that it would be
difficult to specify the sector, private
or public, in which the fertilizer plant
will be set up. This would depend on
the availability of resources without
undue delay. Exploratory discussions
are continuing with the State Govern-
ment and certain private parties.
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Wage Boards

1520. Shri S, M. Banerjee: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether more wage boards are
to be constituted; and

(b) if so, whether leather and
engineering industries will be includ-
ed for setting up of wage boards?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Wage Board for
Tea Plantation Industry has been set
up, and for coffee and rubber planta-
tions separate Wage Boards will be
set up soon.

(b) No such proposal is under con-
sideration.

‘Survey of Central Government
Employees’ Strike

J Shri S, M. Banerjee:
1521 5 Shri Tangamani:
Will the Minister of Labour and
€mployment be pleased to state:

(a) whether Shri R. L. Mehta, Joint
‘Secretary, Ministry of Labour and
Employment has started his survey of

the Central Government employees’
strike;

‘(b) it so, whether he has visited
eertain places; and

(c) whether memoranda have been
submitted by the various Unions and
Federations?

“The Deputy Minister of Labour and

Planning (Shri L. N. Mishra): (a) and
(b). Yes.

(c) Some organisationa have senat
notes on the subject.

Kbadi Evaluation Committee

1522, J Shri Shree Narayan Das:
1\ Shri Radha Ramanm:
Will the Minister of Commerce and
Industry be pleased to state:

(a) what is the reaction of the
Khadi and Village Industries Com-
mission to the findings of the Khadi
Evaluation Committee; and

(b) the steps taken to given effect
to the suggestions of the Evaluation
Committee?

The Minister of Industry (Shri
Manubhai Shab): (a) A copy of the
comments of the Commission on the
Report of the Khadi Evaluation Com-
mittee was laid on the Table of the
Sabha on 14th November, 1960.

(b) The suggestions of the Evalua-
tion Committee and other matters con-
nected with the future programme of
Khadi production were considered at
a recent Conference of representatives
of all the State Boards. In the light
of the discussions at this Conference,
the Commission has decided to start
a large number of new intensive .en-
tres or Gram Ekais where khadi and
village industries will be organised as
an organic part of a programme of
integrated rural development,
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Petro-Chemical Project

1525 J Shri Ram Krishan Gupta:
*\_ Shri Assar:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 1149 on the 7th September, 1960
and state: H

(a) whether Government have since
received any concrete proposal to set
up a petro-chemical project for the
manufacture of basic petro-chemicals;
and

._ (b) if so, the nature of action taken
in this regard?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). Yes,
Sir; some proposals have been receiv-
ed by Government which are under
consideration.

Methanol Plant at Sindri

J Shri Ram Krishan Gupta:
-1526' 7\ Shri Daljit Singh:

~Will the Minister of Commerce and
Industry be pleased to refer to the
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reply given to Unstarred Question
No, 2266 on the 7th September, 1860
and state the steps since taken or
proposed to be taken for utilisation of
the Methanol plant at Sindri?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
A proposal to dispose of the plant is
under consideration.

Hostel for Single Female Government
Employees

1527 S Shri Ram Krishan Gupta:
*_ Shri D. C. Sharma:

Will the Minister of Works, Housing
and Supply be pleased to refer to the
reply given to Unstarred Question
No. 670 on the 12th August, 1960 and
state the nature of progress made so
far in the construction of a hostel for
single female Government employees
in Delhi?

The Deputy Minister of Works,
Ho~sing and Supply (Shri Anil K
Chanda): Plans and estimate for the
proposed hostel were prepared.
According to these, the rents, it was
noticed, would be too high for em-
ployees in the pay group of Rs. 250—
500, for whom the hostel was intend-
ed. Efforts are, therefore, being made
to reduce the rents and bring them
within reasonable limits by revising
the plans further.

Retrenchment in the Ministry of
Rehabilitation

( Shri Bahadur Singh:
1528,/ Shri Inder J. Malhotra:
Shri Padam Dev:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) the total number of gazetted
Officers of the Ministry who were
expected to be retrenched on 1Ist
January, 1960;

(b) number of officers out of (a)
above originally coming from States
Rehabilitation Department Services;
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(c) total number of officers out of
(a) and (b) above who have been
actually served with retrenchment
notices upto the end of October, 1960;

~ (d) total number of officers retrench-
ed out of (c) above absorbed so far;

(e) whether all of them under (a)
and (b) will be absorbed in the -Cen-
tral Government offices; and

(f) if not, what steps the Govern-
ment of India is going to take to
provide them with jobs?

The Deputy Minister of Rehabilita-
tion (Shri P. S, Naskar): (a) Out of
3812 Gazetted Officers in position on
1st January, 1960, 130 officers were to
be reverted|retrenched upto the end
of October, 1960.

(b) Thirteen.

(¢) Fifty; the remaining have been
reverted to their parent departments
or to lower posts.

(d) One absorbed in another Minis-
try and sixteen re-absorbed in
vacancies arising in the Ministry of
. Rehabilitation.

(e) and (f). Every effort will be
made to absorb the retrenched
Gazetted Officers in the Central Gov-
ernment offices or in the Public Sector
Undertakings. This would of course
be dependent on their record of work
in the past and suitability for the posts
-which might be available.

ALR, Correspondents

1529. Shri Chintamoni Panigrahi:
Will the Minister of Information and
Broadcasting be pl d to refer to
the reply given to Unstarred Question
No. 1955 on the 2nd September, 1860
and state:

{a) whether the details of the
scheme for appointment of part-time
local correspondents of All India
Radio at a few mofussil centres in
Orissa have been worked out by now;

{b) i so, the: places where such
radio correspondents are to be appoint-
ed; and )

1519 (Ai) LS—3.

‘estimated their total
‘during the period from Septempber,

.able. UK., USA,

(c) when they are to be appointed?

The Minister of Iniformation and
Broadcasting (Dr. Keskar): (a) to
(c). Some details of the scheme are
still under consideration and the
appointments will be made as soon as
possible after these have been finalis-
ed. Puri, Berhampur, Koraput and
Sambhalpur are being examined as
possible centres for locating the part-
time correspondents in Orissa.

Manufacture of Precision Instruments

1530. Shri P. G. Deb: Will the Minis-
ter of Commerce and Industry be
pleased to refer to the reply given to
Unstarred Question No, 1987 on the
2nd September, 1960 and state:

(a) whether any further discussions
have been held about the proposed
centre for the manufacture of preci-
sion instruments; and

(b) if not, the reasons therefor?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). Dis-
cussions on this subject are now being
held with a French Delegation which
has come to India.

Air Rifles

1531. Shri M. R. Krisbna: Will the
Minister of Commerce and Indusiry
be pleased to state:

. (a) what is the present day-raquire-
ment of air rifles in the country; ¢nd

(b) which are the countries from
which the entire requirements of air
rifles is imported?

The Minister of Commerce (Shri
Kanungo): (a) In connection with a
scheme to. introduce training in air
rifles to beginners in Schools and
Colleges, during the Second Plan
period, the State Governments had
requirements

1958 to March, 1961 at about 64,000
air rifles. )

(b) As air rifles are not separately
classified in the import trade  :lassifi-
cation, this information is not avail-
West Germany
and Czechoslovakia are the principal
countries from where ﬁrearms Imvp
‘been imported.” i
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Indian Trade Centre at Beirut

Shri Rameshwar Tantia:
1538. { Shri R. C. Majhi:
. | Bhri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 264 on the 9th August, 1960 and
state the progress made so far in
starting an Indian Trade Centre at
Beirut?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
A statement indicating the position is
laid on the Table.
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STATEMENT

Work has already started on the
structural modifications required for
the Showroom premises. A consign-
ment of exhibits covering the follow-
ing categories for a composite
inaugural display was despatched to
Beirut in November, 1960:

(a) Engineering and electrical
goods.

(b) Hardware.

(c) Textiles—cotton, silk, rayon,
mill-made and handloom.

(d) Plastics.

(e) Jute.

(f) Comestibles.
(g) Sports goods,
(h) Handicrafts.

2. It is expected that the Showroona
will be inaugurated shortly.

Power-driven Agricultural Machinery

1534. Shri Kalika Singh: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the present position of Power-
driven Agricultural Machinery with
special reference to (1) Power-driven
Pumps (Centrifugal), (2) Diesel
Engines and (3) Agricultural traetors
as regards location, rated capacity and
production, the problems of the in-
dustry and programme of develop-
ment;

(b) whether due attention is being
paid towards dispersal of the industry
for availability of cheap agricultural
machinery in every area on a uniform
price;

(c) whether targets fixed for the
aforesaid industries for the Second
Five Year Plan have not been achiev-
ed fully; and

(d) it so, the reasons therefor?
The Minister of Industry (Shri

Manubhal Shah): (a) The present
position of the industries engaged in
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the production of power-driven agricultural machinery is as under:—

No. of Units  Annual capa-

Production  Production

Industry city licensed 1959 upto Sept
1960
1. Power-driven Pumps 63 140094 Nos. 85067 Nos. 72900 Nos.
3. Diesel Engines . a6 53458 Nos. 30335 Nos. 30790 Noa.
3. Agricultural tractors . 4 10000 Nos.
4. Tractor-drawn agri- 3 As there are numemus items falling und:r this

cultural implements.

category, it is not possible to give the capacity
and production details.

*This relates to a firm which went into production in September, 1960.

The location of these industries is as under :—

1. Power—driven Pumps .

3. Diesel Engines

3. Agricultural tractors &

West Bengal, Madras, Madhya Pradesh, Uttar

Pradesh, Delhi, Kerala, Bihar and Maha-
rashtra.

Maharashtra, Madras, West Bengal, Punjab,
Delhi, Gujarat and Uttar Pradesh.

Mabharashtra, Madras, Punjab & Gujarat.

tractor-drawn imple-
ments.

The interests of the Power-driven
pumps and Diesel Engines Industries
are looked after by a Development
Council set up under the Industries
(D. & R.) Act, 1951. These two in-
dustries have well developed with
indigenous content of 85 to 95 per
cent and above. As regards agricul-
tural tractors, the indigenoug produc-
tion has just commenced and the
capacity sanctioned is expected to
meet the requirements of the country
at the end of the III Five Year Plan.
The main problem of the industry is
regarding availability of raw materials
particularly steel including alloy steel.
This problem will be solved to a
great extent with the commissioning
of the steel projects.

(b) Yes, Sir.

(c) The targets for the 2nd Five
Year Plan fixed for Power-driven
Pumps and Diesel Engines have
already been achieved. No targets
were fixed for agricultural tractors.

(d) Does not arise.
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Factory Building Lay-out

1536 J Shri Ajit Singh Sarhadi:
" Shri Ram Krishan Gupta:

Will the Minister of Commerce
and Industry be pleased to refer to
the reply given to Unstarred Ques-
tion No. 666 on the 12th August,
1960 and state:

L

(a) whether the Report of the team
sent to study the technique of fac-
tory building lay-out and construc-
tion under the Technical Co-opera-
tion Mission has been received;

(b) the nature of recommenda-
tions; and

(c) the Government’s
thereto?

reaction

The Ministry of Industry (Shri
Manubhai Shak): (a) The Report
has been received by the National Pro-
ductivity Council and is at present
under print.

(b) The main recommendations in
the Report are given in a list laid on
the Table. [See Appendix III, an-
nexure No. 18].

(c) The recommendations will first
be examined by the National Pro-
ductivity Council after the printed
copies are received thereafter the
council will refer such of the recom-
mendations to Government as may be
considered necessary.

Trade Agreement with Indonesia

1537, Shri Ajit Singh Sarhadi: Will
the Minister of Commerce and In-
dustry be pleased to refer to the re-
ply given to Starred Question No. 500
on the 18th August, 1960 and state
the progress made so far in the re-
newa] of trade agreement with In-
donesia?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):

DECEMBER 8, 1960
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Negotiations for the revision of Trade
Ag'reement with Indonesia are ex-
pected to take place sometime in
February/March, 1961. In the mean-
time, necessary action is being taken
to extend the Agreement till the
31st March, 1961, -

Sluice Gates

1538. Shri Kodiyan: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) whether Government have any
proposal for establishing a factory
to manufacture sluice gates and
switch gears in India; :

(b) if so, the main details of the
proposal;

(c) the expenditure involved;

(d) whether any site has been
selected for locating the factory; and

(e) if so, the name of the site
selected?

The Minister of Industry (Shri
Manubhai Shah): (a) No, Sir. The
manufacture of switchgear is 1n-
cluded in the programme of manu-
facture of the Heavy Electricals Ltd.,
Bhopal, a Government of India under-
taking. Sluice gates are already
being manufactured by several engi-
neering workshops in the country.

(b) to (e). Do not arise.

Hospita] in 24-Parganas (West
Beagal)

1539. Shri T. B, Vittal Rao: Will
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Starred Question No, 1426
on the 12th April, 1960 and state:

(a) whether the construction of the
hospital in 24-Parganas, West Bengal
by the Employees’ State Insurance
Corporation has commenced:

(b) if so, the total amount spent
upto the end of October, 1860; and.

(c) when it is likely to be com-~
pleted?
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. The Deputy Minister of Labour
and Planning (Shri L. N. Mishra):
(a) No. The West Bengal Govern-
ment expect to start construction of
the hospital in February, 1961. -

(b) Does not arise.

(c) It is not possible to state at
this stage when it will be completed.

Village Housing Projects Scheme

1540. Shri M. R, Krishna: Will the
Minister of Works, Housing and
$npply be pleased to state:

(a) what is the total amount allo-
cated to Andhra Pradesh Govern-
ment for 1960-61 wunder village
housing projects scheme; and

(b) whether Government have
given the entire amount?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) Rs. 27-95 lakhs (in-
cluding a sum of Rs. 035 lakhs as
grant for the Rural Housing Cell).

(b) According to he revised pro-
cedure for the release of Central
assistance, introduced in May 1958,
three-fourths of the amount alloca-
ted for the year is automatically
placed at the disposal of the State
Government in nine equal monthly
instalments as lump sum ways and
means advances, subject to final ad-
justment towards the close of the
financia] year.

Production of Coffee

1541. Shri Aurobindo Ghosal: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) whether there has been any sur-
plus in the production of coffee dur-
ing the year 1959-60; and

(b) if so, by what quantity and how
it will be disposed?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) 20,600 Metric tonnes. This
quantity was allocated for export.
Upto 23-11-1960, 15,925 Metric tonnes
have been sold out. The balance is
also expected to be sold out before
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the bulk of the 1960-61 crop comes in-
to -the pool.

Indebtedness among Coal Miners

.1542. Shri Indra;ut Gupta Will the
Minister of Laboar and Employment
be pleased to state:

(a) whether any survey is proposed
to be carried out into the extent of
indebtedness among coal miners; and

(b) whether it is a fact that oppres-,
sion by money lenders on workers in
coal mines has led to serious incidents
in some parts of the Raniganj area?

The Deputy Minister of Labour and
Planning (Shri L. N, Mishra): (a)
No, but a survey was carried out m
1959.

(b) One incident was reported re-
cently.

Hotels in Delhi

1543. Shri Radha Raman: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether Government propose to
build any more hotels in Delhi to pro-
vide accommodation to tourists and
visitors whose demand for such
accommodation is increasing fast; and

(b) if so, the details of their num-
ber, location and the time it will take
to construct them?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) and
(b). There is no proposal to build
hotels in the capital, other than the
Janata Hotel, which is proposed to be
located on a plot of land in the Minto
Road area. The plans and estimate
for the Janata Hotel have not yet been
finalised.

Industries in Gujarat

Shri P. R. Patel:
1544 { Shri M. M. Gandhi:
Lshri K. U. Parmar:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of applications
seeking permission to set up indus-
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tries in Gujarat and dates of the re-
ceipts of the applications in the last
two years;

(b) what industries are proposed to
be set up in Gujerat as indicated in
the applications;

(c) how many of them have been
accepted; and

(d) how many of them were given
foreign exchange to import machinery
vequired for the industry sanctioned?

The Minister of Industry (Shri
Manubbai Shah): (a), (b) and (d):
No separate Statewise statistics are
maintained.

(c) The list of licences issued every
month under the Industries (Deve-
lopment and Regulation) Act, 1951
are published in the Journal of In-
dustry and Trade which contains all
the information Hon, Member seeks.

Government Presses

Shri Tangamani:
1545. { Shri Kediyan:
Shri Maniyangadan:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether the establishment of
two presses in the South namely at
Coimbatore and Korathi has been
completed;

(b) if not, the period by which the
same will be established;

(c) how much has been spent so
€ar in Coimbatore and the progress
made;

(d) how much has been spent in
Korathi and progress made; and

(e) the reasong for the
any?

delay, if

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda); (a) The establishment of
two presses at Coimbatore and Korathi
has not so far been completed.

(b) Subject to availability of
foreign exchange, the two presses will
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be establisHed during the Third Five
Year Plan.

(c) About Rs. 1,90,000/- have been
spent so far in Coimbetora Land for
the construction of the Press and resi-
dential colony for the workers bhas
been purchased, plans and estimates
have been prepared and the first
instalment of machinery has been
ordered.

(d) About Rs. 2,40,000/- have been
spent so far in Koratti. Land for the
construction of the Press and residen-
tial colony for the workers has been
purchased.

(e) The tight foreign exchange posi-
tion in the past few years has been
the main cause for the delay in the
establishment of the two presses.

Import of Foreign Text Books

1546, Shrimati Mafida Ahmed: Will
the Minister of Commerce and Indus-
try be pleased to lay a statement on
the Table showing;

(a) the amount spent during 1959-
60 for purchasing foreign text book;
and

(b) the names of the countries from
which imported and the amount of
foreign exchange involved therein?

The Minister of Commerce (Shri
Kanungo): (a) and (b). Text Books
are not separately classified in the
Import Trade Classification of the
country. However the value of
‘Books and pamphlets, printed’ import-
ed into India from different countries
during 1959-60 was as follows:

Country Value in ‘000
in Rs.
UK. .. .. 8,536
Germany West 277
Netherlands 53
France 23
Italy 54
Pakistan 45
Japan 359
US.A. .. 6,950
Other countries 211

Total 16,460
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Technical personnel registered with
Employment Exchanges in Rajasthan

1547. Shri Kdarni Singhfi: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of technical per-
sonnel on the list of various employ-
ment exchanges in Rajasthan as on
the 1st October, 1958 and the 380th
September, 1960; and

(b) the number of technical person-
nel employed at the end of the period
1st October, 1958 to 30th Septem-
ber, 19607

The Deputy Minister of Labour
(Shri Abid Ali): (a) On 1st October,
1958—1,087. On 30th September, 1960
—1,725.

(b) 2,293 persons were placed in
employment during the period 1st
October, 1958 to 30th September, 1960.

Import of Stationeny

1548. Shri Assar: Will the Minis-
ter of Works, Housing and Supply
be pleased to state:

(a) whether it is a fact that Gov-
ernment are importing stationery
from abroad for Government Offices;

(b) if so, the total amount of sta-
tionery imported in 1958-59 and 1959-
60; and

(c) the names of the articles im-
ported?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) Yes.

(b) The total value of the stationery
imported during the years 1958-59
and 1959-60 was Rs, 1,01,763 and Rs.
6,850 respectively.

(c) A list is laid on the Table of the
House. [See Appendix III, annexure
No. 19].

Export of Handloom Cloth to U.S.A.
1549, Shri Tangamani: Will the

Minister of Commerce and Industry
be pleased to refer to the reply given
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to Starred Question No. 490 on the
2nd December, 1939 and state:

(a) whether the order for Rs. 1:45
erores of handloom cloth by USA.
has been carried out;

(b) if so, by what time;

(c) it reply to above part (a) be in
the negative the reasons for the same;
and

(d) the quantities and value of fab-
rics sent so far, State-wise?

The Minister of Commerce (Shri
Kanungo): (a) and (b) Against the
order for Rs. 1:45 crores of handloom
fabrics from the U.S.A. fabrics valu-
ed at Rs, 13,54,586 were exported by
the end of February, 1960.

(c) Orders for the balance could
not be executed as the American Im-
porters cancelled their orders.

(d) Quantities and value of fabrics
sent so far state-wise are not avail-
able since the fabrics were procured
from various parts of the country de-
pending upon the requirements of the
overseas importers from time to time.
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Travel without Passports

1552, Shri D. C. Sharma: Will the
Prime Minister be pleased to state
the number of Indian citizens detect-
ed during the last three months by
Indian authorities or other foreign
authorities travelling abroad without
passports?

The Prime Minister and  Minister
of External Affairs (Shri Jawaharlal
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Nehrii): During the last three months
no ‘case of Indian citizens' travelling
abroad without passports has been
detected by or been brought to the:
notice of the Government of India’ by -
any foreign authority.
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Coir Industry in Madras
1554. Shri Subbiah Ambalam: Will

the Minister of Commerce and In-
dustry be pleased to state:
(a) whether the Coir Board has

taken steps to develop coir industry
in the districts of Tanjore and Rama-
nathapuram in Madras State;
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(b) if so, the nature of steps taken;

(c) whether there is any proposal to
start a training-cum-production cen-
tre for the development of the indus-
try in the area; and

(d) if so, the progress so far made
in the matter?

The Minister of Industry (Shri
Manubhai Shah): (a) to (d). A
statement is laid on the Table.

STATEMENT

(a) and (b): It is primarily the
responsibility of State Governments
to initiate measures for the develop-
ment of Coir Industry in their res-
pective States. The Coir Board, how-
ever, gives necessary advice and guid-
ance to State Governments to-
wards the development of Coir Indus-
try. A scheme for the establishment
of Coir Demonstration-cum-training
Centres in Keelakarai in (Ramanatha-
puram District) and Adhirampatnam
in (Tanjore District) has been sanc-
tioned by the Government of Madras
during 1960-61. The State Govern-
ment have also sanctioned the estab-
lishment of 4 Coir Cooperative
Societies, one at Ramanathapuram dis-
trict and 3 at Tanjore district.

(c) No, Sir.

(d) Question does not arise.

Subsidised Industrial Housing Scheme

1555, Shri Anthony Pillai: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) how many schemes have been
submitted to the Government of India
by Workers Housing Co-operatives
for assistance under the Subsidised
Industrial Housing Scheme since 1st
April 1960; and

(b) how many houses are proposed
to be constructed under them?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). The projects,
formulated by the Cooperative Socie-
ties of industrial workers for construc-
tion of houses under the Subsidised
Industrial Housing Scheme are

recexved and sanctioned by the respec~
tive State’ Governments themselves. "

The Government of India do not have-
the requisite particulars in respect of
the projects ‘submitted by the Coope-
rative Societies to all the State Gov-
ernments; but it - ‘appears from the
cbples of the sanction letters, issued’
by the State Governments that 9 pro-
jécts of the Cooperative Societies for
construction of 809 houses were sanc-

tioned by them since the lst of April,
1960.

So far as. the Union Territories are
concerned, no such project has been
received by the Government of India
either directly or through a Union
Administration during thig period.

Statutory Body for Handloom Indus-
try

1556, Shri Ram Krishan Gupta: Wilt
the Minister of Commerce and Indus-
try be ple_ased to state:

(a) whether there is any proposal
to Constitute Statutory Body for
Handloom Industry; and

(b) if so, at what sfage the propo-
sal is?

The Minister of Commerce (Shri
Kanungo): (a) No, Sir.

(b) Does not arise.

Economic and Industrial Survey of
Andhra Pradesh

1557 Shri M. V. Krishna Rao:
"\ Shri Rami Reddy:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that an eco-
nomic and industrial survey has been:
carried out in Andhra Pradesh;

(b) if so, whether Government have
received any blue print; and

(c) if so, the details thereof?

The Minister of Industry (Shrt
Manubhai Shah): (a) and (b). The
Techno-Economic Survey of Andhra
Pradesh was undertaken in July 1959
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and a priliminary economic report in
addition to a number of appraisal re-
ports have already beeh submitted to
the Government of Andhra Pradesh.
‘The report will be finalised in the
light of the comments received from
the State Government on the various
chapters. It will then be for the
Andhra Pradesh Government and the
Jndustrialists to take action on the
recommendations of the National

Council
{c) Does not arise.
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12,03 hrs.
PAPERS LAID ON THE TABLE

RePORT OF CENTRAL WAGE BOARD Fror
SUGAR INDUSTRY AND RESOLUTION re:
APPOINTMENT OF WAGE BOARD FoR
TeA PLANTATION INDUSTRY

The Deputy Minister of Labour
(Shri Abid Ali): Sir, I beg to lay on
the Table a copy of each of the fol-
lowing papers:—

(1) Report (1960) of the Central
Wage Board for Sugar Indus-
try. [Placed in Library, See
No, LT-2508/60.]

(2) Government Resolution No.
WB-3(12)/59, dated the 5th
December, 1960 setting up a
Central Wage Board for the
Tea Plantation Industry
[Placed in Library, See No.
LT-2509/60.]

Shri S. M. Banerjee (Kanpur): Sir,
it was decided that a wage board for
rubber and coffee also will be appoint-
ed simultaneously. I would like to
know what has happened to these
other wage boards.

Shri Abid Ali: After sometime, the
wage boards for the other two planta-
tion industries will be appointed.
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MESSAGES FROM RAJYA
SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:

(i) “In accordance with the pro-
visions of rule 125 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to in-
form the Lok Sabha that the
Rajya Sabha, at its sitting
held on the 6th December,
1960, agreed without any
amendment to the Bilashpur
Commercial Corporation (Re-
peal) Bill, 1960, which was
passed by the Lok Sabha at
its sitting held on the 14th
November, 1960.”

(ii) “In accordance with the pro-
visions of rule 125 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to in-
form the Lok Sabha that the
Rajya Sabha, at its sitting
held on the 6th December,
1960, agreed without any
amendment to the Mahendra
Partab Singh Estates (Repeal)
Bill, 1960, which was passed
by the Lok Sabha at itg sit-
ting held on the 21st Novem-
ber, 1980.”

PR—

12.64 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBIC IMPORTANCE

‘SOUTH AFRICA’S DECISION TO BECOME A
REPUBLIC IN THE COMMONWEALTH

Shri Raghunath Singh (Varanasi):
Sir, Under Rule 197, I beg to call the
attention of the Prime Minister to the
following matter of urgent public im-
portance and I request that he may
make a statement thereon:

) “India's disapproval of recognis-
ing the decision of South Africa

Matter of Urgent
Public Importance

to become a Republic in the Com-

monwealth on the basis of a split

white minority vote.”

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): The Government of India
have been and are strongly opposed
to apartheid and the racial policy of the
South African Union Government. One
of the reeognised principles of the
Commonwealth is racial equality. It
is obvious that a policy of racial dis-
crimination or apartheid is contrary
to this basic policy of the Common-
wealth,

2. Although a vote has been taken
in South Africa in regard to a Re-
public, no other formal steps have
been taken. Nor, so far as the Gov-
ermment of India are aware, has any
request come from the South African
Government for the consideration of
the members of the Commonwealth.
It is only when such a request comes
that the Government of India will be
able to consider it in the context of
the request and the then existing
cicumstances,

Shri Raghunath Singh rose—

Mr. Speaker: Next item.

Shri Braj Raj Singh (Firozabad):

Shri Raghunath Singh: I was not
allowed to ask a question, even though
I had called the Prime Minister’s at-
tention. How is it, Sir, that my hon.
friend has been permitted to speak
now?

Mr. Speaker: I did not allow him.
After such statements, nc questions
are usually permitted. I did not al-
low even the hon. Member who tabl-
ed the calling attention notice (Shri
Raghunath Singh) to put quesiions,
but this hon, Member got up on his
own and went on speaking. He did
not even care to catch my eye. I there-
fore order that all he has stated will
be expunged from the record. He ought
not to have spoken without being cal-
led by me. Only yesterday, I had
said that such a practice was not right.

**Expunged, as crdered by the

There is no other course open except

Chair.
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to expunge such remarks, if an hon.
Member gets up and goes on making
a speech before I allow him to do so.

Shri Braj Raj Singh: May I make
& submission?

Mr. Speaker: Even the original sub-
misslon was wrong; further submis-
sions will. be “wronger” stilll

Shri Braj Raj Singh: There is noth-
ing unparliamentary or undignified in
what I said.

Mr. Speaker: But he spoke without
being called -by the Chair. If that is
allowed, how are we to carry on the
proceedings? There is one rule
(Rule 389) at the end of the Rules of
Procedure empowering the Chair to
regulate the proceedings of the House.
How can anyone occuping the Chair-
regulate the proceedings if hon. Mem-
bers speak without permission? If the
hon, Member gets sufficiently strong
in hig party, may be one day he may
occupy the Chair. Whoever may oc-
cupy the Chair, unless the Chair calls
on an hon. Member, no hon. Member
ought to speak. If one hon. Member
goes on speaking, a number of other
hon, Members will also go on speak-
ing, and the Chair will have no con-
trol over the proceedings. The Chair
cannot see whether what is spoken is
relevant or irrelevant if all the 500
hon. Members can  speak at
a time. 1 think the
hon. Member should consider calmly
and coolly whether he would advise
anybody, including a member of his
own Group, to do like this.

We shall now go on to the next
jtem.—Shri Morarji Desai.

12.09 hrs.
APPROPRIATION (No. 5) BILL*

The Minister of Finance (Shri
Morarji Desai): Sir, I beg to move
for leave to introduce a Bill to autho-
rise payment and appropriation of cer-
tain further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1960-61.

indi&n Post Office 458¢
(Amendment) Bill
Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of certain
further sums from angd out of the
Consolidated Fund of India for the

.. services . of the financial year
- 1960-61.”

The motion was adopted.

‘Shri Morarji Desai: I tintroduce the
Bill

RE: INDIAN POST OFFICE
(AMENDMENT) BILL

The Minister of Transport and Com-
munications (Dr. P, Subbaryan): Sir,
I want to make one request that i:em
No. 4 on the Order Paper may be
taken up before item No. 3 on the
Order Paper. My hon, friend has con-
sented to it and if the House woud
agree, it can be taken up now....

Mr. Speaker: I think the other Bill
is not a part-heard Bill. Both these
are small Bills. The hon. Minister
may move his Bill first.

Dr. P. Subbarayan: Sir, I beg to
move:

“That the Bill further to amend
the Indian Post Office Act, 1898, be
taken into consideration.”

Sir, this is a short Bill to introduce
the metric system . . .(Interruptions.y

Shri Tangamani (Madurai): Sir, we
are not prepared for that Bill because
it was expected that the Bill in item
No. 3 will go for the rest of the day.
Originally it was to be referred to the
Select Committee and the time given
was 3 hours. If it is not to be referred
to the Select Committee, the time may
be extended. There was no possibility
of item No., 4 being reached today
itself. Therefore, Sir, it will not be
fair if you allow that item to be taker
up now.

spublished in the Gazette of India Extraordinary Part TI-Section 2, dated

8-12-60.

+Introduced with the recommendation of the President.



Office (Amendment)
Bill
Shri V. P. Nayar (Quilon): We have
a discussion at 3.00 p.m.

Mr. Speaker: I find from the Agenda
that the House will take up some other
work at 3.00 pm. So we have only
about three hours, The time originally
allotted for the Forward Contracts
(Regulation) Amendment Bill was
two hours under the impression that
the hon. Minister was going to move
for reference of the Bill to a Joint
Committee. He now wants to proceed
with the consideration of the BilL
Therefore, the hon. Members
feel that more time will be
required for this. Hon. Mem-
bers say that they have come pre-
pared only for the debate on this Bill
thinking that the time available today
will be taken up fully by this Bill.
Therefore, I am afraid, the hon, Minis-
ter, Dr. Subbarayan, will have to wait
for some other day. I do not want
to take any hon. Member by surprise
when they have come prepared to
speak only on one particular motion.
We will take up the Forward Con-
tracts (Regulation) Amendment Bill.

What is the time that the House
would like to have for this Bill?

Some Hon. Members: Five hours.

Mr. Speaker: We can go on only
till 3.00 today.

An Hom, Member: It can be conti-
nued on some other day.

Mr. Speaker: Would you like to
have the whole thing tomorrow? In
that case I can accommodate the hon.
Minister.

Shri V. P, Nayar: No, Sir. The diffi-
culty is that the Members who want
to participate in that debate are not
ready because they never expected
that this would come up today.

Mr, Speaker: I can suggest one
thing. ‘I can accommodate both. This
Bill will go on till 3.00 p.m. At 3.00
pm. we will take up the Indian Post
Office {Ameéndment) Bill and take up
the other matter at 400 pm, and
carry on'till 8.00 p.m. I understand
that the hon. Minister wants to go.
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(Regulation) -
Amendment Bill

There cannot be any inflexibility about
this, There are certain occasions when
the hon. Ministers come and say that
they have some other work. Therefore,
we will take up the Indian Post
Office (Amendment) Bill at 3.00 p.m.
We will carry on till 4.00 with that
Bill and thereafter take up the other
item, The Forward Contract (Regu-
lation) Amendment Bill cannot be
finished today.

Shri D. C. Sharma (Gurdaspur):
Sir, we have a more important meet-
ing today after 5.00 p.m.

Mr. Speaker: The Indian Post
Office (Amendment) Bill will be taken
up at 3.00. The Forward Contracts
(Regulation) Amendment Bill will go
on up to 3.00 p.m. and will stand over
to some other day.

12.14 hrs.

FORWARD CONTRACTS (REGULA~
TION) AMENDMENT BILL

The Minister of Commerce (Shri
Kanungo): Mr. Speaker, Sir, I beg te
*move:

“That the Bill further to amend
the Forward Contract (Regula-
tion) Act, 1952, be taken into con-
sideration.”

Sir, the Bill was introduced in the
Lok Sabha on 18th November, 1960
and has been before the House and
the public for about three weeks. The
regulatory powers of the Act have
been found insufficient -to curb these
tendencies and ~unless deterrent
punishment is provided under law, it
will be difficult to keep these tenden-
cies under check.

Shri V. P, Nayar (Quiibn); A little
louder, if you don't mind..

Shri Kanungo: All nght

*Moved with the recommendation of the President.
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[Mr. DEPUTY-SPEAKER in the Chair]

Shri Kanungo: Sir, the Bill was
Introduced in the Lok Sabha on 18th
November, 1960 and has been before
the House and the public for about
three week, There has been lately
speculative pressure in commodity
markets, particularly jute and oilseeds
as also jute goods, which is likely to
affect the export trade by pushing up
prices. It is true that due to weather
conditions, the supply position is short
but this situation seems to have at-
tracted speculative elements into the
trade. The regulatory powers of the
Act have been found insufficient to
curb these tendencies and unless de-
terrent punishment is provided under
law, it will be difficult to keep these
tendencies under check. Also, the pre-
sent provisions of law do not permit
the collection of information regarding
transactions in non-transferable deli-
very contracts which are lately being
used for other than legitimate pur-
poses. It has therefore been deemed
necessary to strengthen the provisions
of law so that there could be more
effective control and regulation in
trade.

Sir, I may recall here that during
the discussion in the Rajya Sabha on
a short Bill for amending the For-
ward Contracts (Regulation) Act on
the 10th September 1857 in order to
provide for penalwise electiong in re-
cognised associations, stress was laid
on the need to make further amend-
ments to the Act so as to make regu-
lation of forward contracts more effec-
tive. I had at that time promised that
I would be bringing forward a fur-
ther amending Bill for this purpose.
The Commerce and Industry Minister
had also given a similar indication in
the Lok Sabha on the 381st March
1960, during the discussion on a cut
motion on the working of the Forward
Markets Commission. The amending
Bill introduced by me on 18th Nov-
ember, 1960 has been drafted keeping
in mind this objective.

DECEMBER 38, 1960

(Regulation)
Amendment Bill 45“

‘'The Statement of Objects and
Reasons accompanying the Forward
Contracts (Regulation) Amendment
Bill 1660 and the Notes on Clauses
thereto set out briefly the manner in
which the provisions of the Principal
Act require to be modified to make
regulation of forward contracts more
effective. These provisions are being
put in in the light of experience of
regulation of forward contracts gain-
ed by the Forward Markets Commis-
sion and the Central Government
since 1953 when the principal Act was
given effect to.

Before I pass on to the purpose and
the content of the provisions propos-
ed in the amending Bill, I would like
to make certain preliminary obser-
vations,

The Forward Contracts (Regula-
tion) Act was placed on the statute-
book on the 26th December 1952.
Under section 3 of the Act. the For-
ward Markets Commission, consisting
of a Chairman and a Member was
established on the 2nd September
1953, and an additional Member was
appointed later. The functions and
duties of the Commission are set out
in section 4 of the Act. Principally,
they are: (i) to advise the Central
Government in respect of the recog-
nition of associations; (ii) to keep
forward markets under observation
and to draw the attention of the
Governments to the important deve-
lopments relating to such markets,
where the Commission thinks it
necessary; (iii) to make recommen-
dations so as to improve the organisa-
tion and working of forward markets;
(iv) to undertake periodical inspec-
tion of the accounts and other records
of recognised associations: and (v) to
collect data regarding supply, demand
and prices of commodities to which
the provisions of the Act have beea
made applicable and to submit to the
Government periodical reports on the
working of recognised forward mar-
kets. In order to enable the Commis -
sion to function with a fair degree of
autonomy, and to arct promptly and
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effectively in situations calling for
remedial action, the Central Govern-
ment has delegated, under Section 26
of the Act, powers to the Commission
to (i) approve amendments to the rules
of recognised assoctions (Memorandum
and Articles of Association), (ii)
direct rules to be made or amended,
(iii) make or amend bye-laws of
recognised associations; (v) call upon
a recognised association to furnish
proper explanation relating to its
affairs, including the affairs of its
members; (v) suspend the business
of a recognised association,

Under Rule 7(2) of the Forward
Contracts (Regulation) Rules, 1954,
the power to issue directiong to
recognised associations has also been
conferred upon the Commission. Dur-
ing the past seven years, the Commis-
sion has performed a difficult task in
a8 creditable manner and though
armed with the powers just mention-
ed, it has resorted only to a few of
them and that, too, only when there
was no alternative left but to use
them. The Commission has discharg-
ed the functions and duties laid down
in section 4 of the Act to the satis-
faction of Government.

Since the Commission was set up
in 1953, definite progress has been
made in several directions. Recog-
nition has been granted on the recom-
mendation of the Forward Markets
Commission to 26 associations all over
the country from Amritsar in the
North to Alleppey in the South and
from Rajkot in the West to Calcutta
in the East, covering 15 commodities
and spread over 44 markets. The
recognised forward markets are in
respect of a fair cross section of the
ecountry’s agricultural economy, viz.,
jute, cotton, groundnut, castorseed,
cottonseed, linseed, rape and mustard-
seed, groundnut oil, coconut oil,
pepper, turmeric and gur. Forward
trading in respect of commmodities like
shellac, foodgrains, etc, has been
banned in the public interest. Besides
regulating trading in recognised asso-
ciations, the Commission has also kept
other forward markets under its close
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observation and drawn the attention
of the Central Government to impor-
tant developments wherever necessary,

It is one of the conditions of recog-
nition of an association engaged in
forward trading that its activity should
be not only in the interest of the
trade but also in the public interest
Government have, therefore, been
assisting the recognised forward
markets to fulfil their duty to the
trade and in the process, guidance
has been given by the Commission in
matters which have a direct bearing
on efficient functioning such as having
proper constitution and trading bye-
laws. The constitution is generally
drafted with a view to obtaining a
broad-based and representative cha-
racter of the associations, with ade-
quate representation and checks for
interests like growers, processors,
dealers, exporters, consumers and
brokers. The trading bye-laws are
designed to ensure that the prices of
the commodities are stable as far as
possible and no one section of the
c mmercial community is able to
acquire a dominant character in the
day-to-day operations.

During the past seven years, what
may be called a “flexible approach”
has been developed with regard to the
regulation of forward markets. This
was natural, for the Commission had
to break new ground and formulate
its own policies and procedures bear-
ing in mind the interests of the trade
and the country. It was felt that the
growth of a sense of responsibility in
the trade to adjust its policies, not
to sectional interests but to the public
interest at large, would take time and,
therefore, there has been on the
whole very little intervention of a
drastic character by the Government
in the past, though occasions of major
intervention have been there, for
example, the closing out of the cotton
and gur marketg in 1056 and 1950
respectively. By and large, the policy
has been to throw the primary res-
ponsibility of regulation on the Boards
of Directors of the recognised asso-
ciations, to eprrect them whenever
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. they tended to be n-usgmded and to
.pull them up only when they were
definitely on a wrong track. Through
the four direciors nominated by the
Central Government on the boards of
recognised associations, it has been
possible to pursue this policy with
some success.

The scheme of the present Forward
Contracts (Regulation) Act, 1952 is
"based on the proposition that forward
“trading is an essential requirement of
the normal trade in commodities, and
that controls may be imposed only in
so far as such forward trading in any
commedity results in jeopardy to the
interest of a particular trade or the
public interest. Hence it is that sec-
tion 15 of the Act, which is the sub-
stantive provision bringing a commo-
dity within the operation of the Act,
has been applied only to certain
commodities, in which recognised for-
ward markets are functioning today.
At the same time, there are even
today a number of commodities in
which forward trading is free, namely,
in oil-cakes, art silk yarn, etc.
whatever may be the interaction of
such trading on the regulated com-
modities. In the third category may
be grouped the commodities in which
forward trading is actually banned
under section 17 of the Act. The ban,
for instance, operates in respect of all
foodgrains,

Broadly speaking, regulation under
‘the present Act is only in respect of
hedge contracts. while non-transfer-
able specific delivery contracts in
respect of such commodities are per-
mitted freely and the associations
conducting them are also immune
under section 18(1) of the Act. In
the circumstances of today in which
various interests, namely, the pri-
mary producer, the dealer, the proces-
sor, the consumer and the exporter
have to make quick decisions in the
light of rapidly shifting economic
trends, the need for hedging facility
is a self-e\ndent proposition. Without
it, it would be almost impossible for
_producers to market 'their produce
within a period of weeks or months
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without loss to themselves. Nor
would it be possible for industry,
which draws its raw material from
such producers, to obtain its require-
ments throughout the year at econo-
mic rates.

I do not claim that our hedge
markets are functioning always in the
best interest of the trade or the public
but the failures are ascribable to

_specific reasons to which I shall refer

presently, but, in the present stage of
development of our agricultural eco-
nomy, hedge markets are an essential
appurtenance of marketing.

Trading in futures is a practice
which may be considered to be a
rational development of what is called
a market economy. In the highly
developed countries of the world
where market economy is still the
rule, a good deal of importance is
attached to this type of trading and
the effects that flow therefrom for
the purpose of smoothening and mini-
mising fluctuation in prices. The
principal objectives of our regulation
are to .prevent excessive speculation
in forward markets and to introduce
a measure of check on wild and
unhealthy fluctuations in futures
prices when they ignore the require-
ments in the matter of long-term
stability of prices. The prices regis-
tered in forward markets are taken
to be a guide to price levels and they
are also taken to be a true reflection
of supply and demand conditions in
so far as they can be visualised at a
point of time. In practice, however,
it often happens that future prices
‘are influenced by factors other than
the supply and demand, such as
sentiment, speculative psychology and
the size of speculative operations.
During periods of shortage, the prices
in the forward markets are apt to be
pushed up by large scale operations
of speculators and result in a bullish
psychology all around, ‘with reper-
cussions also on the spot prices, which
strictly speaking, should reﬁect the
relation between ‘the supply and
demand only. The shortage may be
sometimes only relative and yet fhe
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operations of speculators set up e
chain reaction process with far-
reaching effects on the economy as a
whole. The forward markets some-
times tend to function as a residuary
investment channel for funds which
cannot be deployed with ease else-
where.

There would be no need for a for-
warc marke: to eunsure against large
price fluctuations in the marketing
process, if a completely socialistic
economy is established, in which prices
at every stage in the marketing pro-
cess are fixed by Government and the
distr'bution of supplies conforms to
allocations decided upon in advance
by th State. Although the emphasis
upon co-operative societies in the third
Plan is evident and development of
co-operative marketing will be given
a boost, I doubt whether, in the near
future, the existng set-up for market-
ing the principal agrieultural commo-
dities, with tier upon tier of produ-
cers, arhathius, dealers, processors,
exporters and consumers, would be
replaced by a strait-jacket arrange-
ment in which commodities change
hands at every stage according to a
preordained price pattern. I consider
that it would be a safe and valid
assumption to make that the price
mechanism would continue to func-
tion as at present to a large extent for
many vears. And as long as fluctu-
ations in prices occur in response to
changes in supply and demand in
howsoever narrow a range, there
would remain some uncertainty and
risk against which the buyvers and
sellers and the vsrious interests would
be bound to insure themselves by
utilising hedge markets.

Let me take the case of cotton, to
illusirate my point. Even now, as
you all are aware, there are many
Government restrictions limiting the
movement of prices, directly through
the statutory floors and ceilings and
indirectly through licensing, import
and export con‘rol. While these res-
trictions no doubt reduce the uncer-
tainty to some extent, there is still
some amount of uncertainty arising
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out of the possibility of changes in
such restrictions and contro.s. It is
precisely for this reason that the
existence of restrictions has not deter-
red the different trading interests 1m
cotton from pressing for permission to
trade in hedge contracts. In my opi-
nion, therefore, the point when the
socialisation of our economy would
reach the stage when a forward mar-
ket would become absolutely redun-
dant, is still far off. In the meantime,
it is uncumbent on us to amend the
Act in the directions which I shall
explain presently.

In the situation that may arise in the
wake of the measures adopted to fin-
ance the third Plan, it becomes all the
more necessary to take steps to hold
the price line. The functioning of
forward markets will be an effective
weapon in our armoury and not at all
a handicap in that task. Experience
shows that when prices are rising,
complaints pour in attributing the
price rise to the operations on the for-
ward market and demanding its clo-
sure on that ground. When such com-
plaints are carefully investiga‘ed,
however, it js usually found that they
are made by interested partice. many
of whom are not manufacturers or ex-
porters but speculators whose market
operations are in jeopardy. Whether
a forward market exists or not, a rise
in prices is inevitable when supply is
scarce and demand is very strong. It
is a fallacy to imagine that the closure
of the forward market would give any
relief in such circumstances. On the
other hand, such action may conceiv-
ably reinforce the price rise. The price
of a commodity has to be viewed in
the context of the prices of relative
commodities and a reasonable relation-
ship has to be maintained between the
prices of agricultural commodities and
those of manufactured articles.

When prices are rising steadily over
a period bo*h in the forward and spot
markets, it has been the experience of
Government that the existence of re-
gulated hedge markets has imparted a
measure of check with regard to the
price rise in the ready sector. Forward
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prices in marke:s like cotton, jute and
oilseeds have generally ruled below
the spot prices, as a result of the
measures taken by the Forward Mar-
kets Commission to control specula-
tion in the forward market. The im-
position of special margins, the fixa-
tion of ceilings, the commencement of
trading in dis.ant deliveries are steps
which could be taken in the forward
markets and which have actually
demonstrated their value in damping
down the momentum of the rise in
spot prices. The same steps have also
proved fruiiful in times of severe
price declines, for example, in 1958,
when there was a large jute crop and
ready prices declined precipitately,
but action taken in the jute futures
market by the imposition of margins
on sellers had the desired effect in
mitigating the extent and the severity
of the fall. The functioning of forward
markets, therefore, imparts a degree
of stability at the later stages of a
boom or of a slump. The forward
markets under regulation play an im-
portant part in reducing seasonal fluc-
tuations, which in a country like ours,
where 60 per cent of the national in-
come is derived from agriculture and
agriculiural prices are the key to the
general level, becomes a very im-
portant consideration.

I now turn to a consideration of the
measures by which recognised asso-
ciations generally curb excessive spe-
culation. The most important of these
measures is the imposition of special
margins. When prices are high, buy-
ers are prevented from buying more
unless they pay a special deposit. The
bye-laws of the associations confer
powers on the Boards to impose this
special margin, while the Commission
also has concurrent powers. In fact,
there have been occasions when the
Boards of Directors, composed as they
are of different interests having a vital
stake in the market, have found it
difficult to take appropriate action to
curb abnormal price trends. The Com-
mission has, therefore, been compelled
to impose special margins under its
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own powers and from time to time
effect adjus:ments according to the
market situation. One advantage of
such a procedure is the uniformity
that results in the margin rates all
over the country in respect of a com-
modity, which would not have been
the case if each association was to de-
cide on the quantum of special margin
it would impose,

Special margins are imposed as &
temporary check to halt the rising spi-
ral of prices and were enforced in al-
most all the major commodities in
which recognised markets are func-
tioning.  Although jt is aimed at the
big speculator, who accumu.ates large
open positions which may result in e
squeeze, the special margin system is
adapted to afford relief to the small
traders and to exporters, These two
classes of traders are permitted free
limits for trading corresponding to a
certain maximum or to their export
commitments. As a result of these
measures of amelioration, majority of
the small members of associations of
forward markets have obtained relief
frora the payment of special margins,
as also many exporters.

The other measures adopted by the
Commission to curb excessive specula-
tion are fixation of a maximum limit
on the open position of a member of a
recognised association, withholding
permission to start trading in a new
contract when short supply conditions
render it difficult for a running con-
tract to be traded upon and conditions
are not likely to improve in the near
future, closing out contracts under the
Forward Contracts (Regulation) Act.
These measures have also met with a
degree of success.

The only other aspect of the func-
tioning of the Commission which is
important in the context of the
amending Bill before the House is the
penal action against illegal trading of
various forms including trading in
options. I will deal with this a little
later.
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The present Act has on the whole
worked well and there has been
nothing jn our experience so far which
indicates either that it was completely
out of line with the needs of time or
that its fundamental basis is wrong. Its
essential scheme has stood the test of
expertience well and it has proved jt-
self flexible enough to meet most of
the requirements. The object of the
amending Bill is to improve the scheme
of the Act and to extend it in some
Birections in the light of past experi-
ence. While the various measures
taken to implement the provisions of
the Act have to a lage extent been
successful in  restraining speculation
and in jntroducing a measure of check
on wild and unhealthy fluctuations in
prices, both forward and spot, Gov-
ernment is keenly alive to the fact
that certain loopholes in the existing
Act have been exploited by some ele-
ments of the trading community to
circumvent its provisions,

It would be obvious that if special
margins are imposcd and a particular
trader does not disclose his real posi-
tion and deposits the actual amount of
money that is due from him, his mis-
chief is not entirely stopped. Thus, it
has happened in many associationg
where stiff special margins have been
imposed that members have had resort
to trading outside the association,
thereby escaping the rigour of the
special margins, In that process, re-
gulation has naturally been less effec-
tive. Further, a part of the trading
is generally in the guise of non-trans-
ferable specific delivery contracts,
which are outside the association and
are not at present regulated at all, but
which really are converted into trans-
ferably specific delivery contracts and
which virtually are hedge contracts in
practice.

In respect of illegal trading, the pre-
sent provisions of the Act do not go
far enough to enable the mischievous
elements to be hauled up and proper-
ly tried in a court of law.
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I would now make a brief comment
on some of the important provisions of
the Bill which are designed to curb
illegal trading. The House will
observe that clause 14 of the amending
Bill provides for compulsory registra-
tion of all associations. other than re-
cognised associations, who may be
conducting forward trading in commo-
dities. There are, it is estimated,
about 100 to 200 associations spread
all over the country engaged in for-
ward trading of one kind or another.
In order to enable the Forward Mar-
kets Commission to keep a watch over
the activities of these associations for
any violation of the Forward Contracts
(Regulation) Act, it is proposed teo
take powers to require such associa-
tions to get themselves registered with
the Commission and to furnish period-
jcally the minimum necessarv data
concerning their activities. The idea is
that their registration will enable the
Commission to have a census of 3li
bodies conducting trading in transfer-
able specific delivery contracts in free
commodities as well as in non-trans-
ferable specific delivery contracts in
regulated or banned commodities. In-
cidentally, it is hoped that by this
means the extent to which such
associations indulge in  the so-called
non-transferable specific delivery con-
tracts for speculative purposes would
also be known.

As the existing punishment for de-
tected cases of illegal trading is not
severe enough, clauses 17, 18 and 19
provide for the tightening of the penal
provisions of the Act. Besides en-
hancing the amount of fine and fixing
a minimum therefor, it has also now
been proposed to make recurrent off-
ences under these clauses punishable
by compulsory imprisonment. Further,
the burden of proof would also rest on
the accused in any trial for the said
offences. In such manner, it is ex-
pec‘ed that the misuse of non-trans-
ferable specific delivery contracts,
trading in commodities in which for-
ward contracts are banned and trad-
ing in options would be effectively
checked.
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Under clause 6, it is proposed to vest
the Commission with powers to en-
force attendance of persons and exa-
mine them on oath. The Commission
receives constant complaints from
affected parties regarding various
matters connected with the working of
recognised associations, the manipula-
tion of markets by individuals acting
separately or in concert, and various
types of illegal activities. It has to en-
quire into each of the complaints re-
ceived and to take suitable action,
Persons or parties concerned are usual-
ly reluctant to fur:’-h information or
are prone to furnish incorrect infor-
mation. In order to enable the Com-
mission to discharge its functions effec-
tively, it is necessary that it should be
given legal powers in the matter,

Clauses 11 and 15 are intended to en-
able the recognised associations to
specify bye-laws, any transactions
done in contravention of which would
be illegal. Under the existing Act,
contracts entered into in contraven-
tion of the provisions of certain bye-
laws of a recognized associa‘ion are
void and for such contravention, the
member js liable to disciplinary action
only. The present provision in the
Act, bowever, has not been found to
be suiiiciently deterrent when inten-
tional contravention of the bye-laws
motivated by profit consideration takes
place. It is now proposed to make all
contracts entered into, otherwise than
in accordance with the specified bye-
laws, illegal, instead of merely void as
at present. This would effectively
check trading beyond the official trad-
ing hours, as the association may pro-
vide that such transactions would be
illegal.

An jmportant punitive power is pro-
posed to be taken in clause 13 under
which the Commission may suspend
operators whose operations are to the
detriment of oublic ‘nterest. At pre-~
sent, disciplinary action can be taken
against a member or broker only by
the Board of Directors of the indivi-
dual Exchanges in which he operates;
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and the Exchanges are as a rule un-
willing to exercise their powers in
this regard. Most members belong to
more than one Exchange and there are
a few who trade in practically all the
Exchanges in the count'ry. If a check is
to be put on their activities, separate
action would be called for on the part
of each individual Exchange which is
hardly feasible in practice. Such a
provision is in line with the regulation
in USA.

It will be observed that the amend-
ments contained in the Bill are mainly
directed towards strengthening the
existing machinery of regulation of
forward contracts and making it pos-
sible for the courts to award deterrent
punishment when necessary. Consi-
dering the enormous damage that
could be done to the national economy
by excessive speculative pressure, it
will be conceded that the proposed Bill
is not only necessary but has not come
a day too soon. Experience in the ad-
ministration of the principal Act has
shown both its utility and its inade-
quacy in certain respects. We have,
therefore, to improve upon the exist-
ing scheme and I hope that when this
amending Bill is passed, the success
aiready achieved with regard to regu-
lation of forward trading, though it
may be limited so far, would be con-
siderably enhanced. I have no doubt
that this amending Bill would in its
own way contribute to price stabilisa-
tion, which is essential to the success
of the Third Plan.

With these words I commend the
motion for the acceptance of the House,

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill further to amend
the Forward Contracts (Regula-
tion) Act, 1952, be taken into con-
sideration.”

There are some amendments. Shall
we fix some time-limit for the con-
sideration stage? Will we be able to
finish it at least by 3 O’Clock today?
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Shri A. C. Guha (Barasat): We can

have three hours for the considera-
tion stage.

Mr. Deputy-Speaker: It means that
we should conclude by 3 O’Ciock.
The consideration stage should be
finished today and the clause-by-
clause consideration can be taken up
tomorrow.

Shri A, C. Guha: The Minister’s
reply to consideration motion can be
made tomorrow.

Shri V. P. Nayar: We require more
than three hours. The three-hour
limit was fixed by the Committee.

Mr, Deputy-Speaker: We are having
five hours for this. That was decided
today morning.

Shri V. P. Nayar: We will have
one hour for clause-by-clause con-
sideration.

Mr. Deputy-Speaker: Will it be
sufficient?

Shri Morarka: 1 think so.

Shri A. C. Guha: The Minister may
reply tomorrow.

Mr, Deputy-Speaker: So that mem-
bers may have more time? I do not
think the hon. Minister has any
objection to that.

Shri Kanungo: No, Sir.

Mr. Deputy-Speaker: Then it is all
right.

Shri V. P. Nayar: I beg to move:

“That the Bill be circulated for
the purpese of eliciting opinion
thereon by the 31st January,
1961.” (12)

At the outset, I would like to assure
you .o

Mr. Deputy-Speaker: He may move
his other amendment also so that
afterwards his speech would be a
continuous one.
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Shri V. P, Nayar: If I am permitted
to move my first amendment, then
the second amendment is not neces-
sary.

Mr. Deputy-Speaker: That is good.

Shri V. P, Nayar: At the outset, I
would like to assure you that the
object o my moving this amendment
is not to indulge in any dilatory
tactics at all. As you kncw, Sir, it
has been my genuine desire, a desire
which has been consistently expressed
in this House from the year 1952, that
the Forward Contracts (Regu.ation)
Act should not be had. Today I am
more convinced than ever that the
Ac* should be repealed, and repealed
immediate y, because whatever be the
amendments which we may have to
this piece of legislaticn, the Act as
such will pose certain dangers to the
future economy of our coun‘ry and
especially the Third Five Year Plan.
Therefore, I do not think any amend-
ment to the original Act is called for,
more so because the original Act
itself has not had the advantage of
public opinion being given for it.

As I was reading the original speech
of Shri Harekrushna Mehtab, who
moved the first Bill which lapsed in
the provisional Parliament, I found
that then also Government did not
consider it desirable or necessary to
send the Bill for eliciting public
opinion. The Bill was first drafted
by Government and it was sent to
cer*ain trade associations and,
perhaps, some State Governments.
Shri Mehtab categorically stated that
he did not consider it necessary at
all to send the Bill for eliciting
public opinion. There have been
amendments after that but at no stage,
we find, was public opinion asked for
on this Bill which, we know, has
certain pernicious effects in our
economy.

At the time when the original Bill
was moved here, he said that the Bill
was brought in largely on the report
of an expert committee. I am sug-
gesting that the expert committee did
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not consist of any interest in this
country except the vested interests
which operate in that business in this
eountry. If you go through the list,
ycu will find, of course, that Govern-
ment had three representauives; one
member of this hon, House, the late
Shri C. C. Shah, aiso happened to
be a member; but, apart from that,
the other five members of this expert
body had been representatives of big
business in our country. Shri A. D.
Shroff was the Chairman, and we all
know who he is; ‘hen Shri R G.
Saraiya, Shri K. P. Goenka, Shri
Ratilal Gandhi and Shri Maganlal
Mehta were the five members. No
interests other than the interest which
is indu'ging in future trading were
consulted; apart from stock exchanges,
which do forward trading, no interest
in the country had been consulted
about this Bill at all.

This Bill has its repercussions on
several sections of the society. The
producers are affec'ed and the con-
sumers are affected, because middle-
men operate in between the consumer
and the producer. They indulge in
several voices, creating a fluctuation
in the market, to take advantage of
the price, because future trading is
nothing but taking profit. There will
be no dispute about the fact that
future trading is primarily intended
to take more and more profits, and if
there is no price fluctuation there is
no scope for future trading also; then
there is no necessity for regulating
the forward markets.

Therefore, even at the first time
when the Bill was introduced in 1952,
we in this House were opposed to this
Bill and we tried our best to see that
the Bill was dropped. But that was a
different context altogether. At that
time our Government did not have
any plan or the socialistic pattern in
view. There was, of course, the First
Five Year Plan but nobody had
thought of the socialistic pattern of
society and the Plan had no relation-
ship to the socialistic pattern of
society. But what is the position
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today? Shri Mehtab expressly made
it very clear why he moved this Bill
and I may be permitted to read one
or two. sentences from his speech.
He said:

“The Bill which I am now plac-
ing before the House and recom-
mending for reference to a Select
Committee has really been adopt-
ed on the basis of a report which
has been submit‘ed to the Gcv-
ernment by that committee except
for certain minor matters.”

Then he goes on, and I do not have
enough time to quo‘e it, because it
is a very long speech. He made it
clear in the course of that speech that
regulaticn was necessary in respect
of trading in future. He also said that
it is inevitable that we should have
trading in future.

I ask this simple question to the
hon, Minis‘er—whom I do not find
here; so I will ask his senior colleague
—what is the purpose of regulating
ferward trading? Unless you want
the prices to fluctuate—it is common
knowledge that unless prices fluctuate
the forward markets or future trad-
ing cannot exist—what is the object
of this Bill. What is your policy
now?

Every piece of legislation has its
particular ccntext and for its con-
tinuatian also certain circumstances
should justify it. In the case of cer-
tain enactments you will find that the
circumstances do not change for a
long long period. Take, for example,
the Penzl Code. An offence of murder
remains an offence of murder; it does
not change. An offence of theft
always remains an offence of theft;
may be, even in the case of Evidence
Act it is like that. It is so even in
the case of the Transfer of Property
Act. Certain enactments are war-
ranted only in special circumstances
in a given context. I concede for
argument’s sake that in the year 1951
Government may have had sufficient
justification to regulate or control the
forward markets in such a way
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because they were not committed to
the socialistic pattern of society. But
today the context is different, and it
is the duty of every Legisla‘ure to
see that the moment a particular Bill
or its provision have got to be chang-
ed, to change them.

If a Bill beccmes unnecessary in
the given circums'ances after having
been worked out for some time, it is
also the duty of the legislature to
repeal it. I contend that the duty of
this legislature now is to repeal the
original enactment itself because cir-
cumstances today do not justify its
continuance at all.

Why do I say so? I say so because
it will be directly against the policy
as we find from the Draft Third Five-
Year Plan formulations. There is a
chapter on price policy in it and on
page 14 it says:

“Another important aspect of
the Third Plan, to which special
attention is being given at pre-
sent, may also be mentioned here,
namely, price policy. It is re-
cognised that in the ordinary
course the progressive step-up in
investment which the Plan
envisages is likely to exert an
upward pressure on prices. The
task of policy is to ensure that
prices, especially of essential con-
sumer goods, remain relatively
stable despite this pressure.”

Later on it says that this particular
question is engaging the attention of
a committee appointed by the Plan-
ning Commission. It is stated here:

“These problems are at present
under study by a Commission of
the National Development Coun-
cil.”

So, the Third Five-Year Plan has
a very definite concept about this.
The Draft says that we should hold
to certain price line. I heard the hon.
Minister, who was reading out his
speech, mentioning something about
holding the price line. I ask this
question, namely, if for the Third
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Five-Year Plan our very concept is
that prices should not be allowed to
fluctuate and must be stabilised for
the success of the Third Plan, what
then is the object of bringing forward
this amendment in order to regularise
or legalise certain illegal transactions?
1 again say that if the Government
have in their view that by effective
measures prices will be stabilised, at
least of essential commodities, in the
near future, there is absolutely no
necessity for bringing ferward any
amendment. The only necessity then
will be to repeal the Act because we
know that if the prices are stabilised
at a given level and if Government
have control over stability, there is
no change for any man to operate in
the forward market,

Shri Morarka (Jhunjhunu): What
would be the effect if the Act is
repealed?

Shri V. P, Nayar: I will come to
that. It is a very pertinent question
and I shall answer Shri Morarka also
specifically. That is one reason why
1 want this to be circulated for elicit-
ing public opinion. But he will have
to wait for some time for my answer.

Shri Naushir Bharucha (East Khan-
desh): Stabilised prices do not mean
fixed prices.

Shri V. P. Nayar: I know the dis-
tinction between stabilised prices and
fixed prices, but Shri Bharucha would
do well to read the whole passage
about the policy of price fixation.

I was arguing that if prices get
stabilised and you and I know what
the prices will be, there is no question
of operating on the price differential
on which alone the forward market
can thrive. If prices are stabilised,
there is no gquestion. Even Shri
Morarka, let alone Shri Naushir
Bharucha, will not say that when
prices do not fluctuate and when they
get stabilised, the forward market
will have its heyday. Therefore I say,
as Government have very clearly
stated in the Draft Third Five-Year
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Plan the price stabilisation is one of
the most important objectives, -that
there is no need, if they were sincere
in the Draft Plan, to come forward
with the amendment Bill. By what-
ever method or by whatever amend-
ments we may regulate the forward
contracts the sharks who operate on
it will somehow avoid all the provi-
sions of law. You have only to read
the annual reports. But I am not
going into that.

Then the question asked by Shri
Morarka also deserves attention
because that is an additional point in
my iavour. As all of us know, the
operation in the forward market
amounts to gambling. It is gambling,
but it is gambling done only by the
richest people. In the very scheme
of the Act, Shri Mahatab had made it
clear, options had been forbidden
only because if options were not
forbidden the smaller interests would
get into the trade and the volume of
business would, therefcre, go up. That
is why options are prevented. We
have every reason to prevent options,
but Shri Mahatab, the then mover,
had only this reason for preventing
options.

We krnow what is gambling. The
point wil! be that if it is not regulated,
there will be uncontrolled speculation
to the very serious detriment of our
economy. That is not the positicn.
Government cannot leave it at that.
Government will not be helpless in
that matter also because we know
that there is the Public Gaming Act.
There is an all-India Act also and in
several States there are State enact-
ments. Can we not fit it in there?
Is it not gaming? 1s it supposed to
be a game of skill. I do not think
any skill is required.

Shri Warior (Trichur): A lot of
skill is required.

Shri V. P, Nayar: Intellectual skill
perhaps. It may be a game of skill
for them, but I do not consider that
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it is a game of skill. Even so, why
is it not possible? Let us not have this
enactment. Take for example the
Penal Code. Shri Morarka knows
that the Penal Code does not confine
itself to describing offences relating
either to the person or to property.
There are so many chapters in it. I
do not propose to go into them. But
there is a chapter describing offences
of elections in the Penal Code. There
is another chapter on offences relat.
ing to public tranquility. Yet another
chapter on offences relating to reli-
gion. Then there is a chapter on
offences relating to public health,
safety, convenience, decency and
morals. Can we not have one chap-
ter like this in the Penal Code where-
by we can prohibit and penalise
operations on the forward market
which affect the economy of our coun-
try? Is it so very diffi~ult? Even if
we do not find it possible to proceed
under the Gambling Act or under the
Gaming Act, it is easy for the Gov.
ernment to do away with trading in
futures. If they want to forbid it or
if they want to see that such trading
in futures is not resorted to, the best
method which I can suggest js to in-
corporate in the Penal Code itself,
which has several chapters which are
not related with either the person or
the prope ty, a chapter on offences
relating to these comme-cial practices.
That wil] be the answer to Shri
Morarka. If he has any more ques-
tions to ask, I shall be glad to answer
them because I think we will get some
more education by them.

Shri Morarka: You have not ans-
wered the question at all. You say
that the Act should be repealed. My
question was as to how the repealing
of this Act would meet with your
objective.

Shri V. P. Nayar: I consider that if
the Act is repealed and if no suitable
provision is made in some other enact-
ment then the sharks will find a very
good time. They will make merry.
I know that. But that is precisely
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pealed and immediately suitable pro-
visions incorporated in a suitable Act,
whether it is in the Gaming Act or in
the Penal Code. Is that sufficiently
clear?

Therefore 1 say that it is absolutely
essential that this Bill should be cir-
culated for eliciting public opinion.
In 1952 when we passed the original
Bill you will remember that that Bill
had a very inte.esting history also.
It so happened, if I may recall certain
facts, that the most vehement critic
of the Bill which Shri Mahatab had
moved, to shoulder the responsbility
of moving in 1952, I mean Shri T. T.
Krishnamachari. From then on we
have consi.tently been having the
plea that we should not have this
enactment. We are stronger in our
case, today because there is the pers-
pective of socialist planning and be-
cause the Draft Plan itself says that
we have to hold to certain price lines.
If in this context Government want
it, we have only one thing to say and
that is that we feel that Government
are not sincere in what they have said
in the Draft Third Five-Year Plan.
Therefore I would urge with all the
emphasis at my command that the
Bill if Government findg it difficult to
drop it, should at 1least be sent for
eliciting public opinion because the

tates would also like to express their
opinion once again. The States have
their planning. The States specially
those where producers have a power-
ful voice know how people who are
responsible for the production are hit
by the nefarious activities of those
who operate in the forward market.
Therefo-e on this point also I want
this Bill to be sent for eliciting public
opinion and that is why I have chosen
to move this amendment.

I do not propose to go into the de.
tails of the Bill because I have had
occasion in 1952 to discuss all the
details of the main Bil] itsef. Sir, I
command my motion.
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Mr. Deputy-Speaker: Motion moved:

“That the Bill be circulated for
the purpose of eliciting public
opinion thereon by the 31st Janu-
ary, 1961.” (12).

Now, both the motion for considera-
tion and this amendment for circula-
tion are before the House. I hope
hon. Members would try to conclude
their speeches within 15 minutes,
each.

Shri A. C. Guha: Mr. Deputy-
Speaker, Sir, speaking immediately
after Shri V. P. Nayar’s contention
that the whole Act should be
repealed,...... e

Shri Warior: There are my amend-
ments to the clauses.

Mr. Deputy-Speaker: They would
be taken up when we take the Bill
clause by clause,

Shri A. C. Guha:....it may sound
surprising to him if say that I wel-
come the Bill as far as it goes. It
may be that the Amending Bill may
not be quite adequate to meet the
situation. That is another point. To
say that the whole Act should be re-
pealed, I think, is going beyond any
reasonable limits. A question was
put to him, what would be the remedy
and what would be the result if the
Act is repealed. His only reply was
that suitable provision may be made
in the Penal Code. That means that
the Forward Contracts (Regulation)
Act or certain relevant portions of it
may be put in the Penal Code. 1 do
not know how the situation would be
improved by that. Initially, I oppose
hig amendment that the Bill should be
circulated and his contention that the
whole Act should be repealed.

There is an element of urgency in
proceeding with thig Bill. I come
from Calcutta and West Bengal. 1
know the situation which exists in
the jute market there. I think, this
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morning also, the.e was a question
and the reply of the Minister to that
question has been that the price of
raw jute is still rising further. In
the opening speech, the hon. Mini._ter
has stated that speculation is going
on in the jute market i.e. in the trade
of raw jute as also jute products.
This abnormally high p.ice of raw
jute this year, which will affect our
export trade considerably, is due pri-
mar'ly to the speculative tendencies in
the raw jute trade and also in the
Jjute products,

The Minister, in his speech, has ad-
mitted and it has also been stated in
the Statement of Objects and Reasons,
that the Act, as it is, has not been
able to meet the situation. Excessive
speculation and other malpractices
have been going on. The court has
often given light punishment. Trading
out._ide official hours in assocations
recognised for forward trading cannot
be stopped under the existing provi-
sions of the Act. So, this Bill is neces-
sary to remove these lacunae in the
present Act,

Before proceeding to the provisions
of the Amending Bill, I think it
would be relevant for me to refer to
how far the Commission or the Gov-
ernment have been able to or have
been serious enough to utilize the pro-
visions of the existint Act. Having
stated that the present Act has not
been able to stop the malpractices and
speculative tendencies, the Minister has
stated that the Commission has work.
ed in all these seven years in a credit-
able manner. He has also stated that
the Commission has used its autho-
rity in a very sparing manner. If the
Commission or the Government are
aware that the:e malpractices were
going on, I think the House may
humbly ask the Government why
the Commission has not taken appro-
priate action under the already exist-
ing provisions of the Act.

The Annual report seems to me to
be a disappointing record. In the
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section on Administration, the report
has stated only how many Members
are in the Commi.sion. It is only just
10 or 12 lines, I think this section on
Administration should give a clear
picture of how the Commission has
worked. There are several punitive
sections in the existing Act. I have
not been able to find any particulars
from the three reports that I have got
with me, if the Commission has taken
any action under tho.e se-tions. Un-
der sections 7, 8, 10, 12, 13 and 14, I
think the Commission could have
taken many actions against the offend-
ing parties. The Central Government
can make or amend bye-laws or recog-
nised associations. We have been only
told that under section 26 of the Act,
the Central Government has delegat-
ed its power to the Commission to
make bye.laws. We do no: know
whether the Central Government has
itself made any bye-laws for recog-
nised associations so that the Associa-
tions may work properly. I hope the
Minister, in hig reply, will tell this
House if they have taken any action.

Section 13 gives power to the Cen-
tral Government to super.ede the gov-
erning body of recognised associations,
If these recognised associations have
been violating the provisions of the
law or indulging in malpractices, it
was quite just and fitting for the Gov.
ernment to take certain action under
sections 13 and 14 of the present Act.
From the report, it has not been pos-
sible for me to find out if the Com-
mission or the Central Government
has taken any action under these sec-
tions. Similarly, there are other sec-
tions also under which the Central
Government or the Commission could
have taken certain action against
offending a:ssociations or the members
of those associations. I am afraid the
report is practically silent on all these
matters. I hope in future reports
these things would be  clearly men.
tioned: what action the Commission
or the Central Government might
have taken or may in future take as
regarded offending parties. The House
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is approached with the request to pass
certa'n Bills to give cretain powers to
the Centra]l Government or to ce.tain
statutory authorities. It is expected
that these powers will be properly
used and in the right direction. If
the powers are not used, it will be
somewhat unfair to this House for the
Government to come for a second dose
of powers either for the Government
itself or for the statutory authorities
set up under the Act.

Com'ng to the present situation, I
should mostly concentrate my remarks
to the jute trade. This -Bill deals
with a ve:y technical matter. I can
adm’t that I do not clearly under-
stand the implications of all these
technical terms: hedge, transferable or
non-transferable forward contract, etc.
But, I can understand this much that
speculation in jute trade has been do-
ing a great harm to the economy of
Bengal as also to the economy of the
whole of India. Last year, on several
occasions, we had to come before this
House for giving some price support
to raw jute, and almost at the end of
the season, Government announced the
policy that the State Trading Corpora-
tion would for export purchase raw
jute through co-operative societies.
The co-operative societies were mostly
non-existent then, and only a neglibi-
ble quantity of raw jute was purchased
by the State Trading Corporation, and
the jute-growers had to pass through
very bad days during last year. The
result ig that the acreage under jute
ha; gone down, and jute production this
year has gone down, and the specula-
tors find it convenient to corner raw
jute and start speculation again in
raw jute, pushing up the price to an
abnormally high level. The price this
year is veering round about Rs, 50 to
Rs. 60 per maund in the rural market,
whereas the price last year was near
about Rs. 20 per maund in the rural
market. You can understand what
devastating effect these serious varia.
tions in the price of a principa) agri-
cultural commodity of the eastern
States of India can have on the rural
economy of those States,
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I am particularly anxious for this
rea.on that immediately after Parti-
tion, it was realised that jute had al-
most a strategic importance, and West
Bengal was asked, as also some other
eastern States, to produce as much
raw jute ag possible. The cultivators
and the Government; also did their
job, but the Central Government
could not give relief to the cultivators,
and I should say, they betrayed the
intere.ts of the cultivators of jute.

In this connection, it should also be
realised that the jute industry today
stands on a sepa-ate footing from
what it stood on before Independence.
Before Independence the jute industry
was in the hand; of industrialists, but
now it is in the hands of traders, who
have trade in raw jute, who supply
raw jute, and who are them.elves the
industrialists and also shippers in
some cases. Thus, the same person is
operating in different fields in differ-
ent capacities. So, it is easier for him
to indulge in malpractices and specu-
lation. That is why the position of
the jute industry in India today is in
such a bad condition.

We have been earning about Rs. 115
crores every year from the export of
jute products, and if this industry is
properly nursed, I think the cultiva-
tors will be able to give surplus raw
jute also for export. But the export
of raw jute is out of question, be-
cause of such a high price nobody can
take this raw jute, and I do not know
how far the export of jute products
also will be affected this year. For-
tunately, there wag some higher de.
mand of burlap in U.S.A. during the
last six months, about three or four
months of which were convered by
the supply of raw jute of last year,
and, therefore, the price was not so
high, and the export was not to much
affected, but since July, I think the
export has gone down considerably
and it will go down considerably still,
if we cannot check this abnormal rise
in the price of raw jute,

In this condition, I think, this Bill,
even if it may not be quite adequate
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to meet the situation has an element
of urgency about it, and it should be
passed as soon as possible. So, I
welcome the decision that the Bill
will not be referred to a Select Com-
mittee. The Select Committee might
haev made certain changes, but I hope
Government will be amenable to make
certain changes suggested by hon.
Members and if that is done, then the
Bill may be imp.oved to some extent
in the cour.e of the second reading.

Coming to the provisiong of the pre-
sent Bill, in clause 5, certain changes
have been sought to be made in sec-
tion 4 of the original Act. Accord-
ing to the origina] section, the func-
tion of the Forward Markets Commis-
sion will be to make certain recom.
mendations to the Central Govern-
ment. But, now, it has been provided
that the Forward Markets Commission
would ‘keep forward markets under
ob_ervation and take such action in
relation to them as it may consider
necessary in exercise of the powers
assigned to it by or under this Act’.
This means that the commission can
act by itself without any reference to
the Central Government, but I feel
that the Central Government should
at least be informed of the circumstan-
ces under which the commission is
going to take action as also of the
nature of such action. The commis-
sion may not wait for the Central
Government to take the appropriate
action, but I think the Central Gov-
ernment should a least be kept in-
formed.

As regards prosecution, I do not
know how far the commission or the
Centra] Government will depend on
the State Governments concerned for
prosecutions. I think there are certain
obligationg on the part of the Central
Government to depend in such cases
on the machinery of the State Gov.
ernment for prosecution, but I would
ask the hon, Minister to explore how
far the Central Government or the
cemmission can take up prosecution
itself. without depending too much
on the State Governments. Even the

DECEMBER 3, 1969

(Regulation) 4613
Amendment Bill

Central Government or the commis-
sion may not be very efficient, but
surely, I would say that the Central
Government is more efficient than
most of the State Governments. So, I
would depend more upon the machi-
nery of the Central Government
rather than that it should be left te
the machinery of the State Govern-
ments.

In clause 11, by the proposed
amendment, Government have sought
to delete the obligation to publish
certain notifications in the official
gazette of the State. But I think this
is not a welcome amendment. Any
step which is going to be taken
should be notified in the State Gov-
ernment’s official gazette as also in
the Central Government’s official
gazette, and it should be given wide
publicity in the respective regions, so
that people may know. I do not
know what the idea is in deleting the
publication of these notifications in
the official gazette of the State in
which the principal office of the re-
cognised association is situated.

A new chapter has been put in on
‘Registered Associations’. There are
certain associations which have been
operating, without being registered.
That is a serious lacuna in the exist-
ing Act, and I am rather surprised
that Government have allowed sugh
a state of affairs for such a long time.
So, I welcome this provision that all
associations dealing in forward con-
tracts shou'd be registered and should
get a certificate of registration.

There is another thing that is very
much prevalent in Calcutta—doing.
forward conrtact business outside the
recognised office hours ang thus es-
caping the provisions of the Act. This
Bill has also tried to put a stop to
such pracdces. I would like to tell
the Minister that if this provision is
to be really effective, the Commission
should have a branch office in Cal-
cutta with one of the members of
the Commission and a complement of
staff, to put a stop to this bad prac-
tice in the Calcutta jute market. The
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number of members of the Commis-
sion is going to be increased. So I
think it should be possib'e for the
Minister to see that at least one of
the members with a suitable staff
stay in Calcutta and watch the work-
ing of the Calcutta jute market and
take effective steps immediately if
anything comes to notice. Here
again, I would suggest that as far as
possible they should proceed with
the help of the Central vigilance de-
partment and the Central machinery
like the Special police Establishment.
Of course, I can realise that they can-
not altogether dispense with the State
Government’s authority or interven-
tion, but as far as possible, inquiries
and investigation into serious allega-
tions should be done by the Central
Government machinery through the
branch office of the Commission sii-
ting in Calcutta.

Lastly, if all these bad practices
cannoti be effectively stopped, Gov-
ernment should see how far State
trading in these agricultural commo-
dities can be taken up. If the State
Trading Corporation as such is not a
suitable machinery for this, I think a
Marke!ing Corporation can be properly
mobi'ised to take up this task of deal-
ing with the sale and supply of agri-
cultural commodities, Jute, cotton and
oilseeds, these are the three items on
which State trading shoulq be taken
up more and more increasingly, so
that the perpetrators of these evil
practices may come to know that
there is an alternative to which Gov-
ernment can resort to, and we need
not depend on them altogether for
all time to come. With these words,
I support the Bill as far as it goes.

Shri Naushir Bharucha: Before we
discuss a piece of legislation of the
character of the Forward Contracts
(Regulation) Amendment Bill, it is
very necessary to examine what in
essense is a forward contract. It is
true that on account of certain mal-
practices and abuses of forward mar-
kets, forward trading has come into
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disrepute. But originally, forward
trading was intended to serve a very
useful, economic and social purpose.

Let us examine forward trading,
what healthy forward trading really
means. Assume for a moment that a
deaier in cloth desires to book orders
in advance. He contracts with a mill
for delivery, iet us say, six months
hence of certain bales of cloth. The
mill in its turn would like to secure
itself against fluctuations in cotton.
Therefore, forward trading in cotton
comes in. There is nothing wrong in
healthy forward trading. But unfor-
tunately, forward contracts have been
abused. Hence the need for regulat-
ing them.

I do not agree with the suggestion
made by my hon. friend, Shri V. P.
Nayar, that this Bill should be alto-
gether dropped and suitable provi-
sion incorporated in the Indian Penal
Code with the object of penalising
certain speculative transactions. The
point he misses is that the courts
have repeatedly held that speculative
transactions are totally different from
what are known as wagering transac-
tions. Speculative transactions, how-
ever speculative they might be, are
still legal transactions. In any com-
mercial or trading activity, there is
hardly a transaction which has not in
it an element of specu'ation. When
a party goes out and buys for future,
obviously there is an element of spe-
culation, because nobody can predict
whether the market will go up or
down. But these are valid and legal
transactions. The courts even award
decrees to plantiffs who sue the de-
fendants for damages for non-per-
formance of forward contracts, be-
cause they are valid and legal con-
tracts. Just because they contain an
element of speculation, you cannot
rule them out as wagering contracts
or gamb ing. Wagering and gambl-
ing are totally different and distinct
from these transactions. Therefore,
there is need for regulating forward
contracts.



461 5 Forward
Contracts

[Shri Naushir Bharucha]

The Bill seeks to remedy the fol-
lowing mischiefs: first, excessive spe-
culation; second malpractices such as
trading outside office hours or kerb
irading and so forth. Then difficulty
is there to prosecute for want of
adequate documentary evidence. An-
other mischief it seeks to remedy is
the lack of powers with the Forward
Markets Commission. It is felt that
the powers already with the Commis-
sion are not enough and more powers
are required. Similarly, exercise of
stricter control by the Central Gov-
ernment is another objective of the
Bill. Let us see whether the Bill,
ag it stands, will attain any of these
objectives.

First, take the case of excessive
speculation. What is excessive spe-
culation? Once you make a legitimate
or valid or legal a particular trading
activity, is it ever possible to prevent
excessive trading in that activity, in
that particular commodity? It is
human'y impossible. You cannot
make it illegal unless you ban all
trade in that particular commodity.
Therefore, to say that excessive spe-
culation can be curbed by any sort
of Bill is a proposition which I as a
lawyer am not prepared to accept. It
is humanly impossible, with all the
ingenuity of parliamentary drafts-
manship, to devise measures where
certain specu’ative transactions are
regarded by law as valid and yet
excessive speculation in that can be
categorised as illegal.

Shri Morarka: The system of mar-
gins is there.

Shri Naushir Bharucha: That does
not stop excessive speculation. That
might stop even such activities which
are bonag fide and genuine trade acti-
vities. Suppose I enter into a for-
ward transaction not with the object
of speculation but for the purpose of
genuine trading. The margin will
equally apply to me as to the specu-
lator. It is no remedy against ex-
cessive speculation. It will hit both
the genuine trader and the specula-
tor.
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Shri Morarka: The person who in-
dulges in that will have to give an
excessive margin.

Shri Naushir Bharucha: It all de-
pends. lf I am a millowner owning
10 mills, my dealings will be 10
times bigger than the party who has
got one mil’. Therefore, the system
of extra margins and extra deposit is
not the remedy. It can ony check the
total volume of forward transanc-
tions. 1t cannot distinguish between
genuine transaction and speculative
transaction.

The point I am making is that this
excessive speculation cannot be era-
dicated like this. It is bound to re-
main and it will remain. This is a
social evil which can only be eradi-
cated by education. So long as
human nature is what it is, I am
afraig it is not possible to eradicate
it. You may take certain measures,
e.g. trading outside office hours, kerb
trading and so forth. These can per-
haps be done.

Then it is proposed to check exces-
sive speculation by making certain
transferable specific delivery con-
tracts subject to the condition that
the number of transfers of such con-
tracts shal be limited. Here again,
1 really do not know how it gets at
the essence of the thing. If you have
got transferable specific delivery con-
tracts and if you, by rules and by-
irws, say that a particular transfer-
ab.e contract shall not pass on from
dealer to dealer or merchant to mer-
chant and say it shall not pass on
more than two times, all that you
do is you give rise to more contracts
of the same type. If, for instance, I
have entered into a contract for 100
ba'es of jute and I pass it on before
the period of delivery—I sell it—to
another, he is entitled to the delivery.
After finding that the market has
appreciated, he, in his turn sells it
to a third party and similarly is sold
to a fourth party and so on. If I find
it profitable, I may buy the same bales
again and so it goes on.



4617 Forward AGRAHAYANA 17, 1882 (SAKA)

Contracts

If, by amending the definition of
transferable specific delivery con-
tracts you subject such contracis to
a limited number of transfers, what
you realy do is, you do not prevent
the speculative trade in it. All tnat
fou do 1s thal you give impetus to
new contracts of the same type being
further formulated. If one- contract
cannot go through the hands of more
than 3 parties and if 6 parties are
interested in it, there is nothing to
prevent the fourth man entering into
a new contract for the same goods.
So this is not the correct remedy.

Also this type of prevention of a
number of transfers might hit certain
trades when it becomes necessary
that the goods must pass through cer-
tain channels and certain hands.

Coming to the question of tradinyg
outside office hours, this is sought to
be remedied by the Central Govern-
ment assuming powers to direct re-
cognised associations to make rules.
That is clause 10. Enhancing the
powers of recognised associations 1o
make by-laws—clause 11; power of
the commission to suspend a member
of a recognised association—that is
proposed new section 12B; and mak-
ing ccrtain contracts illegal or void
and providing severe punishments.

Let us examine how far this will
happen. T am sure this will certainly
happen—trading outside office hours.
Why is it so; what is the cause? Be-
cause, in periods of excessive fluctua-
tions of prices, the parties who have
entered into a contract have not got
the patience to wait till the next
day and the next trading hours. They
would like to enquire how the mar-
ket has fluctuated in the meantime.
Therefore, they may meet at night
time, after 9 or 10 o’clock; and kcrb
markets are well known in Bombay
and Calcutta. Not only are the prices
quoted as on the Stock Exchange
but considerable trading activity gces
on.

The hon. Minister seeks to impose
the sanction of law on this kerb trad-
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ing. No such contract shali be re-
cognised by law. They would be
void or invalid. But who cares for
your sanctions of law? When the
members meet in kerb trading and
nobody thinks that he will go to a
court of law to enforce contracts
made on the kerb side. Who cares,
therefore, whether the contract is dec-
lared void by law or not. So long as
the payment is made the member is
satisfied.

13.34 hrs.
[SurR1 JAGANATHA Rao in the Chair]

Therefore, the sanction of this kerb
trade is the honesty among thieves.
There is some such thing as honesty
among thieves so that all people who
disregard the Forward Market rules
gather together and there is some
honesty among themselves. Each one
sees that i, is a matter of his honour
to see that that void or illegal con-
tract is honoured properly. Otherwise
he is thrown out of kerb trading. So,
there also, these amendments
have limited efficacy. Al.o the
next day the kerb contracts are
entered in the regular books
of account, so that the danger of de-
tection is there only for a few hours,
from night till morning. Therefore, it
is very difficult to curb it. Certainly,
so far as gambling is concerned, it is
possible to curb it to a certain extent.

I welcome the provision with regard
to the registration of associations. It is
very necessary. I am surprised that
this was not there before. It will
help to bring more order and intro-
duce uniformity among the various
associations and, in the rules and re-
gulations governing them; and that is
a thing which is desirable.

The Commission is proposed to be
vested wi.h the powers of a civil court.
To an extent it is inevitable. I think
the powers of the civil court must be
given to the Commission if the Com-
mission is to discharge its functions
mentioned in section 4. But, I think,
that before exercising these functions
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either as a matter of administrative
practice or as a matter of directive
from the Central Government, it
should be made clear to the Commis-
sion that while it calls for any infor-
mation or exercises any powers re-
garding seizure of books of account of
any member of a recognised associa-
tion, there should be some complaint
before the Commission or some sort
of information on which the Commis-
sion feels that a prima facie case has
been made out for looking into the
books of account of the particular
member. I do not desire, on the one
hand, that members of recognised as-
sociations to be completely immune
from this type of procedure. At the
same time, I do not desire that the
Commission should go about having
a roving inspection, which, I am sure,
they will not. But some such direc-
tive from the Central Government
would be necessary that this provi-
sion should be resorted to orly where
a prima facie case has been made
out or the violation of any of the
rules or by laws of the Associations
by a member is strongly suspected.

Coming to the question of punish-
ment, the hon. M.nister, out of sheer
desperation, is proposing certain mi-
nimum punishment. I for one have
st1}l to see how social reformm can be
mtrnduced this way. We have got
in Bombay the Prohibition Act. Very
severe punishments are prescribed
and the minimum sentence is pres-
cribed  Still the process of illicit
distil.ation goes on merrily. It has
not got the slightest effect; and it
becomes very difficult to control,
mere’y by severe penalties, a mal-
practice which has been so long in
existence,

I am of the view that on the
whole, though this Bill will not
achieve the purpose of curbing ex-
cessive speculation, still it is a neces-
sary step and a step in the right
direction. Therefore, we have to
place it on the statute-book and
amend the Forward Contracts Act
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as best as we can. I definitely say
that it will not prevent kerb trading;
it will not prevent excessive specu-
lation and the various suggestions
which the hon. Minister has made
and to which my hon. friend Shri
Morarka referred, are suggestions
which have a limited use.

Take, for instance, the question of
asking for bigger margins. It has
got its own limitations. Without
materially obstructing legitimate
trading, you cannot insist upon high-
er and higher margins indefinitely.
They also have got a limited use.
Ultimately, it will depend upon how
far the associations themselves are
vigilant and how far the Commission
itself is vigilant in suppressing such
speculative activities.

I say, though I am convinced that
the Bil may not materially assist in
remedying the mischiefs it has sought
to remedy, still it is a step in the
right direction, though a step not
coming up to our fullest expectations.
I think it is one which we must wel-
come in the interest of seeing that
there is the development of a healthy
Forward Contracts market which, I
feel, is an essential component of our
present day economy.

Shri Morarka: Mr. Chairmar 3ir, I
am speaking on this Bill with a certait
aemount of handicap because I thought
that this Bill, as it was originally pro-
posed, should go to the Select Com-
mittee. I hoped that when it went the
Select Committee, we would consider
it more carefully and more leisurly
and would be able to bring to the no-
tice of the Minister the various points
that we wanted to urge. But, as the
hon. Minister said in his opening
speech that there is a certain amount
of urgency about this measure created
by certain forward markets in Calcut-
ta and elsewhere, the idea of a Select
Committee had to be given up and
this Bill has to be passed here and
now.
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I heard two speeches, one from e
communist Member and another from
Shri Guha. The first speech left an
impression on me that the hon. Mem-
ber opposed the very idea of the exis-
tence of forward markets. The other
two hon. Members who spoke opposed
the idea of speculation and excessive
speculation. I am one with the hon.
Member who opposes the idea of ex-
cessive speculation because excessive
speculation always degenerates into
gambling. But one cannot deny that
the existence of forward markets and
legitimate speculation is necessary and
vital for the health of any economy.
Many orthodox economists have justi-
fied the existence of speculation and
one of them has defined speculation
as a struggle of intelligence against
chances. According to him, an ele-
ment of speculation jis necessary not
only in the interest of stabilising the
prices but also for increasing and pro-
moting production. I may be permit-
ted to quote a small passage from this
book—Principles of Economics by
Alfred Marshall:

“It has been well observed that
a speculator, who, without mani-
pulating prices by false intelli-
gence or otherwise, anticipates the
future correctly; and who makes
his gains by shrewd purchases and
sales on the Stock Exchange or in
Produce Markets, generally ren-
ders a public service by pushing
forward production where it is
wanted, and repressing it where
it is not: but that a speculator
"in land in an old country can
render no such public service,
because the stock of land is fixed.
At the best he can prevent a site
with great possibilities from being
devoted to inferior uses in conse-
quence of the haste, ignorance or
impecuniosity of those in control
of it."

On pege 719, it says again;

*“It is true that many of the
lurgest fortunes are made by

1519 (Ai) LS—5.
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speculation rather than by trully
constructive work: and much of
this speculation is associated with
anti-social strategy, and even with
evil manipulation of the sources
from which ordinary investors de-
rive their guidance. A remedy
is not easy, and may never be per-
fect. Hasty attempts to control
speculation by simple enactments
have invariably proved either futi-
le or mischievous: but this is one
of those matters in which the
rapidly increasing force of econo-
mic studies may be expected to
render great service to the world
in the course of this century.”

Mr. Chairman: What do the modern
economists say?

Shri Morarka: Even the modern
economists agree on this point that
speculation is necessary but it must be
controlled and one of the methods of
control is the Forward Market Control
Act. The other says that hasty
attempts are futile: he did not sey
any attempts would be futile.

My purpose is to show that specu-
lation by itself is not bad. Any type of
forward trading is bound to have an
element of speculation. Take for ins-
tance the stock exchange. The total
number of shares of a company at any
given time is limited. It is not as if it
depends upon future production or any
such thing or like the cotton crop or
jute crop or other products. Even
though the total number of shares is
limited, still there is such a volume of
transaction that the shares purchased
and sold in these stock exchanges are
much more than the total number of
shares issued by the company and even
then it has the legal recognition not
only of the association but also of the
Government. Why? Because, after
all it is by the interaction of demand
and supply that the real price is deter-
mined, if you leave aside contingen-
cies and emergencies in which they are
controlled by the Government, Ordi-
narily, price is to be left to be deter-
mined by the laws of demand and
supply. The hon. Minister in his
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opening speech made a very good case
as to why these forward markets are
necessary and he gave two reasons:
for the producers to be able to market
their products within a short time and
yet get a reasonable price and also
for the industrialist who could have
proper and planned production. The
term ‘hedging’ has been used. It is
not only permissible: it is essential as
every industry has to plan production
ahead. If you want to sell your cloth
today you can make calculations only
if you are in a position to purchase
cotton. You can ensure your profit or
Ioss only if you purchase your raw
materials for producing the goods. So,
the definition of ‘hedging’ has been
very well known: future sales against
present purchase or future purchases
against present sales. This is a very
well known policy in any free econo-
mic society and I do not think that
anybody can seriously suggest that the
existence of forward markets can be
detrimental to the national economy
or for the fulfilment of the Third
Plan. The hon. Member Shri Nayar’s
reference to the Third Plan was a
little misconceived. Stabilisation of
prices is one thing and the rigid fixa-
tion of price for the entire period is
another thing. I think you can fix the
price in a rigid manner only if the
commodity is in existence and the
supply and demand position is known.
You cannot anticipate production and
fix the price at a fixed level. In such
an event, the producer would suffer,
production would suffer and I do not
know who would benefit.

I will now say a word about kerb
trading. My hon. friend, Shri Bharu-
cha mentioned about this. I agree
largely with what he said. It is very
difficult to check this kerb trading.
What is this kerb trading? Let us
understand this. Any transaction
done outside the official hours and out-
side the offictal hall—ring—is called
kerb trading. Formerly, when the
hall was closed members were pushed
out and they came to the foot path
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and they used to do these transactions
on the foot path and therefore, it was
called kerb trading. That was the
traditional method but now this trad-
ing takes place even at midnight over
the telephone between one broker and
another. Shri Bharucha pointed out
that they entered these transactions in
the regular books as if these transac-
tions had taken places jn the next day.
No amount of law can prevent this
kind of a trade. But where is the
necessity to prevent it? Every day in
the Times of India and other news-
papers we have a special box giving
‘kerb rates’. These rates are officially
quoted and they become the guiding
rates for the next day’s operations.
But here too the forces of supply and
demand do not cease to work; they
work even during the night time. The
prices fluctuate even when the official
ring remains closed and the next day
the transactions start on that price.
These transactions are wunofficial.
While these are against the rules or
bye-laws of the association or against
the wishes of the Forward Markets
Commission, still they take place
every day. While I am not in favour
of encouraging any such thing, 1 per-
sonally do not see how any great harm
could be done by this kerb trading.
The only risk in the kerb trading is
that any party to a transaction can
say that the transactioh is not binding
on him, and if that party says so the
other party cannot compel. As my
hon. friend Shri Bharucha, again,
rightly put it, after all it is a question
of confidence or faith between one
member and another and as long as
they have got confidence and they
trust one another if they enter into
that type of transactions they are wel-
come to do it.

There are two points, in particular,
in this Bill to which I would like to
refer, and I would request the hon.
Minister to consider them. This Bill
has come, as I said in the beginning,
perhaps as a result of the experience
which the Forward Markets Commis-
sion and other Government machi-
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neries have got. So far so good. In
clause 13 which purports to introduce
a new section in the Forward Con-
tracts Act it is sald—I am referring to
12B—

“12B. (1) If, in the interest of
trade or in the public interest,
the Commission considers it neces-
sary to suspend a member from
his membership of any recognised
association or to prohibit such
member from entering into any
forward contract for the sale or
purchase in his own name or
through another member of a re-
cognised association of any goods
or class of goods, then, notwith-
standing anything contained in any
law for the time being in force or
in the rules or bye-laws of a re-
cognised association, the Commis-
sion may, after giving an oppor-
tunity to the member concerned of
being heard, by order suspend his
membership of any association or
prohibit him from entering into
any such contract.”

Sub-section (3), to which my main
objection relates, says:

“(3) No order made under sub-
section (1) in respect of any mem-
ber of a recognised association
shall affect the validity of any
forward contract entered into or
made by, with or through such
member on or before the date of
such order and remaining to be
performed on or after the said
date; but the Commission may
make such provision as it deems
fit in such order or in any subse-
quent order for the closing out of
any such forward contract.”

Now, Sir, here the Commission is
taking power not only to suspend a
member, if it is deemed necessary in
the public interest, but to close the
outstanding business of tha: particular
member at any price or on any terms
which the Commission considers pro-
per and fair. My point is this, After
all, a member does business mostly on
behalf of others, on behalf of outsid-
ers. For some activity or the other
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of that member the member is sus-
pended for any length of time not ex-
ceeding three years. That is a punish-
ment to the member. So far as his
outstanding business is concerned, you
want to close his business, you want
to square it off compulsorily. At that
time, my point is, you must give a
chance to the member either to trans-
fer his business to any other member
or do some such thing. If you want
to close the business, I suggest that
you do jt in consultation with the
Board of Directors of that association,
because the Board of Directors of the
association is always a  responsible
body mostly elected. There are also
Government representatives c¢n the
Board, and they would not act in an
arbitrary manner. I think, Sir, jn the
interest of the Commission itself they
must accept this position, either in the
Act itself or by any rules or regula-
tions, that before they close or square
up the business of a suspended mem-
ber they shall do so in consultation
with the elected Board of the assccia-
tion. That will be a safeguard not
only for the member and the other
customers but also for the Commission
itself,. The Commission can insulate
itself from public criticism of arbitrary
action if the Commission can take the
elected members of the association
into confidence before giving their ver-
dict. I hope the hon. Minister will
give his consideration to this matter
and see whether in the Bill jtself or
through some procedural means he
would be able to tell the Commission
to consult the elected members of the
Board before the business is closed.

My next point is with regard to
clauses 17, 18 and 19. In these three
clauses we are prescribing the quan-
tum of punishment. What we are say-
ing is, if a person commits an offence
he is to be sentenced to a term of im-
prisonment compulsorily by a court. If
the offence is a first offence it is said
that he may be sentenced either to
imprisonment or to fine or both, but if
the offence is a second offence we are
compelling the courts to sentence that
person to a term of imprisonment. Not
only that, we go a step further and
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say that so far as the fine is concerned
it ghall not be less than Rs. 1,000 and
5 a8 the imprisonment is concern-
‘ef'it 'shall not be for a period less than
one month unless the reasons are re-
corded in writing as to why it should
be for a lesser period. My point is
very simple. If you think that the
offences are serious and require dras-
tic remedies, you provide for bigger
penalties, provide bigger fines and
bigger terms of imprisonment or, if
you like, provide both. But leave the
discretion to the court. After all, that
independent authority must be able
to say what quantum of punishment
would meet the ends of justice. Do not
compel a judge to send a man to jail.
The first offence or even the second
offence may be very technical offen-
ces. If the offences are serious, if the
offences are heinous, certainly the
court would send the persons concern-
ed to jail, but in case the offences are
only of a technical nature surely you
do not want that person also to go to
jail merely because he has committed
some technical offences. But if the
provisions are allowed to remain as
they are in the Bill, even if the court
is n»t inclined to send a person to jail
the >ourt shall be duty bound to send
hir to jail for a certain period—it may
be .or a short period.

Sir, you know, recently we passed
the Companies (Amendment) Bill
You also know that some hon. Mem-
bers made a fervent appeal and made
a complaint that there was a judicial
lenlency shown in many cases, because
in some cases the courts had fined
only five naye paise, ten naye paise
and amounts like that. So the Com-
pany Law Administration and some
hon. Members here made a grievance
that such judicial leniency has helped
the offenders to commit offences and
get away with them. Even in spite of
that the main principle recognised
was, that after all these offences are
of a commercial nature and they have
to be distinguished from other offen-
ces. But here, in the peculiar clir-
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cumstances of our economy, Sir, if we
want some deterrent punishments to
be provided, by all means provide for
imprisonment also, but leave it to the
judges to decide whether in a part-
cular case the sentence should be ac-
tual imprisonment or fine or both. It
you are not satisfied with the first
judgment, with the punishment given
by the lower court, by all means go
to the High Court or even to the
Supreme Court as the other party is
entitled to go. If all the courts feel
that the punishment given is adequate
and a mere imposition of fine would
meet the ends of justice I do not think
the Forward Markets Commission or
the Government should become so vin-
dictive as to send a person to jail.
So, I feel and I do hope that the hon.
Minister would consider this point. I
do not want to plead for offenders, and
I do not want to say that they should
be let off lightly. I am only raising
this as a question of principle: whe-
ther you must pass a law circums-
cribing the rights of the judges and
the jurists before whom these offen-
ces are tried. Can they say to the
judges, “If you find a person guilty,
you shall be bound to send him to jail,
and you will have no discretion in the
matter”?

14 hrs,

In this connection, I have been read-
ing the annual report of the Forward
Markets Commission. Here, I have a
suggestion to make. I have got this
report for the year 1958. This report
was received by the Library on the
16th May, 1960. I think it is a little
ante-dated. We must have some up-
to-date reports so that one can intel-
ligently apply one’s mind and make
criticisms in support or in opposition
to the measures.

Mr. Chairman: You have got the
1939 report.
Shri Morarka: it is not available

in the Library. Anyway, this is the
latest one which is available to Mem-
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bers. In chapter VI of the report, at
page 54, they have dealt with the pre-
vention of illegal forward trading
which ig in contravention of sections
15, 17 and 19 of the Act. I think my
hon. friend Shri Guha—he is not here
at present—was complaining that there
is no mention made in the report
about these things. The mention is
made there. If one reads through
paragraph 200 of the report, one will
come to the conclusion that the situa-
tion, as pointed out by the Forward
Markets Commission, is not alarming.
I may be allowed to read only ©one
passage for the information of the
House, and that point, according to me,
is the most serious one in the report.
It says:

“At Calcutta it was reporied
that forward trading in jute and
jute goods was conducted jn the
guise of ready delivery contracts
under the auspices of the Indian
Forward and Futures Market
Association Limited, Calcutta. At
the instance of the Commission,
the Calcutta Police in April, 1958
raided more than 40 places in-
cluding the premises of the con-
cerned Association, and arrested
about 110 persons. The Commis-
sion prepared a scrutiny report
based on the seized documents ana
forwarded it to the investigating
authorities. The Government of
West Bengal appointed a special
Advocate to handle the prosecu-
tions. Accordingly, 4 cases were
registered affecting nearly 160
persons. Though the cases were
still pending before the trial
Courts, the large scale apprehen-
sion of persons and the launching
of prosecutions had the desired
effect and it may be reasonably ex-
pected that illegal forward trad-
ing in raw jute and jute products
would have been greatly minimi-
sed, if not completely eradicated.”

Shri Kanungo: Those expectations
have not come true.

Shri Morarka: I agree; I bow down
to the latest knowledge of the hon.
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Minister. It may be that the expecta-
tions have not materialised. But what
I am saying is, a recent happening
here or there on a certain scale may
justify our re-writing the law, but
should we re-write it in such a way
and make the law so rigorous so as to
take away the discretion of the judi-
ciary and impose an obligation on
them to send a person to jail? Iam
not pleading for persons who are off-
enders and who really commit hein-
ous offences. Let them be punished.
But why write a law in such a way
that the judge would be compelled to
send @ man to jail? I think, after all,
you should look upon these offences
slightly differently from the other
offences which are of a serious nature
where imprisonment is mandatory
and compulsory. For example, wag-
ing war against the country, subver-
sive activities, etc.

Shri Warior (Trichur): This is the
worst form of subversive activity.
(Interruption).

Shri Morarka: The attempt to
overthrow the Government is one
thing. Also, it is an offence when a
person tries to make illegal profit and
tries to by-pass a law or tries to harm
the economy. If al]l these things are
done, certainly, the court will say
what is to be done and my hon. friends
need not fear about it. I am not say-
ing that there should be no sentence of
imprisonment. But do not think that
the judges are blind. The judges
would weigh all these things and they
will take into consideration whether
a person's activities were really sub-
versive or not, and whether they are
anti-social or not. If the judge comes
to the conclusion that the activities
were anti-social, the provision for im-
prisonment is there. He will send the
person to jail, by awarding him a
sentence of imprisonment. But do not
tie his hand and do not compel him to
send a person to jail by awarding the
person a sentence of imprisonment.
Whether the activity is anti-socia or
not, merely because he has committed
a technical offence—
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Shri Warior: Why is it ‘technical’?

Shri Morarka: You will kindly see
what are the offences for which a
person would be bound to be sent to
jail. I do not know whether my hon.
friend Shri Warior who showed an
enthusiasm has read those clauses in
question. If you will bear with me for
a few minutes, I shall refer to page 8
of the Bill, clause 17, where the
offences have been enumerated. The
offences are enumarated in section 20,
sub-sections (a) to (e); and sub-sec-
tion (ii) says:

‘“for a second or subsequent
offence under clause (d), or under
clause (3) [other than an offence
in respect of a contravention of
th provisions of sub-section (4)
of section 15] with imprison-
m 1t .. ."” etc

So offences committeed under clauses
(d) and (e) would entail compulsory
imprisonment. What are these clauses?
Clause (d) says as follows:

“organises, or assists in organi-
sing, or is a member of, any asso-
ciation in contravention of the
provisions contained in the pro-
viso to sub-section (1) of section
18;"

Pausing here for a moment, if a per-
son who organises or assists in contra-
vention of section 18, is that offence
so severe that a man must compul-
sorily be sent to jail?

Shri Naushir Bharucha: The asso-
ciation may be declared illegal after.
wards.

Shri Morarka: It may be declared
illegal at any time. But merely
because a person is a member—and
he may not be a member knowingly,—
and after all he may be a technical
member. My hon. friend asked me
why I used the word ‘technical’ Sup-
pose the man’s name is on the register
when the documents are seized, and
he has paid his subscription only for
one year, that is, at the beginning of
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year. Yet, his name appears on the
regisier, and so, technically he would
be a member and he might have com-
mitted that offence. But surely, I do
not think anyone would wu.t him to
go to jail for that.

Shri Warior: This is the second
offence; noi the first offence. For the
second offence only, imprisonment is
compulsory. You know that immedi-
ately after the war and even during
the war, when many commodities were
in short supply, there was anti-hoard-
ing and other laws passed. In some
of those Acts the same provision was
made, namely, that 3 person shall be
sentenced to imprisonment. But
what happenced was, the civil supplieg
department requires the persons to
submit a weekly return of all the
stocks they had, and if some of the
citizens by mistake—not by intention
or design—forgot to send the return on
the day, say, Monday, and instead they
sent the return on Tuesday or Wed-
nesday, technically, those persons
committed an offence and the matter
went to  court. The magistrate
was helpless and he sentenced those
persons to g term of imprisonment or
sometimes the punishment was an im-
prisonment till the court rises, or
simple imprisonment and so on. But
here, let us see what is contained in
the proviso at page 9 of the Bill. We
go a step further and say:

“provided that in the absence of
special reasons to the contrary to
be mentioned in the judgment of
the court, the imprisonment shall
be not less than one month . =

So, not only do you say that there will
be a sentence of imprisonment but you
also say that the imprisonment shall
not be less than such and such a
period. I have looked into the Indian
Penal Code to find out whether there
is a parallel provision even for more
heinous crimes.

An hon. Member: What about cor-
ruption?
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Shri Morarka: It may be so so far
as corruption is concerned. I am only
speaking about an offence which is
a commercial one. There are offences
against morality, offences against
Government, offences against the
Stale, offences against property, etc.
It is nobody’s case here that you
should not provide for the penalty of
imprisonment. By all means provide
it, but must it be compulsory? Must
you take away the discretion of the
judiciary?

Shri A. C. Guba: There is discre-
tion left to the judiciary.

Shri Morarka: It is only in the case
of the first offence.

Mr. Chairman: In the second and
subsequent offences also, it is there.

Shri Morarka: If that is the inten-
tion, I have nothing more to say; It
reads as follows:

“for a second or subsequent
offences under clause (d), or under
clause (e) [other than an offence
in respect of a contravention of
the provisions of sub-section (4)
of section 15] with imprisonment
which may extend to one year and
also with fine"—

The minimum fine is Rs. 1000; there
is no maximum limit.

‘“provided that in the absence of
special reasons to the conirary to
be mentioned in the judgment of
the court, the imprisonment shall
be not less than one month and
the fine shall be not less than one
thousand rupees.”

So, the imprisonment shall not be less
than one month.

Shri A. C. Guha: For special
reasons to be mentioned in the judg-
ment, the judge may give 5 lesser
sentence.

Shri Morarka: It may be less, but
imprisonment is necessary.

8Shri A. C, Guha: That is necessary.
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Shri Morarka: There is no escape
from imprisonment. Imprisonment
will have to be given. The only thing
is, for specia] reasons, they may give
less than one month.

If these provisions are considered
necessary in the larger interest of the
society and the country, the Minister
can have them. But let him at least
provide some safety valve, s provid-
ed in the Company Law, viz., for
awarding imprisonment, it must be
proved that the offence was committed
wilfully, deliberately, in spite of warn-
ing, etc. I hope the hon. Minister
will consider what I have submitted
and do something by providing some
safety clause, to check the arbitrary
exercise of the power by the execu-
tive

Shri Warior: In this debate, I
would like to commend the very same
arguments which Shri Nayar had
advanced, not precisely because all
those arguments are accepted by me.
The circumstances in which this
amending Bill has come warrant such
a thing. I submit for the considera-
tion of the Minister that many things
have changed in recent years. The
parent Act was passed in 1952; in 1953
there was an amendment and in 1957
also there was an amendment. With
all these gmendments before us and
with the annual reports of the Com-
mission, we can safely say that the
Act as it is will not be effective
enough to curb what should be curbed.
The very ideology, aim and objective
of the nation have changed practically.
Day by day, we are experiencing more
and more difficulties in our economy.

I for one never accept that market
economy will be regulating the price
or for that matter even the futures
trading. Rather it is the other way
about. Futures trading is regulating
the market economy in India. I can
understand futures trading in a deve-
loping economy. The Minister has
been  saying about developed
countries. That is understand-
able, because there the production it-
self is organised. But here production
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is unorganised and marketing is
organised; so, naturally the contradic-
tion is there. What Shri Morarka has
been saying is all misleading.

I have gone through this fu.ures
trading; for 4 years I was in the
market. I know what happens in
regard to the plantations, for example.

Anu hon. Member: In what capa-
city?

Shri Warior: As an accountant. The
element of speculation, etc. is all mis-
leading, because that element of
speculation is also controlled. When
I was in the rubber market for
instance, in the post-war years, it was
fetching about Rs. 3. The rubber
market then came down to 1 anna 3
pies, not all of a sudden, but gradually.
The bulls and bears are active and
in spite of that, the market was com-
ing down very regularly. I have not
seen any instance of anybody collap-
sing in the market. But is that the
state of affairs in the Bombay or
Calcutta or Cochin markets? I can
show any number of millionaires even
in Cochin. I had the experience of
one Bombay seth dealing in pepper.
All of a sudden he collapsed and he is
now doing some idli work in some
hotel. We do not see such an instance
in an organised developing economy.
I can understand about New York,
London and even Singapore, but not
such a thing in our economy. That is
why I am supporting Shri Nayar and
not because forward markets will do
all the havoc.

For instance, in hedging he can do
that. When a purchase is made and
sale is made, if the position is not too
long or too short, he can do that. Even
switching to some extent, he can do,
but not this sort of wild anarchic state
of affairs in the market. which sabo-
tages the entire economy of our State.

If there is any sense in the framers
of this draft Plan, if you attribute
some wisdom to them, and if this js

DECEMBER 8, 1960

Contracts (Reoulation) 4636
Amendment Bill

for public consumption, it should be
realised that this forward contract sort
or thing which is existing in our coun-
try milita'es against the very grain of
the policy statement here. How can
you stabilise the market? The Minis~
ter was referring to the law of supply
and demand and other old, worn-out,
mo.h-eaten theories. Supply and
demand never contrrolled the market.
The market is controlled todav by
much more stronger puwers and ele-
ments. I have flagged so many things
here to quote regarding the market
trends in India. When the supply is
short and the demand is much more,
does the market rise? Never. If sup-
ply is much less and demand is much
more, does the market rise? Never.
I can quote instance after instance to
show that it never rises like that.
There are much more powerful ele-
ments which control the market. Now,
if you look into the whole year, you
will see that in the very same month
of delivery the difference ranges from
Rs. 1 to 50.

Shri Kanungo: Rs. 1 to 50? Where?

Shri Warior: Rs. 70 even, and that
is shown in the market report. Now
the entire economy is developing in g
particular pattern, in a planned way.
When we talk of planned economy we
should not allow this. Otherwise, I
have no objection to whatever «hese
people may do; and they will do what-
ever they like. But when we have
accepted a planned economiy, that
necessitates some control. If that con-
trol comes in, somebody argues against
it in a legalistic way and somebody in
a realistic way and it results th con-
fusion.

An hon, Member:
way?

What is your

Shri Warlor: My way is a  very
realistic way.

Pandit Munishwar Dutt Upadhyay:
You want the entire thing to be re-
pealed.
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Shri Warior: Yes. Now, I will take
only two points from the Report of the
Forward Markets Commission. Firstly,
what has been the effect of this for-
ward trading on the price structure in
India? The 1955 Report says:

“The utility of regulation of
futures trading under the auspices
of a recognized association de-
pends upon the prevention of
iilegal futures trading. The pro-
blem of prevention still remains to
be tackled effectively.”

Having said so in the 1955 Report—
mind you, in the 1955 Report, not in
the 1958 Report—it gives a long tale
of unending pathos of how the illegal
market is going on. It is a long report,
and before I come to “market condi-
tions” I will quote a few sentences
from this Report. Para 90 of the
Report says:

“Option business is prohibited
under the Forward Contracts
(Regulation) Act. The business
has been rampant particularly in
the cotton futures market at
Bombay.”

Here we are talking of prohibition but
there it is rampant. Then parg 91
says:

“An important reanson for this
misuse of the contracts in cotton
was the inadequacy of the futures
contract in providing proper hed-
ging facilities in all the varieties
of cotton.”

[ do not know what is meant by this.
Usually, in the advanced countries, as
far as I know hedging or switching
of the tender market is confined only
to the best qualities, that is, the most
superior quality; not all qualities are
allowed for hedging or switching in
the {2nder market. They specify the
commodities in which there can be
tender market and there is standar-
disation of both quality and quantity.

If these vpreliminary things are
attended to, then naturally there is no
sense in saying that proper hedging
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facilities or switching facilities should
be provided for all varieties of cotton.
It all varieties of cotton are coming
into the tender market, the condition
of the tender market will become
anarchic. No other country does it.
l do not know of any other country
with a deveioping economy which has
permitted it. But here it is done, and
I have reason to believe that this
seems to be a recommendation coming
out of experience. I will come to that
also, because I have made a thorough
study of this report. I know every
inch of that.

Similarly, para 112 of
Report says on page 49:
“The principal commodity in
which futures trading was illegal-
ly conducted in the guise of trad-
ing in some other free commodity
was gram.”

the 1956

Now foodgrains are banned from
futures market. So, they have taken
to grams. From Bombay cotton they
have shifted to Bhatinda, Ganganagar
and Ludhiana, places in Punjab and
they are dealing in foodgrains. There
is a cry that the foodgrains market
must be controlled and the price struc-
ture must be controlled. At the same
time, these people are doing it. How
are they doing it? There are some
commodities like gram or peas. They
have the same price. So, they put in
the record all this gram as peas and
then they do it. What is the effect
The contract is for gram the price is
that of gram, the delivery is gram but
the records are of peas. This is the
1956 discovery. Of course, the 1956
Report refers to rubber trading also.

Shri Morarka was speaking here
and he wanted to show it is a very
innocent thing. He referred to the
practices they are adhering to and said
it is a very innocent thing, and added
‘“What is there? It is not anti-social,
anti-national or anti-economic and
not at all heinous.” But what does
the Report say? The 1957 report says
on page 74, para 211:

Ot special concern to the Com-
mission this year, however, was.
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the problem of illegal trading in
wheat and gram.”

In the 1958 Report it was reported that
forward trading in jute goods was
conducted under the guise of ready
delivery contracts under the auspices
of the Indian Forwards and Futures
Market Association, Calcutta. If this
discovery had not been made, I am
quite sure that this business house
will be the most respectable business
house in the world. Unluckily or un-
fortunately, this was discovered and
now, perhaps, they have been black-
listed.

So this is what the reports from
1955 to 1958—the latest Report avai-
lable in the library is that of 1958—
say. And I may say here that I have
picked the report only at random.
There are many other discoveries also
like kerb. Shri Morarka was refer-
ring to kerb. Shri Bharucha also
said it is an innocent thing. After
office hours they do it. Why should
they do it?

Shri N. R. Muniswamy: Because
they find it very easy.

Shri Warior: They find it very easy
to disturb the market the next morn.
ing. That is the reason. Even at
midnight they may be doing it. At
midnight when thieves are awake,
these people are also awake,

Shri N. R. Muniswamy: It is to
their advantage,

Shri Warior: Yes, and to our dis-
advantage. But my feeling is that
they are not so mmnocent as they are
innocent-looking.

Now I will come to the market con-
ditions. Para 43 of the 1955 Report
says:

“The average price of the con-
tract which was about Rs. 620—
640 in September and October
respectively rose to about Rs. 680
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in November and Rs. 720 in Dec-
ember. The average price in Dec-
ember wag about Rs. 70 higher
than the price of the February
1955 contract in December 1954
(after making adjustment for the
change in the basis of the con-
tract).”

How much is the difference? Rs. 70
on the same month delivery contract.
Does this mean stability? Does this
mean even ordinary or normal fluc-
tuation? Ig that not violent fluctua-
tion enough? Thig is how the market
is tossing, and there are reasons for
it, I know. The Forward Markets
Commission puts in certain reasons.
Do you want to hear them? There
was some political instability in Indo-
nesia, there were huge floods in Pun-
jab and, probably, also the Presiden-
tial election in the United States! So,
the Indian forward market must be
tossed by the bulls from Rs. 620 to
Rs. 770{-. That is the result. Be-
cause there was a Kennedy coming
against a Nixon we have to put our
market in the hands of the bulls of
Bombay, thereby disturbing the en.
tire economy of the country. How
many workers are thrown out of em-
ployment? Thousands of our workers
in the handloom industry do not get
any yarn because of the instability in
the market. Government itself found
it very difficult to control the prices
of cloth. Questions were asked about
it in this House. Even in today’s
Statesman.. ...

Shri Kanungo: May I interrupt the
hon. Member? There is no hedge
trading in cotton goods,

Shri Warior: Not in cotton goods.
But cotton is put into the mills and
made into yarn and then woven.
That is how cloth comes. Cloth does
not come from the cotton plants.

Then there is the pepper market.
The pepper market is entirely control-
led by one big firm in Cochin, a
European firm. It is a continental
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firm. At one time—it is in our de-
bates—they quoted 120 cents to the
sellers of the produce in Cochin,
when the actual quotation from New
York was 180 cents. Only one man
by name Pothan Joseph resisted that
while stocks of pepper were cornered
at 120 cents. He cornered all the pro-
duce of the year and made lakhs. The
one man who resisted that also made
some Rs. 8 lakhs out of that. But not
a single cent out of this has gone to
the producer of pepper. If you ana-
lyse the market reports you will find
that pepper is always down in Janu.
ary and February, because that is the
harvesting season. Again in May,
June and July, the lean months of the
monsoon, it shoots wup. Pepper is
sold sometimes at Rs. 4,000 per candy.

If you will permit me I would like
to quote certain figures from the Bul-
letin of Agricultural Prices, publish-
ed by the Ministry of Food and Agri-
culture. For example the price of a
certain commodity for one quintal on
14th October, 1960 it was Rs. 77.55.
The Bombay rates were Rs. 73.50
and Rs. 82.88 respectively. This is
not a quinquennial report. It is only
a monthly report and within one
month the price ranges are from Rs. §
to Rs. 8. On account of this wide
fluctuation, our commodities do not
get a good reception in foreign
markets,

Now what is the effect of all this?
All the profits whether in a rising
market or a slum market, whether
there is a boom or a recession, goes to
the middlemen. India is a country
of middlemen. Everything is in their
hands; even the economy is in their
hands. Between the producer and the
consumer there is a whole range of
people. They take all the cream of
profit from the economy, and the pro-
ducing class is left to the tender mer-
cies of these sharks of the market.
It ig speculation of the most rabid
and rampant type that is going on.

I have given netice of certain
amendments to give deterrent punish-
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ments and if the Government is will-
ing to accept them, I think they will
go to some xetent in curbing these
activities.

Shri N. R, Muniswamy (Vellore):
Mr, Chairman, Sir, at the very outset
I have to disagree with the hon.
Minister’s robust optimism. Human
nature being what it is, we cannot
expect that a time will come when
this Act will be eliminated altogether
from the statute book. We have seen
the working of this Act for the last
eight years. There has been one
amendment and they have now come
forward with a second amendment
We have to expect such moves from
the Government for some time more,
because loopholes wherever they
come to notice should be plugged.

Mr. Morarka was magnificently ob-
sessed over the penal provisions of
this measure. The scheme of the mea-
sure is such that they have provided
two ways. For the first offence they
have prescribed a minimum of not less
than Rs. 1000, or imprisonment which
may extend to one year. For the
second or subsequent offence they
have prescribed g imprisonment which
may extend to one year and also a
fine. It should be logically so. It
has also been provided that in the ab-
sence of special reasong to the con-
trary to be mentioned in the judge-
ment of the court, the imprisonment
shall be not less than one month and
the fine shall be not less than one
thousand rupees. According to him
whether they give reasons or no rea.
sons the discreption for imprisonment
must be left to the Court. It is no
use putting a man into jail. He may
probably pay a fine of even Rs. 5,000,
but not undergo a day’s imprison.
ment or even till the rising of the
court,

But inspite of our having penal pro-
visions, human ingenuity is such that
they can always find a way out.
There will be no second offence at all,
for this reason that one has to lose
his liberty and as such they will
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square it up before the second offence
is booked for trial.

From the financial memorandum at-
tached to the Bill I find that a sum of
Rs, 50,000 may have to be spent for
the appointment of a fourth Member
and so on. With three Members on
the Commission they were able to do

that much. I do not know whether"

they are going to do much more by
having another Member. Whatever it
may be, the House must be given some
idea as to the pay of the staff which
they propose to employ, the UDCs,
the LDCs, etc. These must be given
in the financial memorandum which I
find totally missing. I am sure the
Minister would be able to throw some
light on this aspect.

I wish to say a word about clause 3.
In sub-clause (b) of clause (2) of sec-
tion 2 of the principal Act the words
are “and it is subject to such condi-
tions relating to its transferability as
the Central Government may by noti-
fication specify in this behalf.”

The definition clause as it standg to-
day is that a transferable specific deli-
very contract is approved. But now
they want to put certain conditions
as to the ransferability of such con.
tracts. A man who has got a right
over certain property can always exer-
cise that right by transferring it to
anybody. This iz a fundamental
right. But still I find that in the Cons-
titution one of the articles about
fundamenta)l rights says that they can
put reasonable restrictions on the exer-
cise of our fundamental right. But
we have to see whether the conditions
which they are now having in their
mind relating to transferability are
reasonable or not. Therefore when we
are delegating the right to the Central
Government we have to see that they
do not in any way violate or infringe
upon the fundamental rights while
putting conditions as regards trans-
ferability. This is with regard to
that aspect of the question. I am only
going by the provision in the Act

DECE.MBER 8, 1960

Contracts (Regulation) 4644
Amendment Bill

thinking that something might be done
at the time of second reading.

I find that the Commission shall, in
the performance of its functions, have
all the powers of a civil court under
the Code or Civil Procedure of 1908
while trying a suit in respect of the
following matters, namely—then they
enumerate those. We are giving the
Commission jurisdiction over the
whole territory of India. I am happy
that Jammu and Kashmir is also con-
templated to be brought under its
jurisdiction by this amendment Bill.
To that extent I am happy because
there should be no discrimination in
applying the principles of this Act.
What I am not able to understand is
that having given them the power
under the Code of Civil Procedure,
here it is stated that the case hag to
be filed not where the defendant resi-
des or where the cause of action arise.
but where the Commission holds its
office. They are being controlled by
the Code of Civil Procedure, but I do
not find this in the Code of Civil Pro-
cedure. There I find that the case
has to be filed where the cause of
action arose or where the defendant
resides. The Commission’s writ ex-
tends to the whole of Indian terri-
torry. I agree that it is a nice thing.
But when you apply the Code of
Civil Procedure and ask the man who
is away from the jurisdiction to come
and give evidence or to get himself
tried by the Commission, I think you
are doing something wrong. This has
to be looked into. Having conceded
that the Code of Civil Procedure
would be applicable in this case, as
the Code of Civil Procedure definitely
says that a petitioner or defendant
should be tried only in a place where
he resides........

Mr. Chairman: The Code of Civil
Procedure is applied only to a limited
extent. Severa] orders of the Code of
Civil Procedure are made applicable,
not section 20,
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Shri N. R. Muniswamy: Here the
explanation says:

“For the purposes of enforcing
the attendence of witnesses, the
local limits of the Commission’s
jurisdiction shall be the limits of
the territory of India.”

That is with regard to the attendence
of witnesses. But there is no other
procedure or proceeding except exa-
mining the witnesses. After examin.
ing the witnesses they have to give
decision. There is no other extra pro-
cedure or proceedings in the court
except taking things on evidence.
The moment you take evidence, you
call him and subject him to a irial, he
becomeg the counter-petitioner and
not exactly a defendant or an accus-
ed. The moment you take him to be
a counter-petitioner, the Commission
must move to the place where he re-
sides and not where the Commission
holds it office. I only ask you to exa-
mine the question from that angle. I
wish I am wrong. But I wanted to
bring this to the notice of the Govern-
ment. But what I say is correct.
After taking certain evidence if the
Commission finds that there is some-
thing wrong they can institute crimi-
nal proceedings and forward the case
to the magistrate having jurisdiction.
So far as the question of criminal pro-
ceedings is concerned, they are gov-
erned by the Code of Criminal Pro-
cedure which means that the case will
be tried where the offence is commit-
ted and not where a person resides.
I might commit an affence and I may
be tried here. I cannot claim that
my residence is somewhere alse. But
so far as the civil aspect is concerned,
they must take the evidence where
the counter-petitioner or the respon-
dent resides. When you have conced-
ed that it will be tried by magistrate
having jurisdiction over the accused
because the reference is under sec-
tion 482 of the Indian Penal Code, we
must also extend the same formula
and the same reason with regard to
the Civil Procedure Code. But thig is
only for bringing to the notice of the
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Government whether they should co
anything here.

Again, 1 find that the Commission
has to discharge functions in two capa.
cities. It has to function not only as
a judge but also ag a prosecutor be-
cause it is the Commission only which
wants some information to be sup-
plied to it and if the information sup-
plied to it in any way infringes the
provisions of this Act, they will be
hauled up. So they put forth the
case and happen to sit on that. This
aspect I do not like. I only want that
just as they send the whole file to the
magistrate for trial, when an offence is
committed according to the other pro-
visions of the Act they must put up
their case and send the file to the judge
who hag got jurisdiction over it instead
of they themselves trying it,

About the new chapter which they
have included about registered asso-
ciations, that is, Chapter IIIA, I will
make one small observation. That as-
pect has also been referred to by my
hon. friend, Shri Guha. A recognis-
ed association will have to be regis-
tered to carry on trade in the forward
market. But I shall first read clause
14A. sub-clause 3(b), which says:

“to require a recognised associa-
tion in existence at such com-
mencement to make an application
under sub.section (2); and every
such assocation shall, as soon as
may be after such commencement,
be granted free of cost by the
Commission a certificate of regis-
tration.”

There is no option. The moment they
file an application for registration it
shall be granted. There is no ques-
tion of a refusal. But subsequent to
this in section 14B I find thig provi-
sion, namely,—

“On receipt of an application
under section 14A, the Commis.
sion, after making such enquiry as
it considers necessary in this be-
half, may by order in writing
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grant a certificate of registration
or refuse to grant it:”

I say they have no right to refuse
it because earlier they have made a
provision to make it absolute. The
association is a recognised association.
It is only for the purpose of tabula-
tion and for informing the Commis-
sion as to how many registered asso-
ciations are there that the provision
has been made. The moment the pro.
vision ig made it i a mere formality.
It is merely filing an application for
getting it registered as an association.
It must ipso facto be granted without
anything. It is an absolute right given
to the petitioner. But I find from
clause 14B that what was given by
the left hand is taken away by the
right hand or vice versa. Clause 14B,
says that after making enquiry they
can refuse. They have no right to re-
fuse. I fee] that they will be put to
difficulty if they have such defective
drafting. This much only with regard
to the provisions of the Bill.

Now I shall go to the general prin-
ciples of this Act. The Forward Con-
tracts Act postulates that something
has to be done beforehand, before ac-
tually the transfer of goods takes place.
There is bound to be some element of
speculation. Ordinarily we can ex-
pect or anticipate something. Some-
thing else is for our benefit. But
when we expect something by way of
speculation as one of self-aggrandise-
ment jeopardising the general economy
this has to be objected to. To that
extent I agree. But how can you
avoid speculation? Speculation I do
not think is there. What they are now
doing is regulating speculation. While
regulating speculation you are also
now trying to speculate over the regu-
lation. For this reason we are now
imagining a great deal as what all pos.
sible things might be adopted by the
associations and what all things they
can invent by their ingenuity. The
Commission supplies this information
or from the previous experience we
have gathered some aspects and ac-
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cordingly we do it. But we do it not
knowing that the moment we get it
into the regulations, you will find that
new things will come in and crop up
which have not been practised. These
things are not foreseeable.at this dis-
tance of time. They do it with the
best of intentions, for the sake of
economy, for the sake of the country,
for the sake of planned economy.
Hon, friends who have spoken before
me have been very eloquent over that,
forgetting for a moment that the
whole human set up in the country is
such. The only thing is that they
have been cataloguing the several
commodities over which there is regu-
lation, and there is free speculation
also.

Mr. Chairman: His time is up.

Shri N. R. Muniswamy: I know
there is only one more member to
speak. By this interruption I have
lost the trend.

Mr. Chairman: The hon. Member
may conclude,

Some hon. Members: There are
many Members to speak.

Shri N, R. Muniswamy: Well, Sir, I
resume my seat

Shri Heda (Nizamabad): Sir, the
the Bill] deals with a very im-
portant aspect of our economic life.
If we just compare the labour, time,
attention that this House bestowed
when we passad the origina]l Act, one
comes to the irresistible conclusion
that we are not doing justice to this
Amending Bill. This is a time when
we should have taken stock of the
working of the entire Act for the last
8 years or so and the various reports
of the Commission which are as
many as 22: may be more.

As to the various aspects that this
Bill deals with, let ug first take this
basic point, namely, to what extent
we can regulate forward markets.
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Some of our friends are very optimis-
tic. Rather they raise the demand
that we should control it in such a
way that there is no néed for this
Act. The hon. Mover was also very
optimistic. But, the economic struc-
ture that we have adopted for our-
selves, is a mixed economy of allow-
ing the private sector to play its part.
Added to it, we have taken to planned
economy. We have got the Plans. I
think, therefore, forward contracts
would always remain. To say that a
time would come when the private
sector wiil be working, that the plan-
ned economy will goon and yet there
will be no forward contracts, will not be
true. The point is whether there will
be forward contracts without a specu-
lative tendency. The speculative
tendency would be there in every
contract, even non-forward, even in
ready contracts. The point is, to what
extent the speculative tendency is and
to what extent speculative tendency is
not there. We can regulate to a certain
extent. We cannot regulate beyond
that particular point. But, the condi-
tions in India are not satisfactory. My
hon. friend Shri Warior gave the
example of pepper. If I give the
example of cotton or oilseeds or any-
thing, we will find that the variations
in the price range in the course of a
year is so much that even if we take
all the necessary expenditure for
storage, for wastage, for loss in
weight, for transport, interest on
capital blocked, there remains enough,

To arrest the speculative tenden-
cies, this Act itself will not do very
much. The amendments that we are
bringing forward will not go far. For
that, the remedy is outside this Act.
Those remedies have to be taken
intelligently.

I shall deal with this point. When
we compare the labour that we put
when we passed this Bill, and the
attention that we bestowed on it and
the way we are rushing this Amend-
ing Bill or the shape of the Amending
Bill, we will find that we are not
doing justice to it. Let us see how
this Bill went through. For the first
time, in February, 1950, a Bill was
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draited. The name of the Bill was
Future Markets Regulation Bill, to
provide for the regulation of certain
matters regarding future markets and
prohibition of options in bonds and
for matiers connected therewith. It
was more or less on the lines of a
simiiar Bill in the Bombay State. The
Bill was circulated to the State Gov-
ernments, Chambers of Commerce,
Reserve Bank of India, and other
interests. The draft Bill along with
the comments received were referred
to an Expert Committee under the
Chairmanship of Shri A. D. Shroff.
The Bill as revised by the Committee,
under the new name, Forward Con-
tracts Bill, was introduced in the Pro-
visional Parliament in December, 1950.
That new Bill, as compared with the
first draft Bill, differed in various
particulars. That Bill was referred to
a Select Committee. The report of
the Select Committee came. But, it
did not go through the Provisional
Parliament. Therefore, another Bill
was introduced in the First Parlia-
ment and it was also referred to a
Select Committee. That Select Com-
mittee made very drastic or important
changes. In fact, in one particular
aspect, they differed diametrically.
After all this labour, we passed that
Bill in 1952. Eight years have elaps-
ed. Take the parallel of the Company
Law. In that case, we saw how the
department was working and what
was the Administration’s view. Then,
we took certain steps. The Amending
Bill which we have passed recently
has come up very well, improving the
company law very nicely. Is the case
similar here? It is not so. We have
not given thought to the problem. We
have not made a proper study or
assessment of the working of the
Commission or the working of the
Bill.

14.55 hrs.

[MR. DEPUTY-SPEARER in the Chair]

Another aspect also needs to be
mentioned. My point is that this Bill,
instead of being rushed through in
this way, should have been referred
to the Select Committee. The pro-
visions of this Bill by themselves are
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not very important. Because of that,
probably, the hon. Minister has not
done that. But, there would have
been one advantage. Not only would
the Members of the Select Committee
have given thought to the Bill and
suggested ceriain ways and measures,
but it would have another advantage
also. The concerned interests, whe-
ther they are the producers, whether
they are consumers, or the industries
or the actual dealers in forward con-
tracts or their associations or Mem-
bers, whoever they are, would have
an opportunity to have their say how
they feel about it. That would have
been a distinct advantage. I think in
the democracy that we are working, it
is necessary that we consult all these
various interests. We ask them, we
find out from the difficulties that they
are experiencing, find out what their
experience is, and find out what are the
problems that they would like to solve
and then come to amending or impro-
ving the scheme. This should have
been undertaken. But, that is not
being done,

The Bill, as it has been presented
before us, aims at certain objectives.
They have made a very big claim. As
an hon. Member pointed out, it is
very difficult to say whether we will
be able to achieve those very objects.
The first objective in the State-
ment of Objects and Reasons is, that
the provisions of the Act were not
adequate to deal with excessive specu-
lation and other malpractices now
prevalent in some of the forward
markets. Are increasing the fine and
providing for jail punishment the
measures by which we can arrest
excessive speculation? I do not say
that they will not be effective at all.
They may be effective, but they may
not go very far. Except these provi-
sions, I do not find anything by which
we can regulate, we can arrest exces-
sive speculation. Excessive specula-
tion and the speculative tendency is
a social evil. Therefore, 1 think we
have to create a different social
climate. Thereby only we cam deal
with this.
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Or, if you want to deal with it from
the economic point of view, this Act
will not come to our help. We will
have to take other measures, very
radical ones, under a different Act or
under our economic policy, whether
it is taxation scheme or whether it is
regulation of the various markets and
these commodities.

For instance, take the case of
coffee. There was a time when there
was speculation in coffee, but today
there is no speculation in coffee. If
we could deal with coffee satisfac-
torily, we could equally deal with
cotton, oil-seeds and various other
commodities and thus eliminate quite
a good element of speculation from
the market. Therefore, if there is
excessive speculation, we may not be
able to do much with this Bill, though
ceriain provisions therein may help
us in that direction.

15 hrs.

For one thing, I am happy that
some more powers are given to the
Commission I doubt very much whe-
ther those powers were necessary or
whether in the absence of those
powers the Commission was being
hampered in its work. My own
assessment of the working of the
Commission for the last seven years
is that it was working in the right
direction, but it was working with
some hesitancy; it was not working
with speed and with confidence. My
apprehension is that the powers which
are now being given may rather
increase the element of hesitancy than
create more confidence,

What is the duty of the Commission?
The duty of the Commission is vigi-
lance in the actual market. The Com-
mission knows the market trends
from day to day, from hour to hour,
and from time to time. And it knows
what clique or what group or which
particular person is indulging in
such speculation, and from what
angle, and what the capacity of that
clique or group or person is. So, it
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can take adequate measures or suggest
some measures to Government.

With the powers now proposed to
be given, my fear is that Commis-
sion will not merely frame its report
on the basis of its observation, but it
will also try to collect some evidence,
and try to make its file perfect.

Mr. Deputy-Speaker: Is the hon.
Member concluding within the next
two or three minutes?

Shri Heda: No, I would take some
more time.

Mr. Deputy-Speaker: Then, he may
continue tomorrow. Now, we shall
take up the Indian Post Office
(Amendment) Bill, 1960,

15.02 hrs

INDIAN POST OFFICE (AMEND-
MENT) BILL

The Minister of Transport and Com-
munication (Dr. P. Subbarayan): I beg
io move:

“That the Bill further to amend
the Indian Post Office Act, 1898,
be taken into consideration”.

This measure is needed because we
are changing from the ordinary tola
to metric measures. What we have
done is to equate the tola to the
gramme. A tola is equal to 11:66
gms. but we are making it 10 gms.
because it will not make much differ-
ence; in all the letters that we have
seen being used, we have found that
nobody generally uses more than 10
gms. So, this conversion would not
send up the revenues, as people anti-
cipate; it may send up a little, but it
would not compensate for all that is
needed.

As a matter of fact, a post-card
which costs only five naye paise now
actually causes a great deal of loss.
1t causes nearly Rs. 2 crores of annual
loss to Government. But all that we
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anticipate by the measures which we
are now undertaking to translate tolas
into gms. is that it will lead to a
gain of only Rs. 40 lakhs, which I
do not anticipate really, because
when the accounts are finalised, it
will be found that the gain is much
less than anticipated. That is the
reason why this Bill has been brought
forward.

This is a very simple Bill, and I
hope that there would not be much
objection in having this Bill passed
into law.

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Indian Post Office Act, 1898,
be taken into consideration.”.

Now, Shri T. B. Vittal Rao. The
hon. Member should be as brief as the
hon. Minister.

Shri T. B. Vittal Rao (Khammam):
The hon. Minister has been brief
because of something else,

Whenever this kind of conversion
is done, we always find that advantage
is taken of it to increase the rates
and earn more revenue. As the hon.
Minister himself has said, one tola is
equal to 11'66 gms, whereas he is
making it equal to 10 gms. actually.
This means that the people will be
called upon to pay much more than
they have been paying so far.

Dr. P. Subbarayan: I would like to
point out to the hon. Member that if
he wrote on four sheets of paper,
then they would not even come to 10
gms. Therefore, there will be really
no gain to Government, as he antici-
pates.

Mr. Deputy-Speaker: There will be
a loss of Rs. 2 crores on post-cards
also.

Shri T, B. Vittal Rao: The hon. Min-
ister is arguing out the point that a
post-card costs much more actually.
We know it very well, that a post-
card costs much more than what it
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[Shri T. B. Vittal Rao]

is priced at, because of the cost of
handling and other things, but that is
being sold at such a low rate because
it is a public utility, and it is a neces-
sity for the people.

But one thing that we have been
urging upon Government is to stop
the businessmen from using these
post-cards for their business purpo-
ses. It is very easy for them to pur-
chase these post-cards at the rate of
five naye paise each, print on them
and then use them for their business
purposes. If they were to purchase
their own post-cards and print on
them and then affix the stamps, their
cost would go up, but the cost to the
exchequer could be brought down. We
have been urging this all along, but
nothing is being done about it. _

Dr. P. Subbarayan: I would like to
point out that it will be discrimina-
tion under the Constitution.

Shri T. B. Vittal Rao: How can there
be discrimination? I only want that
it should be regulated. The post-
card is meant for a particular purpose,
namely, the communication of infor-
mation from one person to another,
but the businessmen do much more
than that. Why should they not pur-
chase their own post-cards, print on
them and then affix the five naye paise
stamps on them? By selling these
post-cards, Government are not really
subsidising the people so much as
they are subsidising the businessmen.
If Government are serious about it,
they can easily stop the use of these
post-cards by businessmen for their
business purposes, and if that is done,
the earnings of the Post and Tele-
graphs Department will really go up
at least by 20 per cent, which means
so many lakhs of rupees increase in
revenue, and that would be of great
benefit.

Of course, anybody will understand
very easily that a tola is being made
equal to 10 gms and it is easy for
calculation purposes, but I would
request the hon. Minister not to take
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advantage of this and try to get a
little more revenue. If he really
wants to increase the revenue, then
the solution which I would suggest,
as I have been saying just now, is to
stop the businessmen from using these
post-cards for business purposes. Let
them have their own cards and then
affix the stamps on them,

Dr. P. Subbarayan: I am not con-
vinced by the arguments of my hon.
friend Shri T. B. Vittal Rao. The
point is that the post-cards are print-
ed for the public as a whole. Of
course, we are taking into considera-
tion the poor man . ..

Mr. Deputy-Speaker: Public is not
exclusive of businessmen,

Dr. P. Subbarayan: That is what I
am saying. As a matter of fact, the
post-card is really meant for the
poor, and they use it a great deal. As
a matter of fact, not merely business-
men but even private persons use the
post-card and get into it as much
matter as they can. So, my hon.
friend might as well argue that we
may restrict the number of lines or
the number of words or the number
of sentences that may be used in a
post-card. That, of course, might
make the businessman not adopt the
posi-card, because the number of
lines will be restricted, and since he
has got business to do, he will natu-
rally use the letter. No doubt, that
is a matter to be considered. But, to
say that they should print their own
cards and affix the stamps etc. would
be an impossibility, because the post-
cards are meant for the public as a
whole. When we put our post-cards
on sale, any person who is a citizen,
or even a person passing through
India can use a post-card by purchas-
ing it. He is entitled to use it. That
is the reason why this is not being
done. When we produced the post-
cards printed with the stamp on it,
we are thinking of the poor no doubt.
The price of it becomes less for him,
because if he has his own postcard
and he has to affix his own stamp on
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it, the stamp would not cost more than
5 nP but the post-card will cost a
little to him. So we will be really
taxing the poor man in order to pre-
vent businessmen from using the
post-card. That is all I can say about
it.

Mr, Deputy-Speaker: The question
IS2

“That the Bill further toamend
the Indian Post Office Act, 1898,
be taken into consideration”.

The motion was adopted.

Mr. Deputy-Speaker: There are no
amendments. The question is:

“That Clauses 1 and 2, the En-
acting Formula and the Title
stand part of the Bill”.

The motion was adopted.

Clauses land 2, the Enacting Formula
and the Title were udded to the Bill

Dr. P. Subbarayan: I move:
“That the Bill be passed”.

Mr. Deputy-Speaker: The question
is:
“That the Bill be passed”.

The motion was adopted.

15.12 hrs.
MOTION RE. SPORTS IN INDIA

Shri H. N. Mukerjee (Calcutta-
Central): I beg to move:

“That the present situation of
sports in India, with special
reference to our loss of Olympic
supremacy in hockey, be taken
into consideration.”

I should say at the beginning that I
consider it a rather appropriate time
for discussing this Motion because it
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was only yesterday that the first
cricket test match between India and
Pakistan in the present series con-
cluded. And I would like to take this
opportunity of offering a welcome to
Fazal Mahmood and his men, parti-
cularly because Pakistan, after all, is
a younger brother to us, and Fazal
Mahmood and Haneef Mohammad
have already won for themselves a
position among the all-time stars in
cricket. It is only proper that on this
occasion we accord to our friends from
Pakistan a most cordial welcome.

Perhaps we do not have to learn
many things from Pakistan, but at
least in regard to cricket, we can
learn something of the cohesion, con-
centration and devotion which they
have displayed. Our team, luckily, is
captained by the youngest cricketeer
in India who has ever been in charge
of a cricket team. I wish that the
better team wins in the series.

At Rome where the Olympic games
were staged, we lost the hockey crown
which India has proudly worn for
over 30 years. Ever since 1928 when
hockey was included for the first time
as an item in the Olympic games,
India has been the champion. In
1928—I1 am very happy to recall—our
hockey team was captained by our
friend and colleague, Shri Jaipal
Singh. Perhaps the playful grace
which we notice in our friend even as
a parliamentarian is due to the large
role that he has played in the deve-
lopment of sports in this country. In
Australia, we met the great cricketeer,
Constantine, who has become a Minis-
ter in the West Indies. Perhaps like
Constantine, Jaipal Singh might well
degenerate into being a Minister. But
I do not propose to stand in his way.
I wish him godspeed.

Mr. Deputy-Speaker: I hope the
hon. Member has no such aspirations.

Shri H., N. Mukerjee: Perhaps 1
might claim that I am ascetic enough
to have no such aspiration.

Shrimati Nla Palchoudhuri
dwip): He is a Professor,

(Naba-
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Shri H. N. Mukerjee: Even so, I am
glad that he is in charge of a probe
into matters which have taken place
in connection with the Olympic games.
I wish all strength to his endeavour,
to his elbow. May he do the probe
searchingly and well without respect
for VIP’s or pseudo-VIPs who clutter
the sports scene in our country today!

The Olympic gold medal has not
luckily gone outside. Our sub-
continent, and Pakistan has won as
the better team. I would like again
to congratulate Hamid and his men
on their distinction. But I should also
commiserate with our own team—
Claudius and his team—because they
deserve a great deal of sympathy.
And when the reasons for our failure
in hockey come to be examined, they
would reveal a state of things in our
sports administration which is nauseat-
ing. There were signs much earlier,
in Melbourne and in Tokyo, that we
could not very much longer maintain
the hockey crown. At one time we
used to have a plethora of goals
scored. In Jaipal’'s days and Dhyan
Chand’s days, double figures were so
very common in hockey. Nowadays
we are hard put to it to win by the
narrowest of margins with extra time
against countries like Australia.
Nothing has been done—it is a most
serious grouse—to ensure that we
maintained our supremacy in hockey,
because otherwise in Olympic games
we hardly count at all

There have been so many defaults.
In regard to selection, emphasis has
been on seniority. I learn that even
Dhyan Chand, the wizard of the old
days, hardly had any time when he
was called to Hyderabad in order to
finalise the selections. I do not quite
know why such men as Kishen Lal
are put in charge of the team while
a very much more assiduous worker
in the game, Nayanakannu, who
worked with the team throughout had
not been sent.
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I do not know why when our

defence was rather weak, a very good
player like Sayed Ali of Bhopal was
not chosen. I know that the All India
Council of Sports—I think I am
divulging no secret—had given very
specific directives about the composi-
tion of the Rome contingent, but the
direction was not honoured. There
has been in regard to hockey the
strange case of Balkishan Grewal who,
it seems, was chosen. Then he was
left behind at the airport! His place
was taken and filled by one Haripal
Kaushik, whose name had not figured
in the original list of 21 at all. Then
on his own Balkishan Grewal flew to
Rome. How he got his money nobody
knows. He stayed in the Olympic
village and his name was announced
as an Indian entrant in the 3,000 metre
steeple chase, for which nobody knew
that he had any qualifications. Ulti-
mately, it seems he did not take part.
It is a strange case, of Balkishan
Grewal; it was mentioned even in the
Eastern Economist; it created such a
sensation. It requires to be gone into
very carefully.

I know that in Olympic games and
similar celebrations, performance is
important in the sense that victory is
not the only aim. After all, partici-
pation is a big enough thing in itself.
But egregious defeat also is not the
only aim, and if the management of
things is rotten, then surely something
serious has got to be done about it.
As far as I know, and it was reported
by journalists of the calibre like
Vernon Ram, that till very lately the
Chef de Mission Shri Aswini Kumar,
had not sent in a full report and the
All India Council of Sports, after
having lavished funds on the Olympic
Association, does not even have the
courtesy to send a temporary report. ..

Mr, Speaker: Is the hon. Member
a sportsman himself?

Shri H. N. Mukerjee: Besides, the
Council had as many as 8 observers,
official as well as non-official......
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Mr. Speaker: I wanted to know if
the hon. Member himself is a sports-
man?

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): He is a very
good bowler; I can vouch safe for that.

Shri C. R. Pattabhi Raman (Kum-
bakonam): He has played other games
also at Oxford.

Shri H. N. Mukerjee: The Council
had as many as 8 observers, official
as well as non-official. Perhaps, they
were gallivanting about the place in
the Italian sunshine and imbibing the
joys of Latin civilisation and only a
perfunctory report could be prepared
so that we do not quite know yet why
Indian athletes, apart from Milkha
Singh, who certainly deserves tribute
in this debate, did not perform too
well.

There have been reports that the
Chef de Mission. Aswini Kumar had
resigned even before he started for
Rome. There is no reason why this
resignation had not been accepted; and
the reasons for the resignation had
not been discussed by the Indian
Olympic Association. We have seen
that Raja Balendra Singh, President,
at the moment, of the Indian Olympic
Association, violated the rules of the
Olympic Council and nominated his
brother the Maharaja of Patiala to go
to Rome and take the VIP seat which
was reserved for the President of the
Indian Olympic Association.

The Maharaja of Patiala has been
President of the Indian Olympic
Association for more than 25 years
and then he moved out not because
he wanted to but perhaps because
otherwise he could not sit in the
Council of Sports, as it was said by
my hon. friend the Minister. These
very important persons, going to Rome
with their entourage, messed up the
whole position. Those who were really
taking part in the athletic events were
not looked after properly; the coaches
did not do their jobs; the managers
ran away and the participants were
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left, more or less, to themselves. And,
this is the kind of thing which is
perpetrated by those who are in charge
of our Olympic activities.

The country would like to know
why was it that more than the per-
mitted number of hockey players were
taken; why was it that persons like
Balkishen Singh Grewal were entered
for events for which they were not
patently meant at all; why was it, for
example, that the football team which
performed rather well and which
received invitations from different
countries of Europe were not permit-
ted to accept those invitations? The
Government of India chose to put
obstacles in the way of our football
team. Why is it that this force of
non-essential........

Mr. Speaker: Is there any adviser
to the hon. Minister on sports?

The Minister of Education (Dr.
K. L. Shrimali): We have the Sports
Council and the Sports Council
advises us, the Government, on all
matters relating to sports. The Sports
Council is a very representative
body. ...

Mr. Speaker: Are there any Mem-
bers of the House there on it?

Dr. K. L. Shrimali: Our distin-
guished friend, Shri Jaipal Singh is a
member of the Council; and he is now
the Chairman of the Probe Committee
which is going into this matter.

Mr. Speaker: Why don’t you have
one or two more? The hon. Member
seems to be interested.

Shri T. B. Vittal Rao (Khammam):
May I also say that Shri Naval Tata,
who is an industrialist, is also in the
Sports Council—who has nothing to
do with sports?

Mr. Speaker: What prevents him if
he is a sportsman?
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Shri Jaipal Singh (Ranchi West—
Reserved Sch. Tribes): The ex-Presi-
dent of the All-India Council of
Sports is also here. He is the hon.
Minister, Dr. Subbarayan.

Dr. K. L. Shrimali: He was our
President for a long time.

Shri Warior (Trichur): More on
their own right than as Members of
Parliament.

Shri Tangamani (Madurai): Our
hon. friend, Shri C. R. Pattabhi
Raman is also a good cricket player.

Shri H. N. Mukerjee: What has
appeared in the papers so far, if a
summary inventory is made, would
amount to an indictment of this sports
administration. And, my purpose is
not so much to wash dirty linen here
in Parliament and in public. My pur-
pose is only to tell Government that
it is more than time that some serious
steps are taken in regard to this kind
of thing.

Sir, we have seen in sports com-
mentaries such statements as that
perhaps the reason why, with the
exception of Milkha Singh, almost all
our athletes were knocked out from
the very first round of Olympic com-
petition-—perhaps, one of the reasons
was that the records which had been
credited to them by the selection trials
by the amateur athletic federations
were somewhat faked; and they
wanted to have a big enough team so
that a number of coaches, non-coaching
coaches and managers could go along
with them.

An hon.
managers.

Member: Non-managing

Shri H. N, Mukerjee: It has been
said, for example, a four-member
wrestling squad at Rome had a crew
of 8 officials. It has been said also
that the Olympic village in Rome
showed that the Indian camp was full
of people who, certainly, had violated
the rules made by the Exchange
Control authorities of the Reserve
Bank—or somehow got round the diffi-
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culties created by our exchange
regulations.

In regard to wrestling—I am sorry
to see that Sardar Majithia is not
here—in regard to wrestling things
have been said which require investi-
gation; that our wrestlers were found
to be over-weight and then steam-
bath operation had to be performed
at a late hour; and since the steam-
bath operation was not repeated in
time our wrestlers having lost some
weight got it back again. Ultimately,
they were disqualified.

In regard to weight-lifting, there is
one man who went as weight-lifter.
There was a coach and a manager
He performed his job very well; he
needs a manager; he needs a coach; I
do not object to that. But he per-
formed very well. The umpire gave
some decision which appeared to many
people to be wrong; it was necessary
to have an appeal made. But, neither
the coach nor the manager helped.
This weight-lifter himself comes back
and says that the coach and the
manager never helped. He was short
of money; the money that should have
been paid to him was not there; he
would have to accompany as an escort
the wife of a football official who
was there moving about having a
pleasurable time. He was not even
given the kind of shoes which are
necessary to be worn for the Olympic
competition. He wore shoes which he
had wused in the inter-Railway
championship for weight-lifting, which
he had won. This is the kind of thing
which has appeared in the papers.
(Interruptions).

I know that Milkha Singh deserves
to be complimented over and over
again. In any normal Olympic games
he would have got, certainly, a bronze
medal, if not something better. But,
it so happened that the other athletes
surpassed themselves and the result
was that he could not get it. Also
after the selection was made for the
Olympic Team, Milkha went along
with certain other Army athletes to
Germany. There was a break so to



4665 Motion re:

speak. There was no effort to inte-
grate our team for the Olympics and
prepare themselves that they could
offer the best account of themselves.
And, there was no attempt cven to
make sure for which track event
Milkha should be best of all fitted.
The result was that in spite of his
being our best man so far, we have
not had him get a bronze medal at
all. I do not condole with him. I say
he has more than 4 or 6 years of
athletic life before him as a runner
on the track; and, therefore, we hope
that he will do very much better later
on.

The Council of Sports, I am told,
has appointed a reviewing com:ittee
with my friend, Shri Jaipal Singh in
charge. I do hope that he does some-
thing. But I do feel sometimes that
maybe his hands would be tied to a
certain extent because of his being
already a member of the Council of
Sports with all its liabilities; and.
perhaps, some semi-judicial tribunal
would have helped in this matter.

In regard to cricket, after all we
are proud that India has made an
original contribution to the game of
cricket. We recall the incomparable
Ranji; the glory of cricket achieve-
ment has been added to by what has
been achieved by Ranji and his succes-
sors. So, when we see a glance {o the
leg or a drive to extra cover it is
something which flashes up for a
golden fraction of a second to be
tressured in our minds for ever after-
wards. That is the kind of game
which cricket is. But here is a Board
of Control which messes up every-
thing all the time. I remember in
February 1959 in this House there
was an angry debate and you, Sir,
having learnt of India’s discomfiture
at the hands of the West Indies had
permitted a discussion of this matter
in this House in February 1959 and
in my absence my hon, friend Shri
T. B, Vittal Rao had started that dis-
cussion. What is the treatment which
the Board of Control has meted out #
Daleep Singhji or to Merchant? | am
not being invidious. At least these
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. two names have to be mentioned, or

again, there is the latest example of
Amarnath, a man who knows all about
Pakistan variety of cricket and he is
pushed out exactly at the wmoment
when Pakistan is coming to play in
India. This is a kind of game which
at least is not cricket and it goes on
all the time. There is a pathological
obsession of the Board of Control in
regard to changing the cricket
captains as if they are old laundry ‘o
be discarded at will.

A question was asked in this House
in regard to the enquiry, in regard to
cricket and in regard to the Board of
Control’s activities on the 27th of
April, 1960. There was a question
referring to a question on the 23rd
November 1959 regarding the enquiry
committee allegations against the
Board of Control; another question on
the 9th September, 1960 and yet an-
other question on the 16th November,
1960. Nothing has been done yet
because the Council of Sports cannot
decide as till the Board of Control
makes its recommendation. The Board
of Control appoints a sub-committee
and the sub-committee does not meet
and they go about merrily having
cocktail parties and their own elec-
tions and taking the seats by their
own nominees. In the meantime, the
Indian cricket goes downhill.

All kinds of things come back to
our mind: the story of the removal
of De Mello from the presidentship of
the Cricket Control Board, discarding
of Mankad. -

Mankad when he was at the height
of his form during the tour of England
and then calling him back again in
a most humiliating fashion and so
many other things——(Interruptions.)

Shri Oza (Zalawad): Sir, to say
these things exactly when we are
playing against Pakistan is net
proper. It may have a demoralising
effect on the present players, it is not
fair to them also.
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Shri H. N. Mukerjee: I am refer-
ring only to those allegations which’
were actually made against the Board
of Control. An enquiry was being
ordered and questions were being
asked in Parliament in succession to
which answers have not yet been
given,

Mr. Speaker: Why did not the hon.
Member bring it to our notice
earlier at the time when the debate
started?

Shri Oza: He was now talking
about cricket.

Mr. Speaker: The hon. Members do
not speak in compartments here.
This is a general discussion of the
entire sports. What can be done?
If they are so chicken-hearted....
(Interruptions).

The Minister of Transport and
Communications (Dr. P, Subbarayan):
May I respectfully point out to you,
Sir, that the use of the word ‘chicken-
hearted’ by you is rather unfortunate
because I think you would like to
encourage our players and not get
them down in their own estimation
by being described as ‘chicken-
hearted’.

Mr. Speaker: I am sorry. All that
I said was this. The hon. Member
brought to our notice that some dis-
cussion here would make them lose
their heart and that if they should
lose one wicket what would they do?
My only point was that if even a dis-
cussion here about some othert should
make them lose their heart, I do not
know what they will do. There are
sometimes reverses; you cannot say
that there are always only successes.
How else can it be said? Let it be
understood clearly. The hon. Minis-
ter is certainly right in saying that
holding the position as I do and sit-
ting here I should not say anything
which will discourage them. But I
say that they would not be chicken-
hearted at all; their hearts will be
as strong as steel, notwithstanding
other things that may happen and all
succesg to them so far as they have
gone,
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Shri Jaipal Singh: Sir, in fairness to
the Chair, Shri Mukerjee would
forgive me for intervening, he had
never mentioned a sirigle name among
the players wko are now perform-
ing on behalf of us. The question
really did not arise,. .. (Interrup-
tions).

Mr. Speaker: The hon. Member
opposite was a little perturbed and he
thought that this would disturb the
morale of these people who are play-
ing a good game. I say that they
ought not to be disturbed and I used
that expression. I am sure they are
made of sterner stuff.

Shri H. N. Mukerjee: It is good to
hear, Sir, about the morale of our
sport personnel. But this reminds me
that our friend over there, Shri
Fatesinhrao Gaekwad, went to
England last year and was in charge
of the Indian team which was play-
ing England in the test. We saw in
the papers that only the other day,
a good long time after he had come
back, the Board took something in
his report which amounted to be a
kind of complaint against the conduct
of four leading players. Right on the
eve of the India Pakistan test, four
leading players, of whom three have
already played in the first test against
Pakistan, have been exonerated after
a warning or something like that.
These players are hauled over the
coals, so to speak, with their wonder-
ful interest in the morale of the
players and in the country. I won-
der how the Board behaves. Sudden-
ly they come forward with something.
I do not wish to condone indiscipline
in the conduct of anybody only be-
cause he is a member of the test team
but I do want that nothing is done
the wrong way or at the wrong time.
We are glad if they happen to be ex-
onerated as they are, but surely there
must be something terribly wrong in
putting the case of four important
players exactly on the eve of the
India-Pakistan test.

You will permit just one moment
to say that perhaps thig interest in
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cricket might appear to be slightly
surprising in me because cricket is
supposed to be a game which is the
monopoly of the leisured class but I
belong to a school of thought which
wants leisure for everybody. We
wish that such leisure is available to
everybody that they can take part in
a game like cricket which is so
glorious and golden in its own right.

In Olympic games there are the
track and field athletics that are the
major items of interest and not
cricket. We cannot hurry the process
of our progress in these regards and
the real start is only necessary to be
made as far as the track and field
events are concerned. We find that
after all it is not the monopoly of the
white race to be successful in track
and field events. I read somewhere
that the Italians used to call the
American team for the Olympics
‘Africane’ because most of their out-
standing performers were Negroes.
The coloured races have a great deal
to contribute as far as the success in
track and field event is concerned and
surely we should do very much better
than we do at the moment. In our
country the people have a certain
height and a certain kind of build
and we have a variety of physical
features. Even in regard to the kind
of build which is very common, we
have an advantage as far as the track
and field events are concerned if only
proper training at the proper time
is forthcoming.

Therefore, it is rather a shame that
there is such poor facilities for our
Olympic trials. Very serious criti-
cism was made in regard to the
Mount Abu arrangements. I was
given to understand that even for the
pole jump—pole vault—and high
jump events it was not sand which
was supplied but mere hay and it
was rather careless. It might have
hurt many of our people. Then the
timing for the State meets and the
national meets is so wrong. Some-
times there is a wide gap between
the State athletic and the national
events and then the Olympic games.
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There has to be some kind of plan-
ning about this business.

There is no serious scheme yet in
regard to catching our people young
and training them in time. There is
some talk lately—a coach for every
school. I read somewhere about the
Punjab Government having a scheme
where sports will be a compulsory
subject for school examination and
that seems to have been proposed by
certain administrations. But I do
suggest that the Tnational discipline
scheme and such things might very
well be utilised for this purpose.

There is also this to be said that
the poorest imaginable facilities are
there for athletic training ang pre-
paration in our country. I had the
honour of being with you, Sir, in
Australia last year and we noticed
how even in a small town like
Hobart, with a population of just over
one hundred thousand, there were
swimming pools and athletic stadia
of Olympic specifications. Sir, I
represent the City of Calcutta with a
population of four million people, a
city mad about football and athletics
but a city which has not got a foot-
ball stadium yet. We have not got
an Olympic specification swimming
pool almost anywhere in India except
perhaps one in Bombay—may be
they have got one because they are
a little go-ahead and have some more
money than other States. We have
not got these facilities. For rural
areas there is hardly any facility at
all, while we have to get these peo-
ple learn athletics at an young age
and in large enough numbers.

I was reading the other day how
Russia has come up so fast in the
olympic sphere. They only joined
the Olympic games in Helsinki in
1952, and now they make a monopoly
of gold, silver and bronze medals.
?{ow do they do it? I wag reading
in an article that at any particular
point of time 500 people are engaged
in all kinds of athletic efforts and
they have all sorts of special en-
couragement in order to see that
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.athletics is honoured. The Order of
Lenin, the highest decoration in the
country, is given to people who win
:athletic awards of a high enough des-
-cription. But what"do we find here?

Mr. Speaker: Is not economic pros-
‘perity....

Shri H. N. Mukerjee: Dhyan Chand
or C. K. Naidu....

Mr. Speaker: Does the hon. Mem-
ber say that with hungry stomach
people will go on playing? Is not
economic prosperity a sine qua non
for sports and games?

Shri H. N. Mukerjee: Sir, it is
necessary to encourage, to recognise,
to show appreciation in whatever
kind is thought to be feasible. We
find in our country....

An hon. Member: You were telling
about C. K. Naidu.

Shri H. N. Mukerjee: C. K. Naidu
or Dhyan Chand got at the very out-
side a Padma Shri....

An hon, Member: They both got it.

Shri H. N. Mukerjee: ....while
Vizy gets a Padma Bhushan. A
national professor like Dr. P. V., Kane
got a Padma Bhushan while J. R. D.
Tata and G. D. Birla Padma Vibhu-
shan. (Interruption) This is the
scale of value. I am sorry to say....

Mr. Speaker: Order, order. Only
yesterday I was reviewing as to what
all could be asked and what all could
not be asked. Titles like Padma
Bhushan and Padma Vibhushan are
conferred by the President. There-
fore, it is not up to us to discuss as
to on what equity and merits these
are awarded. Any reference may be
avoided so far as those matters are
concerned (Interruption). It is not
the Minister who advises, it is in his
discretion, in a way, that the Presi-
dent makes these awards.
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Shri H. N. Mukerjee: Sir, I had not
the least intention of impugning the
awards made, but my fear is that the
right thing is not always done and I
wish that more appreciation is shown
on an official as well as on a non-
official scale for people who bring
honour for the country either in the
realm of learning, politics or sports.
That is the main point that I was
trying to make,

Some people have suggested a
Ministry of Sports, but having seen
how ministries function particularly
in relation to these matters I would
rather not have it. But I would
suggest a real national policy for
athletic development. I would sug-
gest a greater association of the rep-
resentatives of the people—bad
enough as they might be, but we
cannot do better than what we can
do in the circumstances. I would
like the association of the representa-
tives of the people in the formulation
of a national policy even in regard to
athletics because we want to our
people to have more and more food,
to have a better build of their body,
to have a better well being so to
speak, and that js the essential pre-
liminary to our having athletic suc-
cess. Therefore, the whole thing
hangs together and it is necessary to
have that kind of a real national
policy so that we can mobilise sports
and the enthusiasm which it evokes
for building our country and our
people.

I do not wish for a moment to sug-
gest that I am entirely painting a
dark picture. Recently things have
happened which make us feel very
proud. Only in recent years our
people. ...

Mr. Speaker: The hon. Member has
to conclude now.

Shri H, N. Mukerjee: I will take
only two minutes.

Mr. Speaker: I have allowed him
half an hour out of two hours.



4573 Motion re:

Shri H. N. Mukerjee: I shall finish
in two minutes and then you can
allot the time as you think fit.

Shri Tangamani: A more sporting
offer!

Shri H. N. Mukerjee: Sir, I do not
want to draw a dark picture. I do
find many bright features, and in the
last two years our people have swum
across the English Channel. Not
only our men like Mihir Sen and
Bimal Chandra but even women like
Arati Saha have swum the Channel.
Also we have Brojen Das of Pakistan
who has crossed English Channel.
Here again, I find that another woman
swimmer, Leela Banerjee, wanted
assistance last year in regard to her
travel for crossing the Channel but
she did not get any facilities.

About mountaineering also, we
have had very important exploits to
our credit. There is the Himalayan
Mountaineering Institute with which
the great Tensing is associated.
Major Jayal’'s rname will always be
remembered. Major General Gian
Singh took a Himalayan expedition
only the other day. Even a non-
official expedition of some Bengalis
led by Sukumar Roy, conquered a
‘Himalayan peak more than 20,000 feet
high—Nandaghunti—and only very
recently they came back to Delhi.
‘Things like this are happening; that is
to say, our people are coming forward
sometimes entirely on their own and
it is very necessary that we mobilise
this enthusiasm which is there.

We sce in cricket matches large
audience coming together. Sometimes
they are uninformed audiénces and
they only add to the disturbances in
the scene. As a matter of fact, there
is so much interest in the matfet,
but that interest has got to be orga-
nised, trained, equipped properly and
adequately, and that is a job of Gov-
ernment.

But in regard to Olympic Games
which have recently concluded, Gov-
ernment’s defaults have come very
much to the forefront and it is neces-
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sary to have not only the kind of
probe which Shri Jaipal Singh _is
conducting but also something deeper.
Even more than that, it is necessary
that there is a national policy in re-
gard to sports adopted by the coun-
try, and 1 do wish that Government
applies its mind properly and adopts
the remedies which™ are best needed
in our present situation.

Mr. Speaker: Motion moved:

“That the present situation of
sports in India, with special re-
ference to our loss of Olympic
supremacy in hockey, be taken
into consideration.”

May I know how many hon. Mem-
bers would like to take part in this
debate?

Some hon, Members rose—

Shri D. C. Sharma: (Gurdaspur):
Sir, give a chance to sportsmen.

Mr. Speaker: Centainly, I hope
Shri Sharma is not a sportsman.

Dr. P, Subbarayan rose—

Mr. Speaker: Yes, Dr. Subbarayan.
I will call the lady Member next.

Dr, P, Subbarayan: Sir, with the
permission of my colleague, the hon.
Minister of Education, I would like
to say a few words on this occasion.
I am glad my hon. friend Shri Muker-
jee has brought this forward, but all
the same, I would like to give a note
of warning. I think it is always
dangerous to discuss in Parliament
the gelection of teams and the way in
which they did in particular games
because I do not think it is an en-
couragement. On the other hand, if
Shri Mukerjee pleaded, as he did, for
more funds being allotted for sports I
would be with him; alse, for what he
pleaded with regard to training ets.,
and catching them young which I
think is a very sound thing. He also
pleaded for more sports field. 1
think the hon. Minister is very in-
terested in it and he has given quite a
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tidy sum of money to the States for
the piaying fields especially for schools
because, after all as Shri Mukerjee
would admit, we get all the people
whom we want to get on in sports
from the schools. The English pub-
lic schools, as Shri Mukerjee knows
—though I know he does not approve
of the public schools system—has pro-
duced many cricketeers, many hockey
players, many rugby players, if I
may say so,—game which is not play-
ed in this country—who have played
for England. We had, for instance,
the Private Secretary to the Viceroy
here, Sir George Abell, who not only
got a first, got into civil service and
had three blues and an international
rugger cap, a record which cannot be
beaten for a long time, because I
know George Abell both as a scholar
and as a sportsman.

Shri Mukerjee referred to the great
Ranji. I would like to remind him
of a remark which Wenworth made
to Mr. Neville Cardus. It is in his
book, When Mr. Neville Cardus ask-
ed Wentworth what he thought of
Ranji, the reply was that he had never
made a Christian stroke in life, mean-
ing of course that he brought into
the game a different technique which
was really eastern because of the sup-
pleness of his wrists and the way in
which he was able to sight the ball a
split second quicker than most bats-
men who played that game.

There are also others like Duleep
who followed his uncle and who should
have been as great as his uncle was,
if illness had not overtaken him. Be-
sides, I think Indian cricket is not so
badly managed by the Board of Con-
trol, because I felt rather hurt, consi-
dering that I was one of the pioneers
of the Board of Control, having been
its President for over eight long years.
1 hope the Board has continued the
policy that was laid down at that
time.

Shri V. P. Nayar (Quilon): What
did you do?

DECEMBER 8, 1960

Sports in India 4676

Dr. P, Subbarayan: Shri V. P,
Nayar said something. I could not
catch him,

Mr. Speaker: He asked, “What

did you do?”

Dr. P, Subbarayan: He had better
read the book to know what was done.
I sent a team from here to England
after the war, because they had asked
us to send a team, as no other offer
came from other countries, and our
team in 1946, after the war did not do
as badly as Shri V. P. Nayar made
out. If Shri V. P. Nayar only knew
the standard of the game, he would
not have asked the question that he
put to me, because I am afraid that
though he might have played cricket
he knows very little of cricket, if I
may say so.

Shri V. P, Nayar: I was asking
you as to what you did for the game.
You did not do anything much.

Dr. P, Subbarayan: What I did for
the game, I did. It is all found in
the book. I took over the Board with
a debt of £1,250 and half a crown
in the till. But I left the Board at
the end of about eight years, leav-
ing a credit of Rs. 2,50,000. If it is
not doing anything my hon. friend has
different notions of what can be done.
That is the reply which I can give.
Not that I want to boast but because
Shri V., P. Nayar asked this question,
I told him what I did.

Shri Hem Barua (Gauhati): Only
giving out facts,

Dr. P. Subbarayan: Yes; I would
not give you anything else. The facts
of course prove what has been done,
if you understand the language.

As a matter of fact, I think the
Government of India are trying to do
their best, because I was Chairman of
the Council of Sports and they are
trying to do what they can to fill
the void that has been left. There
was something said about the Maha-
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raja of Patiala. I hope the people
realise that the Patiala House and
their successors have been great pat-
rons of sport for many long years, and
they have brought out cricketeers like
Hirst and Rhodes who were house-
hold names in English cricket. They
have coached our cricketeers also;
they have brought out Tarrant who
coached many of our cricketeers and
Amarnath himself is a product of
Tarrant. Therefore, there is no use
thinking thai because the Maharaja
of Patiala sat in the V.LP. seat at
Rome he did something wrong. I do
not think he was doing anything
wrong. He sat there because he want-
ed to see what the form of our sports-
men was and he found a place to sit
there so that he could watch the per-
formance of our sportsmen. That is
all T have got to say in defence of the
Maharaja of Patiala.

There have also been others like
the Maharaja of Nawanagar who
brocught Wensley out and Mankad, of
whom Shri H. N. Mukerjee talked
about, was really a product of
‘Wensley’s coaching. Even now, today,
Wensley is coaching at Madras.

The various sports organisations
are trying to do what they can to ad-
vance the cause of sports. As this
void has been caused, the Govern-
ment of India have rightly come in
to do what they can. It is only the
beginning. I am sure the criticism
that Shri Mukerjee made would be
taken to heart and the Government
will do whatever they can to advance
the cause of sport.

Mr. Speaker: Shrimati Ila Pal-
choudhuri. Then, I shall call Shri
Jaipal Singh.

Shrimati Ila Palchoudhuri: Mr.
Speaker, Sir, I have heard with
interest what Shri H. N. Muker-
jee has had to say. At the outset, I
would also like to pay my tribute to
the Maharaja of Patiala and the var-
ious other princes, for they have
given their life to the cause of sport.
It was said that they occupied a V.I.P.
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seat, because they were princes. That
is not so. They occupied those seats
in Rome because they were sports-
men and they were interested in
sports and not because they were
princes. They have done a lot for
sports and that should be acknow-
ledged. I do not think it is sporting to
say that they have not.

Shri Raghunath Singh (Varanasi):
They are still doing.

Dr, P. Subbarayan: The present
Maharaja of Patiala is there.

Shrimati Ha Palchoudhuri: The
present Maharaja is there always.

Now, one thing that I feel is, we
should not judge our efforts at sports
by what we have gained in the Olym-
pic field only, or by the loss that we
have suffered in some game. It is a
thing to be considered: we may have
lost in some cases but we have been
able to produce sportsmen and that is
the main object of any sports train-
ing or entering into sports. It is not
so much whether you lose or win. It
is the spirit of sports that you have
to cultivate.

In that field, I would like to draw
the attention of the Government to
certain things that I,—as a women,
fee] the lacuna of. Here are sports-
men who are going to speak. I do not
claim to play cricket or hockey, but
I know a little of hockey, being the
President of the Women’s Hockey
Team. But, however, that is another
story.

Shri D. C. Sharma: That is the
story.

An hon. Member: That is a story
by itself,

Shrimati Ila Palchoudhuri: I hcpe
that some of the unpleasantness that
has arisen in this women’'s hockey
team—it is not at all sportsman like—
would be eliminated from it. That is
my plea. However, that is another
stery. I would not go into that now.
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One thing that I would like to bring
to the notice of the hon. Minister is
that we need to have an overall con-
cept of how important sport is to the
life and health of the country in gen-
eral. Look to any other country, Sir,
when you compare our figures with
those of other countries, it is really
astounding, In India, when com-
pared to—Japan, for instance, the
universities give a very small trickle
towards the sporiing field.

I would not go into the figures be-
cause it will take more time, but in
athletics, for instance, in Japan, there
are 20 ex-university company em-
ployees; 18 students, six university
staff members and one Government
official. In water polo, there are 19
students, 13 ex-university company
employees; in football, there are 16
ex-university company employees and
so on. There, the ex-university men
and students form the bulk. In India,
what is the position? Except for the
silver lining that the armed forces
provide us, our students do not pro-
vide us with sporismen as we would
like them to.

In India, in athletics, what hap-
pens? There are nine from the arm-
ed forces, five from police, three from
railways, including one ex-university
man and one student. This is the
composition of the various teams that
so far have been sent. These are mat-
ters of detail, but that would show
how we do not have much response
from the universties as we should
have. That is the time—in the uni-
versities and schools and colleges—
where we must catch them young and
train them so that we have the best
elements in sports. That is where we
are faced with the lack of funds and
where Government can come to our
rescue.

There is one chapter in the report
that has been given by the Ad Hoc
Enquiry Committee on Games and
Sports and 1 am particularly interest-
ed in that chapter. Chapter III deals
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with  “Other sports”. The other
sports comprise man things. There
is rifle shooting, billiards, swimming,
rowing, archery and fencing. In many
of these sports, I am sure, India can
do very very well. Billiards is a
game that has been played in India
for years. Now, what happens is,
they want some money to renew the
table for championships to be played.
A letter has to be written and a paltry
amount of Rs. 5,000 to be sanctioned
for foreign exchange is not given
quickly so that the table can be put
right. All these things do not lead to
a good atmosphere in sports.

16 hrs,

As Shri Mukerjee remarked, in
swimming, two ladies from Bengal
have acquitted themselves well.
Leela Banerjee could not find the
money to really cross the Channel. I
am sure she is trying to cross between
India and Ceylon and she has been
successful, I think. But she could not
go abroad, because she could not find
the money. The Government should
see that such things do not happen.

When we come to sports like polo,
princes have gone out of the picture,
but because of that, we should not let
polo go out of the picture, Polo is
not only an ancient game, but it has
come down from the Maha Bharata.
The princess of Manipur, Chittaran-
gada, was supposed to be an adept in
that game. I think that is a sport that
is very suitable to us. Government
should take the onus of having good
horses wherever they can do it and
give certain subsidy to people who
will keep these horses, so that the
sport can go on,

I would like to draw the Minister’s
attention to the fact that archery is
something that we are proud of in
India. Archery is a natural skill with
the adivasis and the people in Assam.
They have not to learn it from any-
body; it has come down from father
to son from generations and within
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the forests and glades, they have
proved their skill. That is something
about which we can stand proudly in
front of the world and show we have
something to teach them in this line.

Also, there is this sport of fencing.
It is a sport which men and women
can take up with very good results.
It is something that bends your body,
and makes you supple. It is one of
the most beatiful sports. We have the
Indian-type of fencing and if it is to
come up to international standards,
we must have training schools with
all the necessary equipment,

Lastly, I come to rifle-shooting.
What happened after Independence?
Arms were restricted before and it was
relaxed. People used it indiscrimina-
tely really to spoil wild life. Rifle-
shooting does not mean that you go
against the rules of all sports and just
keep on shooting here and there, spoil-
ing wild life. It should be such that
it is regulated and cultivated as an
art. It is something that we have
done very well in India. I am the
President of the Rifle-Club of Naba-
dwip and you will be surprised and
happy to hear that many of the women
in Nabadwip, after 15 days’ training,
have done much better than men!

Rifle clubs in India should have
every support from Government, so
that they can carry on their work of
sport and training in the best way
possible.

As Shri Mukerjee remarked, stadia
are one of the things we need. In Cal-
cutta, we have not yet been able to
have one. That is quite true, but
there is a certain amount of money
available for stadia and sometimes, it
is not wisely utilised. The measure-
ments also are not as they should be
for real sports. Anywhere, wherever
people can get together and influence
perhaps the Minister or whatever is
the source, they put up a stadium.
But is there any use in having a sta-
dium where the sport is not there for
people to see? I have known places
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where stadiums have been put up with
a certain amount of money, which is
really a waste. Government must go-
into these things and see that money"
is not just thrown away, they must
see whether it can be better utilised
and stadia are put up where there is
real need and not put up where they
do not serve a very useful purpose.

I would like to make a plea that we-
need play-fields to train our athletes
everywhere in schools and colleges.
For that, even a cess of some kind on
each cinema ticket, say, 3np or 5np,
may be charged, so that we can have
enough play-fields in our schools and.
colleges, to train the youth and men
and women of our country, so that
they may take their rightful place in
the sports of India. Sportsmen and
women are the best ambassadors.
When they go out from India, they
hold their own. With their beautiful
bodies and faces, with their capacity"
to give out their best in any speort
they take up, they hold aloft the fiag
of India and tht fiag of sports.

Shri Tyagi (Dehradun): If they are
defeated by one. goal, they will start
crying.

Shrimati Ila Palchoudhuri: He does
not do that; a sportman does not feel
bad if he is defeated; he thinks of the
best efforts that he hag put in. I al-
ways think that you cannot have bet-
ter ambassadors for India than the-
young people who will go out with
all their enthusiasm, well-equipped
and trained; they will do their best
under the best conditions, with good
managers, if the money is really used
to give our young boys and girls con-
fidence and good food, wherever it is
necessary.

16.16 hrs,
[Surr MULCHAND DuBE in the Chair]

Shri Jaipal Singh: Mr. Chairman,.
Sir, I really should not partici-
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‘pate in this debate, because I feel that
the House should have waited for the
report which the committee appointed
by the All India Council of Sports, of
which I am the leader, Convener or
‘Chairman, whatever you like to call
me. I think if this House could have
‘waited for that report, it would have
been better.

But I must disagree with Dr.
Subbarayan; he is not here now. He
has run away. Earlier, when a ques-
tion was asked, he protested against
any inquiry being made in regard to
sports. With all his British training,
he said it was not done in the House
of Commons. But he completely for-
got what was done in the House of
‘Commons. On the Derby day, the
Chair keeps an eye on the watch to
see when the train is due to leave for
Epson Downs. That does not happen
here. Every Member of the Parlia-
ment is a sportman, all the time inte-
rested in something outsid,

Even today he has repeated that
indictment against the Chair. 1 say
this because it is the Chair that has
permitted this discussion. For him to
sermonise to the Chair and to tell the
‘House that there should be no dis-
-cussion, is, I feel, out of grace for a
Member who is a Member of the Cabi-
net. I say it very seriously. I my-
self was very disturbed when I dis-
covered that the discussion had been
permitted, specially as it was the duty
of the Minister of Education to tell
the Chair that that particular probing
-committee had been appointed and
the House could have waited for that
report. Instead of that, we waited for
the Minister to come back from abro-
ad and we have the discussion today.

First of all, let us be very clear
about this. The House has every right
to discuss anything, pleasant or un-
pleasant, when the House is called
upon to give money—grants and
funds.
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That is the main thing. When things
go wrong, it may be unpleasant to
some people but, nonetheless, they
have to face facts as they are. Now
that is the first point.

Secondly, I was very very surprised
and I was astounded at the ignorance
of Dr. Subbarayan that he should have
made a statement that the Maharaja
of Patiala occupied a VIP seat. Was
it only a VIP seat that he occupied?
Is that all that my friend knows?
Did he not sit in the official box? I
shall say nothing more, because I am
in the probing committee. But it is
really very disconcerting that people
get up and endeavour to praise some-
thing that does not need praising. The
princes have done their might bit in
the past in keeping the sports go-
ing and some of them are still doing
it, regardless of what my Communist
friends have said. They are still tak-
ing to it and they are still making their
sacrifices. So, let us not put history
upside down and try to say they did
wonderful things only in the past. It
is in bad grace for Professor Dr.
Mukerjee to say so. Let him see the
facts. I do not know from where Pro-
fessor Mukerjee got his facts or the
so called ideas.

I am very sorry I am very violently
critical, because it is time that we face
facts and not hide ourselves behind
certain things. Now it is not fair to
the hon. Minister even to give a reply
to this debate. I do not think he is,
till I submit the report of my Com-
mittee, competent to do so. All that
he can say is “I am awaiting the re-
port of Jaipal Singh”. I have advised
him to say that much, nothing more,
and sit down, because it is not fair to
him.

Here the rider is specially with re-
ference to the loss of our supremacy
in hockey in Rome. I ought to know
something about hockey. I led the
first team that won the gold medal for
this country—it was Akhand Hindustapn
then—and than Pandit Motilal Nehru,
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speaking from this side, told the Bri-
tish Government that if India could do
this, it could run the country also. If
you look at Hansard you will find the
language he used. .

As a matter of fact, things have been
going wrong for some time. We knew
that. The sportmen are not wanted
in these organisations. That is the
basic malady. As far as our games
organisations are concerned, sports-
men are not wanted there. Where
are they? Tell me, where are they?
In which organisation have they sup-
remacy? In our country, only this
year in Calcutta, when 1 was the
chiet guest at the National Hockey
Championship, said that the Indian
hockey federation was in bad hands.
1 know what I say. People were talk-
ing about Maharajas and their sup-
porters. 1 said they were in bad
hands. Why did I say so? Because
I knew that things were being done
in a wrong way and I knew we would
lose the supremacy; I am not trying
to be wiser after the results. Anybody
who plays in a team knows that attack
is the best form of defence. But what
happened in Rome, Melbourne and
Tokyo is the other way round, it is the
reverse position. That is what is go-
ing wrong. However, that is not some-
thing under discussion.

The whole point i1s that for the pre-
sent situation in sports you cannot
blame the Government. How does the
Government come into it? Should
sperts be controlled by the Govern-
ment? What does it mean? All the
fellows sitting in the Treasury Ben-
ches, they will be the worst possible
sportsmen. I would not trust my
sports with any of the Ministers any-
where, including the Government of
India, and 1 say that seriously.
We have a few eminent sportsmen.
We have the Prime Minister of India,
a great sportsman, I accept that. The
two hon. Members who are sitting
behind there, they are sportsmen.
But the point is, by and large, I would
not trust the control of sports to our
Ministers. What is the remedy? You
have the elective process. And I am
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sorry that Professor Hiren Mukerjee
should have brought in the name of
Lala Amarnath. Is it the Board of
Control for Chrcket that has thrown
him out or is it the elective process
that has thrown him out? I would
like my friends, the critics of the
Government, to come and tell us what
is the remedy. I myself do not know
the remedy.

It is the democratic process with a
vengeance. If you have the elective
process, whoever is elected rightly or
wrongly, a good man or a bad man,
you have just got to accept it. That
is the tragedy. I myself, in my
minute of dissent to that special report
to which Shrimati Ila Palchoudhuri has
made a reference, have tried to find a
remedy as to how we could eliminate
persons who develop vested interests
and go on for ever. Somebody con-
tinues for 26 years as president of some
important organisation. An eminent
person like Dr. Subbarayan continues
for eight years as he told wus. Anm
industrialist like Shri Naval Tata
continues for ten years in the Indian
Hockey Federation as President and
tells us that as long as he was Presi-
dent India did not lose the gold medal
but the moment he left India lost it.
It is like this: et hoc genus omne.

That is not the remedy. The point
is this, Let not the Government run
away with this idea that they are
doing everything. They are doing
practically nothing. They are shield-
ing themselves behind the appoint-
ment of the All-India Council of
Sports with big names including
names like myself. We are there.
They are all advisers. There are
Maharajas, There are . .

Shri V. P. Nayar: Maharanas.

Shri Jaipal Singh: Yes, a Maharna
is also there. There are Rajkumaris.
Everybody is there, they tell us. They
advise us and we listen to this advice.
But the point is that advice is not
what this country requires. We &ll
know, the humblest of us, what is
required. What is required in this
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country is more and more and more
and more playing fields. How are you
going to get them? In the Third Five-
Year Plan what is the money that
has been allotted for the development of
sports? Practically nothing. I am
not going to ask this question to the
hon. Minister of Education because he
himself is helpless in this matter.
There is the hon. Finance Minister
sitting alongside and the right person
to answer this question is my hon.
friend, the hon. Minister of Finance
He is a very good sportsman, indoor
and outdoor both.

The point is this. In this many
things have gone wrong, There are
many people, If I had to be mean, I
could hang many people including
the hon. Minister of Education. But
the point is: Is there anyone who
really in good faith has done some-
thing wrong or right? For that I
would urge the House to wait till this
probe is done. This is the only one
warning I would like to give to the
bon. Minister—and this warning I
have given him before—that his
appointing me to head a probing com-
mittee can by itself mean nothing,
unless it is appointed under the Com-
mission of Inquiry Act because already
there are whispers going on, ‘““We are
not bound to give evidence Dbefore
this probing committee.” That is
something I have a duty to seize this
House of. People must be compelled
to come forward and give their honest
views. I am not talking of people
who are directly connected with this
organisation. I am not talking of
them. It is the distant observers who
do most of the shouting. A man who
is doing a solid piece of work does not
shout, He tries to do his best. But
the damage that has been done is by
people who have had little to do with
sports, who contributed very little
but who have had opportunities to
show the worst side of our personality
as it were, as though we were bad
losers.

What is there in losing a game? We
have had it ever since 1928. We lost
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it, but India has not lost it. It is still
Indian hockey. If by sheer mis-
management and various other things
it has gone out of our hands, well, let
us be sportsmen and congratulate the
other side. No, the thing is we want
to hang people. I say that that is a
wrong approach. Let us learn the
lessom of Melbourne, of Tokyo and
latest of Rome and put our house in
order because there is plenty wrong
in our house. Let us not run away
from this. I am not for one moment
suggesting that because organisations,
associations and federations are auto-
nomous therefore Government has to
stand helpless at a distance and only
tries to dole out money, shall we say,
without any say in the matter. That
is an attitude which I would not accept.
I think the hon. Minister meant well.
He was weak and the people in autho-
rity, the Federation and their repre-
sentatives told him, if you do not do
this, there is risk at Rome; so you go
to Mount Abu, Srinagar, Hyderabad,
Timbuktoo, I will give you all the
funds. It was all done in good faith.
Therefore, at this stage, I am not one
who would condemn, anything for
the matter of that. There is one thing
that I will do. I will twenty-five naya
paise condemn Shri H. N, Mukerjee
Seventy-five naya paise I will support
him because, as things are placed in
this country, there is only one way
of waking up our sports organisations
waking up the Government, the State
Governments and the like, and that
is by the great service that he has
rendered. Otherwise, I would say I
would hang him 100 naya paise.

Sbri C. R, Pattabhi Raman: I do
share the videst part of the view
expressed by my good friend Shri
Jaipal Singh with regard to the service
rendered by the great University
aportsman and Communist Member
Shri H, N. Mukerjee. He is about the
meost liberal communist alive in the
world today and if all communist are
like him, there will be very little ter-
ror about communism. I do not know
how much a liberal communist like
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him will be allowed to reign in a com-
munist country. But, if that is the
type, we have nothing to be afraid of.
He was in one of the oldest Univer-
sities in Europe. He was also &
cricketeer and he has played games.
He has got the right to talk about this,
This very debate, I am sure, will
enlighten the authorities here and im
the States and also the various orgse
nisations.

I do not take the line taken by Dr.
P. Subbarayan that anything connect-
ed with sports should not be discus-
sed here because it is not being dis-
cussed in the House of Commons. It
is true that so far as our Constitution
is concerned, and cricket and some
team games are concerned, we are
closely following the English example.
But, there is something peculiarly
Indian about all these games, As has
been pointed out already, when Ranjit
Singhji played cricket, they found for
the first time that the Indian was a
fraction of a second quicker in the
eye and in the movement of muscle
than a westner. He was dubbed a
wizard in cricket and his grand tradi-
tion has been followed by other peo-
ple.

The organisations has been function-
ing fairly well. I have had something
to do with it myself, I was for a
number of years President of the
Madras Association and a Vice-Presi-
dent of the Board of Control. It is
true, in those days, many of the top
sportsmen were somewhere near the
organisation,

It is true also there used to be a lot
of generalisation. For example, it
used to be commonly said; what can
you do ae a nation with the sort of
food tha: we eat? But, they forget
that Merchant was a great vegetarian
and M. J. Gopalan of Madras was a
vegetarian. It is not the food that
matters. It is the way that a man is
able to keep himself fit and coached
up in the game and the way you are
able to catch them young, What is
more important in all these team
games is....
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Shrimati Ila Palchoudhuri: May I
submit that even vegetarian food has
to be good food to really build up
the physique.

Shri C. R. Pattabhi Raman: I stand
corrected by by good friend Shrimati
Ila Palchoudhuri when she says good
food. It is only a matter of taste. If
she means vitamins and well balanced
food, I daresay she is right.

What is more important is, you
can talk about food; you can refer to
it on paper. How can it help a player
if you are not able to help him as a
player? You can catch them young.
You must see to it that good sports-
men are provided with fairly comfort-
able jobs when they are sportsmen
and even thereafter. If one has got the
security problem, the problem of a
house to look after, worrying him,
how do you expect a man to give his
best to the nation or to his side, when
all the time he is oppressed by poverty
and he has to make both ends meet?
I have always been pleading for sports-
men being taken in for various jobs.
We are encouraging so many different
tribes and Scheduled Castes, Like-
wise, we must encourage sportsmen
also. I am not saying that because a
person is a sportsman, he should be
given some job, but we must see to
it that as far as possible, top sports-
men are kept out of want. It has
happened in Madras, and I believe, in
Bombay too, that many fine sports-
men have just faded away because
they could not make both ends meet.

Shri Tangamani: Shri Sivaraman,
for instance.

Shri C. R. Pattabhi Raman: The
prime necessity in all these matters is
play-grounds. I am very glad that
my hon. friend Shri Jaipal Singh has
referred to this aspect, and my hon.
friend Shri H. N. Mukerjee also has
referred to it. What is happening is
that some of the fine play-grounds
in big cities are being swallowed up
either by Government buildings or by
big mercantile buildings. Play-grounds
are the lungs in cities, and they have
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got to be preserved. There must be
some Central legislation or State legis-
lation preventing the using of play-
grounds for such purposes, especially
in congested cities. You cannot expect
the boys, especially young boys, to
run miles out of the city to play games,
Many of them are too young to make
these trips, and they become very
tired also, especially in the tropics, if
they are to make such long trips in
order to play games in the play-
grounds outside the city. Therefore
all amenities must be given to pro-
vide play-grounds for the young boys.

1 am glad also that Shrimati Ila
Palchoudhuri has referred to the ques-
tion of foreign exchange. It is true
that in respect of many games, we
are trying our very best to get indi-
genous sports goods, and we are go-
ing a long way in meeting the
demands. Some of our indigenous
cricket-balls are very fine ones and
some of them are very good. Some of
the fine cricket bats are being made in
India from out of the willow in
Kashmir. But, it is just possible
in regard to some of the games
that we may not be able to get
the best sports gear; in such cases,
there must not be any delay or back-
log in sanctioning the necessary fore-
ign exchange for getting such sports
gear from abroad,

In the sports organisations—I have
been connected with them—what hap-
pens is this. If, as in Madras and in
Bombay, the controlling association is
an association consisting of representa-
tives of clubs, and as Shri Jaipal
Singh has pointed out, the elective
principle is functioning, then, invari-
ably the proper man comes in; he is
elected by a number of clubs, and he
comes in, and that organisation makes
the best coaching arrangements also.
For example, Wensley was the first
coach that was brought to India.
The Madras Association brought
Wensley there; he stayed there for a
long time to train our cricket sports-
men, and today, some of them have
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gained test caps on account of their
having been coached by Wensley.

It is only when you have got asso-
ciations not consisting of members
representing the clubs, and some group
or cligue is controlling them, that all
the trouble comes. Nobody is indis-
pensable, least of all, in sports. That
is the most important thing to remem-
ber. I do submit that the elective
principle will have its own good effect,
so far as these organisations are con-
cerned. If anything goes wrong in
any organisation, the Government of
India must come down upon them like
a ton of coal; if there is any defalca-
tion or any nepotism takes place, then
it must be put down with a firm hand.
It is not only in other spheres of life
that you have got nepotism, but you
have got a lot of nepotism in sports
too. It might just happen that if a
man is in the good books of the selec-
tion committee or the people control-
ling an organisation, he may get the
cap, in preference to people who
deserve better. That sort of thing
should not be allowed to happen. I
am glad that we are discussing this
matter here. Nothing can stop this
supreme elected body from discussing
anything, and I entirely agree with
my hon. friends that nothing can be
closed to us.

So far as hockey is concerned, we
have done well. We have lost the
mantle for the time being, but as has
been pointed out already, our excel-
lent standard has not gone down. It
may be that we have lost the crown
because of some mismanagement and
other things, but ultimately we shall
be all right. But the real point which
my hon. friend Shri H. N. Mukerjee
forgets is that, thanks to us, other
countries have now caught up; they
are emulating our game. Holland has
emulated us, and then Germany also
has emulated us. It is not Shri Jaipal
Singh’s time now when he was just
making rings round other countries,
but now other nations are also catch-
ing up. This is all to the good,
because we shall now be playing a
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really competitive
tional hockey.

game in interna-

1 was rather surprised that my hon.
friend had forgotten temnis. Our
Krishnan covered himself with glory
in Wimbledon. He has been doing
well, and he did it for two years. It
is precisely boys like him that I have
in my mind when I say that you must
give encouragement to the young
sportsman. Krishnan's father is not a
very rich man. He was just a clerk
or a superintendent in some office,
and somehow he managed to train
Krishnan. And in his very first
experience at Wimbledon, he has
earned laurels from every one con-
cerned.

I do not know also why my hon.
friend has forgotten the Maharaja of
Bikaner, Shri Karni Singhji, a Mem-
ber of this House who did so well in
shooting. He is one of the crack
shots in the country.

But while talking of shooting, I must
join with my hon. friend, Shrimati Ila
Palchoudhuri, in saying that it is a
shame that wild life is being exter-
minated. That is not what we want.
The wild buffalo is practically gone in
Central India. The barking deer has
practically disappeared. As regards
the cheetah, you can count their num-
ber on your fingers. There are a few
lions which are fortunately preserved.
So far as rhinos are concerned, they
wee practically shot down. Thank
God we are now preserving them.
This destruction of wild life is not
sportsmanship. I am sure every
attempt will be made {o protect them.
When the Society for the Prevention
of Cruelty to Animals Bill comes up
for discussion. I hope to express my
views on this. I have a number of
friends in the princely order. But I
have always had a feeling—I hope
they will forgive me—that the ome
blot on their escutcheon js the amount
of shooting they do, did, are doing now.
In one case, there is a story that a
gentleman brought the Viceroy some
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years ago to shoot a poor lame elephant
which was led into the forest. When
the Viceroy came, it just lifted up its
trunk. He did not know what it was
about. They shouted, Shoot, shoot'.
Finally they found that the dead
elephant had chain marks in the legs.

This is the sort of thing that should
not happen. It is certainly unsport-
ing. I hope shooting does not mean
killing wild life—these precious speci-
mens that we have in the country.

As regards equastrian sports, we have
done well. I think we can lay the
flattering unction to our hearts, In
polo, we have done very well
The Maharaja of Jaipur was doing
much in the field The Nawab
of Bhopal was a crack player. We
had Hanut Singh and so many
other Crack players. We are doing
our best. I am glad the Government
are giving all the hélp they can to
Polo. I hope we will encourege racing
and polo. This is the only way to
keep up the quality of our horses.
Nowadays in the Army, everything is
getting mechanised and the horse may
completely vanish from it. But I hope
good breeding will go on. Though I
do not go to races myself, I hope rac-
ing in the proper sense will continue
so that we will have good horses and
good breeding in Poona and other
places.

We are elso doing very well in ball
badminton, table tennis and so many
other games. 1 am not saying this
just to pat ourselves on the back. As
has been already said, our touring
sportsmen are real ambassadors. When
I was a student, we were only talking
of Jaipal Singh of Oxford, Ramaswami
of Cambridge, Hadi and others. These
are great names and they have builg
up a great tradition behind them. Per-
haps you know the story of the Nawab
of Pataudi who was rushing to Ox-
ford from London after dinner and he
was breaking the speed rules. 'The
policeman stopped him and asked,
‘What do you mean by going like
this'? The Nawab said: ‘I am sorry
I have to rush back to Cristchurch’,
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The Policeman said: ‘Oh, you the
Nawab, Good luck. I hope you will
play well for Worcestershire’ That in
England is the spirit in which they
take it. That is the tradition left be-
hind in the sporting field.

Finally, I wish to say two or three
things about catching them young and
training them. Most of our associa-
tions are doing their very best. But
where you have to get them is not at
the college stage but at the school
stage. That is where you must catch
them and train them and follow it up.
You must even examine the kind of
food that they eat. When C. K. Naya-
du was captaining our team in Eng-
land—he is one of the finest captains;
1 want to pay my tribute to him—he
used to go to every room where each
player was staying while they were
on tour of the countries and England
and he used to see that every one of
them went to bed at 930 or 10 so that
he was fit for play the next day. If
a player goes about playing cards till
2 AM. in the forning, you cannot ex-
pect anything out of him in the game
the next day. It is the duty of the
captain to see to it that these things
are attended to so that we get the best
out of the players.

I repeat that we must do everything
in our power to give all the assistance
we can to sports organisations and to
sports. We should see that many more
playgrounds and stadia come into exis-
tence. Stadia are very important. In
many places, they put up temporary
structures for the sake of international
games. Then nothing happens. They
pull them down. Lakhs of rupees are
spent in that way. Every city, every
mofussil town myst have a stadium
where not only gameg could be played
but other pageants and tamashaws can
take place. I hope Government would
take all steps.

1 am very glad that Shri Mukerjee
gave us all an opportunity to discuss
games and to have a review of sports
activities in India.
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Shri Hem Barua: Sir, the president
of the Indian Alympic Association is
of the opinion that India’s performance
at the Olympic Games is quite credit-
able and that this performance is bet-
ter than in any of the previous Olym-
pics. He goes on to say that he has
been distressed and pained because of
the tirade against India’s performance
at the Rome Olympics in certain sec-
tions of the Press. He has a right to
his own way of thinking but that is
not the whole truth. I do not want to
dispute it.

It is a fact that Milkha Singh who
came fourth in the finals is the first
Asian to be on the track in the final
event and that has added to the
prestige of the country no doubt.
Our football team also did creditably
well as Prof. Mukerjee said. To com-
pare our football with Hungary js it-
self a pride for this country. And for
our football to have drawn with
France is a matter, this country can
justly be proud of.

But, these are all petty consolations
and insignificant feathers on our cap
because of the fact that we have
suffered a sort of a debacle so far as
our hockey is concerned, There are
so many criticisms levelled against our
hockey team. Whatever it might be,
we have suffered a debacle there at
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the hands of Pakistan. Therefore, we
are happy to hear that the Government
has instituted an enquiry into the
causes of this debacle. I would request
them to see that it is a thorough en-
quiry because it has been proved by
our performance that the record that
we have achieved at the Olympic
games is not the national record that
we had succeeded in establishing in
this country. Why is it that there has
been a large-scale discrepancy between
the two records? There are also criti-
cisms that we had sent some players
who did not come up to the standard.

If there has been anything of that
sort I would request the Government
to see that it does not happen because
we speak of improvement of the stand-
ards of our games in the interest not
only of sports itself but also in the
interest of the country as a whole.
There are also criticisms levelled
against the coaches and the method of
training. If there is any truth in it,
there must be a through probe into
that also.

There is a tendency, Sir, a very
wrong tendency that is growing now.
The directive of the All-India Sports
Council is very often flouted by the
sports federations. Everybody knows
that the directive of the All-India
Sports Council so far as the maximum
streng.h of the participating teams is
concerned was being flouted. What
about the hockey team? It is a shame,
if I may say so, that we added three
extras as dummy entrants for events
in which they did not participate.
That means that we were telling a lie.
I would say, Sir, to tell a lie abroad,
to be known as liar abroad js a naional
disgrace. There must be a thorough
enquiry into that also.

An. Hon, Member: They should not
tell a lie at home also.

Shri Hem Barua: We should not tell
a lie at home also, but when we tell
a lie abroad it becomes a national dis-
grace,
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Dr. Otto Peltzer, the athletic coach
connected with our Rajkumari Coach-
ing Scheme made a statement in Bom-
bay. He said that it was not that the
Indian participants lackeq in talent but
there was no proper preparation for
them. If that is true, I would ask the
Government to gear up its machinery
and see that there is proper prepara-
tion before our participants are allow-
ed to participate in internafional
games.

8ir, I want to make one or two sug-
gestions before I conclude. In order
to improve the standards of our parti-
cipants here I would rather say that
there should be the selection of parti-
cipants at least a year ahead so that
they might know about their correct
position, or else they are allowed to be
lost in the maze of cross purposes ang
all sorts of doubts and suspicions.
Then, I would say that sports must be
seriously organised and encouraged in
the schools and colleges because
schools and colleges constitute the seed
bed on which the future generation of
sportsmen and sportswomen would be
born.

Another thing that I would say is,
a national sports Week must be orga-
nised annually not only at the Delhi
level but also at the village, district
or State level, because we want to
participate in the olympic games in
1864 and 1968 and there we must be
able to give a better account of our-
selves. The pet argument given for
the debacle suffered by our hockey
team is that we were over-confident,
we. were complacent and our players
thought that the gold medal was in
their pockets. This is a very weak
argument, it js an argument to cover
up one’s weakness and it does not hold
any water. Therefore, I would request
the Minister and the Government to
see that things improve so that we
may wear more feathers in our cap in
the coming games.

@t Wo qo afew (s qur

FAR) @ AE AW AR,
TR w7 fF g7 NHax qFA1 & AR
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[ 5o 7o @feF]
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g g 5 O F A7 § g g
1 AW g AL | TREA T 9= ey
TE F, AN g, afew ) Fw, q
fegem g | &9 ¥ dew § flt
gfefafens #1, it w3 F71 a0 T
faar s ¢ afs wew 1 AEE
g7 fF ggdt IR {835 F IR T
FON qOAT WA AG T 1 TER
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AW qX § fo 9X gHR I FaETE
O F1 R S At 1 gEA 3w
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fegem &t gt W "9 59 W
w7 & 59 ) fF ag 99 a9t
4 Y s fag EH | FQ@
& AT Q&R | o1T I TR IS
T oY | THF 912 § 59 &7 ¥ g aw
Y §, IR g wEEw & I
IfF 99 gEE F arEeR W T
§ o wifet A E N g v
arfed f arfr &« ¥ A< ¥ g9 WA
#e #Y f6T § T F ;T FAW T@Q |
R awg w Y 7 T awe §
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q o eeEre A Q& | Tg g
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Shri Indrajit Gupta (Calcutta—South
West): Sir, may I draw the attention
of the hon. Minister to the importance
which has been put by many hon.
Members on the necessity of catching
our youngsters and training them up
in time? I would just like to refer
to the visit of the junior tennis team
to Europe recently. I am sure the
Minister is aware of the fact that there
is a very big scandal concerning this.
I attach particular importance to this,
because here are a bunch of young
boys, who have been chosen and sent
abroad in order to get experience and
practice; and, it is reported the mana-
ger of this team, who happens to be
the Secretary of the All India Lawn
Tennis Association and who is visiting
Europe for the first time, took advant-
age of this visit to treat this bunch
of boys who were under his care in
such a way that many of them have
come back totally disgusted and
demoralised.

The young boys were put in lodg-
ings where they got scarcely two
square meals a day, whereas this
gentleman, I believe, was living in one
of the luxurious hotels in London,
made a couple of trips to Paris and
generally enjoyed himself, while the
young boys were left entirely to them-
selves. I think the Minister will see
that a probe or inquiry is made into
this matter too.

The only other point I wish to make
is, because there is no time, there is a
general air of depression and demo-
ralisation here because of Hockey
defeat at the Rome Olympics. I per-
sonally feel we have got to adjust our-
selves psychologically to the fact that
a whole era of Indian hockey has pas-
sed. It will not come back again. We
have reached the stage where many
other nations have almost reached
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parity with us, and I think it is all to
the good. We have taught them
hockey. Do we really want that age
to come back when we used to win
by 15 goals and 20 goals? That was
no contest. This is the real contest
where one year Pakistan may win,
next year we may win and the third
year Holland or somebody else may
win. A new age has come. If we do
not realise this, we will be demoralised
and depressed. It is we who taught
them hockey.

Australia and Holland learnt hockey
from Penniger and Norris. These are
the people who played for our olym-
pic teams, who have gone and migrated
and settled down in those countries.
Everybody knows that Penniger
coached the Dutch team and Norris
coached the Austrelian team. It is the
Indian hockey which has taught them
how to improve their standard and
come up to our standard. It is all to
the good. Therefore, we should not
think of those old days. We may win
ox may not. Apart from the question
of indiscipline, mismanagement, etc.,
which has to be looked into, I think
our national psychology requires some
readjusting to this new position and
that is somethihg which we should
welcome and not deplore.

N st e (faegk)
Faafs wEEE, § uF §ard w7
ATEAT § | AT Ty Sfr Y el wify
e & guTk 3w # oY fede ¥ dw
X &, @9 9 ¢, T &7 wraih A
2, 9% @9 FaA WU I W) A
1 At § Y G Arar §, A o w
¥ gufaw § a1 | 9% &, adf |
AT § | S FATA 3T HAR G THFTE |
for 3w a9 ® o 5 @&l wF
|9 Y & AR FrEt wy @A Iy 8,
fow % f5 ooy 1 Avsg v § R
IEF FATET gAY qEAF AT FT
g UF Agd AT NAOF ATfadT g w@r
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The Minister of Education (Dr. K. L.
Shrimali): Before I reply to the
various points that have been raised
in regard to this debate I should like
to make it clear that we were anxious
that this debate should be postponed
till we have received the report from
the committee which has been appoint-
ed by the Sports Council. But in this
matter we have to submit to the wishes
of the Speaker and since he had ad-
mitted this motion, therefore, Govern-
ment had no alternative but to abide
by the wishes of the Speaker.

I am, however, glad that Shri Hiren
Mukerjee has brought this matter be-
fore the House. The way in which
this debate has gone on clearly indi-
cates that there is a growing interest
in sports jn the country. This, I think,
ig a very healthy sign. I should, how-
ever, like to submit that the whole
hockey defeat in Rome should be view-
ed in the proper perspective.

Recently, in the United Kingdom the
Government appointed a committee
under Wolfender, which has just sub-
mitted its report. UK. is as much
concerned about sports as we are. So,
the Wolfender Committee report has
gone into this question very thoroughly
and for the benefit of everybody,
sportsmen, sports’ organisations, Gov-
ernment, press who comments on
sports, for everybody I think this
important document may be of use. I
will not take the time of the House
by dealing with the various recom-
mendations which this Committee has
made.

Shri D, C, Sharma: Is a copy avail-
able in the library?

Dr. K, L. Shrimali: It is not there,
a copy will be sent there. I would
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not like to take the time of the House
in drawing attention to the various
recommendations which this Com-
mittee has made. I would only like
to say that with regard to selection
they have made the declaration that
a national team should be composed
of the best performers of the coun-
try and anything less is a disservice
to the pation and an affront to the
competing teams.

Shri Kalika Singh (Azamgarh): If
Britain is a loser in international
games, why should we follow their
approach?

Dr. K. L. Shrimali: The hon.
Member should have some patience
and he should try to understand my
point.

I think it is an important statement
which they have made and if our,
sports federations follow this word by
word, many of our difficulties will be
resolved. When we sent our teams
to international competitions, it should
be our effort to send the best team,
because national prestige is involved
and anybody who does any kind of
favouritism or nepotism as far as
selection of teams is concerned, ren-
ders the greatest disservice to the
nation. Now I do not like to make
any comments with regard to the
hockey team, but I would like to say
that we should make an effort to
send our best teams of contingents to
these international competitions.

After having said this I would like
to say that our boys have done the
best. Recently, we have seen our
achievements in cricket. We are
all proud of the way in which our
boys have played and I am sure they
will bring many more glories to this
country.

In hockey we have lost. But we
should remember that it was undivid-
ed India which was winning hockey
all these years and after the partition
the hockey team was also divided.
Pakistan also claims to have some of
the good players of olden times and
it has also a tradition of hockey as
we have in our country. I am not
suggesting in any way that we should
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not do everything that is possible to
improve hockey. I am only trying to
analyse the situation and place it be-
fore the House so that we may see
the whole thing in its proper pers-
pective. We must also remember
that hockey is now being played by
many European countries and the
challenge is coming from other quar-
ters also and we will have to make
continuous efforts to improve owur
hockey if we want to retain our
championship.

In this connection, I should like to
quote another sentence from this Re-
port, which I think would greatly
benefit us. It says:

“It is clearly true that national
prestige is to some degree involv-
ed in internationa] contests. If it
were not, they would lose a great
deal of their point; and it is a
perfectly proper form of patrio-
tism to want to win them.”

In this country there is no one who
has not felt disappointed when we
heard the news about hockey. Natu-
rally, we lowered our heads and we
al] felt ashamed that the country lost
its ecrown. But, at the same time, let
us remember . . .

Dr. M. S. Aney: We can take pride
that Pakistan has won, because they
are our disciples. We need not be
disappointed of that. fsifessa
b pe) says a Sanskrit poet.

Dr. K. L. Shrimali: National pres-
tige is involved. There is no doubt
about this matter. Then, it con-
tinues:

“But these feelings ought, in
a mature and adult society, to be
kept within reasonable bounds.
It is not the end of the world if
British teams are defeated, still
less is it a symptom or proof of
national decadence.”

Shri Kalika Singh: If we follow
Britain, we will ever be defeated.
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Dr. K. L. Shrimali: The hon.
‘Member would kindly have patience.
In many respects, we greatly benefit
if we follow U.K. sports. At least in
the field of sports they have made re-
markable achievements and in the
whole world today UK. stands as one
producing best sportsmen in the
world.

The report continues:

‘“To talk, as some do, as if sport
could properly be used as a major
instrument of international diplo-
macy, or as if a nation’s authority
and influence in world affairs at
large are to be measured by its
successes or failures in the
Olympic Games, seems to us to
reveal a serious lack of sense of
proportion.”

They go on:

“It is ture also that in inter-
national contests, even more than
in domestic ones, other considera-
tions enter besides the actual re-
sult of a match. They are much
less clearcut and definable than
the sheer winning or losing, but
from the point of view of pres-
tige they may be no less impor-
tant. It is possible to win a
match discreditably and to lose
it with credit. This attitude in
turn can be pressed too far, to
the point at which being ‘a good
10ser’ becomes almost an end in
itself, or at least a polite synonym
for defeatism. We should not wish
to encourage that. But we do be-
lieve that on grounds of prestige
alone it is better to lose grace-
fully and goodhumouredly than to
win by sharp practice or wun-
sportsmanlike conduct.”

This is very valuable advice which
this Committee has given. I am in
general agreement with the house that
it was a great disappointment to us
that we lost in hockey. But when
there is an international competition,
sometimes we may win and sometimes
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we may lose. Let us make greater
efforts next time and try to win the
game. But we cannot say that for
ever we shall never lose. A sports-
man who wants to enter the field
must be prepared to lose if he is &
real and genuine sportsman. It is
from that point of view that we
should view this situation in its total
context.

With regard to the various criti-
cisms that have been levelled against
various persons, against the Maharaja
of Patiala for having got into the seat
of the President and against various
persons who had gone without foreign
exchange, I do not think the House
expects me to go into these details.
The probe committee is going into all
these matters and they would cer-
tainly make recommendations which
the Government would consider.

Shri Mukerjee rightly drew the at-
tention of the Government to evolu-
tion of a national policy of sports.
After Melbourne we knew that sports
were not coming up. In fact, there
was a big gap after independence..
Before independence the princes and
various people who had money used
to patronise sports. Government had
to come in the picture and take their
place in order to promote sports. It
took some time. I am glad to say
that the Patiala Committee has made
some very sound recommenddtions
and all our policy at present is based
on the recommendations made by the
Patiala Committee. What are the re-
commendations which the Committee
made? Broadly they are these. The
Committee said that the results can-
not be achieved within a day. It will
take some time before we can pro-
duce sportsmen. We have to dig deeper
and deeper to discover talent among
our younger children, We have to deve-
lop sports in the schools, in the Col-
leges, and in the rural areas and bring
in younger people into the field. It
is only then that we shall be able to
build up the right type of sportsmen.

Various measures we have taken.
‘We have been giving assistance to the
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State Governments for setting play-
ing fields, for setting up stadia, for
equipment. Various kinds of assis-
tance, we have given. Our funds are
limited. We do not have unlimited
funds. Whatever funds we have at
our disposal, we are doing our best
to promote sports. We consider sports
vital for the building up of the nation,
for the building up of the youth.

Shri H. N. Mukerjee referred to the
national policy and spoke about the
various measures which this Com-
mittee has recommended. A National
Institute of Sports is being set up. In
fact, it has already been set up. The
Director has been appointed. We are
negotiating to get foreign coaches. It
is our effort to get the best coaches
from all over the world in order that
there may be proper coaching. Coach-
ing is the most important item in the
improvement of sports. Without
coaching, sports cannot be improved.
It is our effort to get the best coaches
in this Sports Institute. We are hop-
ing that in the near future, before
early next year, this Institute will
be able to make a start. We are also
going to reorganise the Rajkumari
Coaching scheme and make it a
National coaching scheme. T hope we
may be able to have more funds at
our disposal for building up stadia,
holding of national championship,
holding of matching games, etc. As
far as Government are concerned,
thev did their best. We have eiven
all the facilities that were asked for
for arranging matching games for
sending our boys abroad for matches.
Everything that was possible was
done. In fact, about a vear ago, I
told the President of the Hockev
Federation that whatever funds thev
want. will be given to them as far
as hockev is concerned.

ot oroar=r fe ;oY e g€ )

Dr. XK. L. Shrimali: We did neot
want to take anv risk with hockey.
Ultimately, T must say ., in this res-
pect. we will have to depend on the
veople. Everything cannot be done
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by the Government. As a sports-
man, Shri Jaipal Singh should know
that the Government can place funds
at the disposal of the people. It is
the people who must organise sports
ultimately. In a democratic society,
we will have to depend on our people.

At present we are very critical of
our Sports Federation. It is said that
Government should take over the
Sports Federation.

Some Hon. Member: No, no.

Dr. K. L, Shrimali: In fact, our
policy is to have minimum interfer-
ence in sports organisations. We want
to develop leadership and initiative
among the people. The Sports Coun-
cil is there to give money, to give ad-
vice, to give all assistance. It is how-
ever our earnest desire that sports
should be organised on a democratic
basis. The initiative and leadership
should rest in the hands of the people
and the Government should not take
over all the sports organisations.

We are not happyv with many things
that are happening which have been
pointed out to us. Al kinds of things
are hapoening. Sometimes there have
been wrong selection committees.
Sometimes. selections are made in a
wav. We also know that Snorts
Federations are misusing oublic funds.
Wvervbodv knows about these things.
Rut the remedv that is being sug-
gested is not the right remedv. It was
said that we should take over the
Sports Federation. But. we have to
encourage them to develoo responsi-
bilitv. initiative and leadership. That
is. by creating a healthv public
opinion. T am glad that Parliament is
aware of all this. It will help in
building up the sports organisations.

T should say one word more with
regard to our achievements in this
Olvmpic. The picture does not seem
to be so bleak as iz sometimes point-
ed out. Let us see hockey, It is true
that we lost in hockey and we won
only the silver medal, Then, take
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foot-ball. Our foot-ball team defeat-
ed Afghanistan; and in the zonal ties
during the Olympics proper also, it
did extremely well, in fact, much
better than what it did in the past.
Ag for wrestling our wrestlers also
did not fare badly; one of our wrest-
lers was fifth in the world, and an-
other seventh, As regards shooting,
one of our shooters as the House
knows, a Member of this House,
namely His Highness the Maharaja
of Bikaner did very well; and he was
eighth in the world in clay-pigeon
shooting. In athletics it is a great
misfortune, and I think it was bad
luck that Milkha Singh lost it; he
could as well have gained, and it was
just chance that he missed it.

Shri Hem Barua: He lost his
stamina in the last hundred metre.

Dr. K. L, Shrimali: But he did
much better than what he did in the
past, and, therefore we should feel
proud of him,

These are some of the achievements
which are there to our credit in spite
of all the handicaps which we have, in
spite of the inadequate facilities which
we have, and in spite of all the
difficulties which our sportsmen have
to face; these are achievements, and
they are no mean achievements. We
shall do better in course of time. Let
us not do anything which will discour-
age our people, bue let us do every-
thing that is possible to encourage
them and to give them all the help
and assistance that they need and not
criticise them out of place, I do not
say that legitimate criticism should
be ruled out; certainly, that should be
welcomed by everybody, but the whole
thing should be viewed in the proper
perspective. We may have lost hoc-
key this time but we will win it next
time, Let us infuse courage among
our people that they have done well
in the cricket matches. We are all
very proud of them. Defeat is not
very significant, The important thing
is that—and the Wolfenden report

has d.raw_n attentiOnv to this—wg should
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win our matches with credit, and if
we lose, we lose with credit. We
should not discredit our country in
any way,

I am glad to say that so far, our
teams have acted in a creditable man-
ner. There may have been shortcom-
ings here and there, but they are
minor matters, and the probe com-
mittee will look into them. The im-
portant thing is to build up sports in
this country, In this matter we want
the co-operation of everybody, the
sportsmen, the sports organisa‘ions,
the State Governments and the vari-
ous agencies which we have to create
a consciousness among our people that
sports are vital for the building up
of the nation; it is only then that
sports can be built up.

T do not like to take the time of the
House any more, and already the
Minister of Parliamentary Affairs has
reminded me twice or thrice that I
should finish, I am grateful to all the
Members who have participated in
this debate and have made valuable
contributions. I have no doubt that
the All-India Council of Sports, which
consists of eminent sportsmen from
all over the country will certainly
take these suggestions into account.

I would like particularly to thank
my hon, friend Shri H. N, Mukerjee
for having brought this matter before
Parliament,

Shri H, N. Mukerjee: I have only
one thing to say. My intention was
only to focus the attention of Parlia-
ment on certain problems which have
cropped up, But since Shri Jaipal
Sm h has suggested that he cannot

he probe which is expected of
hlm, without the application of the
Commissions of Enquiry Act in re-
gard to his activities, T would like
the hon. Minister to give us some
kind of assurance that this matter
will be properly examined and that
a real probe would take place espe-
cially when Shri Jaipal Singh feels
that he is not likely to get the evi-’
dence which he requires unless there
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is the application of the Commissions
of Enquiry Act,

Dr, K. L. Shrimali: Shri Jaipal
Singh will have full freedom, and
there will be no obstacle before him.

He will get full support from Gov-
ernment,

4722
Shri Jaipal Singh: I am most grate-

ful to Government for this.
17.20 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, the 9th
December, 1960|Agrahayana 18, 1882
(Saka).
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COLUMNS
AGENDA FOR FRIDAY,
MOTI?K‘J RE. SPORTS IN ” " BN o oo i
Shri H. N .Mnkcl.'iee m;)ved t.h: T HAYANA 18, 1882 (SAKA)—
motion re. Sports in India. Consideration and passing _of

After some discussion Shri

H. N. Mukerjee replied to

the Debste and the dis-
was d

GMGIPND—LS II—i1519 (Ai) LS—15-12-60—901.

Appropriation (No. §) Bill
and the Forward Contracts
(Regulation) Amendment Bill
and also consideration of
Private Members’  Bills,
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